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LOK SABHA
Wednesday, April 29, 1959/Vatsakha 9, 

1881 (Saka)

The Lok Sabha met at Eleven 0} the 
Clock.

[M r Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: The House will now 

take up Questions. Shri Rajendra 
Singh.

SJiri S. M Baaerjee: Sir, I have been 
given priority; my question No. 2125 
(re-numbered as 2099-A) has been 
given priority.

Mr. Speaker: Oh, yes. Shri Banerjee 

Survey of India Party In Nepal
ir

•mm a f  Shrl S- M Bwerjee: Z099-A. ^  ghrJ Tanfaman{.

Will the Minister of Scientific Re
search and Cultural Affairs be pleased
to state:

(a) whether it is a fact that No. 25 
Field Party of the Survey of India, 
Dehra Dun is now in Nepal;

(b) whether two workers of that 
party are reported to be missing and 
two others have lost their legs and 
have become permanently disabled;

(c) whether this was due to the fact 
that no adequate protection was gives 
to then against snow; and

(d) if so, whether any inquiry has 
been instituted?

The Minister of Scientific Research 
and Cultural Affairs (Shri Hnmayua 
Kablr): ( .)  Yes, Sir.
90 (Ai) L.S.D.—1

*3910

(b) and (c). Two Nepali porters died 
and one Survey of India Khalasi was 
frostbitten on the night of 30-Slst 
January 1959 when coining down from 
an observation post at 15000 feet after 
their tent had collapsed as a result of 
heavy snowfall. It appears that the 
sudden accident in the extreme cold bo 
numbed them that they left behind 
their warm clothing in the tent and 
the two porters would not even res
pond to the appeal of the Khalasi to 
take shelter In a nearby cave.

(d) Yes, Sir.
Shrl S. M- Banerjee: May I know 

what types of equipment were provid
ed to the employees of the No. 25 
Field Party and whether different 
scales and types of equipment were 
provided for different classes of em
ployees, that is, for class I, class II, 
class III and class IV employees?

Shri Hnmayun Kabir: To the first 
part of the question the answer is 
that they were each issued with two 
blankets, one posteen coat, one ground 
sheet, one water bottle, one chisel, 
one pair of gloves, one Balaclava cap, 
one pair of putties, a pair of socks 
and a pair of Bhotia shoes, besides 
equipment and utensils.

About the other part of the question 
I as.5* for notice.

Shri S. M. Banerjee: 1 want to know 
whether the Ministry of External 
Affairs, in their letter dated 17-4-55, 
have prescribed rates of special daily 
allowance to these employees who 
are working in foreign territories, that 
is, in Pakistan and Nepal, why these 
were discontinued, whether the Unions 
and associations have represented m 
this behalf, and with what results.

Shri Humayon Kabir: Sir, this does 
not arise out of the question.
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Star! S. M. Banerjee: Because they 
are running a risk. The hon Minister 
replied previously that they always 
run a risk, same as the other people 
there m the area. But they are work
ing in a foreign territory and because 
they run a risk they should be given 
the special allowance It does arise

Mr Speaker: The hon Member will 
table another question so far as that 
matter is concerned

Shri Prabhat Kar: What compensa
tion wiU be paid to the disabled 
persons and the dependents of the 
displaced persons?

Shrl ttmnayon Kabir: It will
depend upon the degree of disability 
S6 far as the Khalasi is concerned, he 
has been discharged from the hospital 
and he is now able to walk After 
the extent of disability is known he 
win be given disability benefits 
according to certain schedules which 
have been laid down

m i H | fa
gawraft vr#  t  1
*  ^  srmT f  fa  
75 v r  t  iftr vw 

fcfte srr# qft $ ’

VWIM-0 £ < 11X1(1 lt *•
also laid down how the Court of 
Enquiry is to be conducted

Shrl H N. Mokerjee: In regard to 
the workers in this area who work in 
hazardous conditions, may I know if 
without discrimination adequate 
security arrangements as well as 
special precautionary provisions are 
made for the class I, II, in  and IV 
employees?

Shrl Hnmayoa Kabir: In these 
matters there is uniformity of treat
ment, and I can add that m this parti
cular case the porters and the 
Khalasis had been given explicit 
instructions that if therja was heavy

13911 Oral Answer*

snowfall they should immediately 
come down; and the Khalasi who sur
vived reported that he had asked tile 
porters to come down, but the porters 
refused, saying that the weather 
would improve the next morning and 
that they did not want to climb back 
again

8hri Prabhat Kar: In reply to Un
starred Question Mo. 1423 the hon. 
Minister replied that the Survey of 
India staff working in the field are 
not subjected to any special risks. 
In view of the incident which has hap
pened, how can that reply—that the 
Survey of India staff are not subject 
to any special risks—be justified?

Shri Knmayim Kabir: I do not have
that unstarred question before me at 
the moment, but I can reply all the 
same, This particular party is not 
oart of the normal work of the Sur
vey of India, and that reply must 
have referred to the normal work of 
the Survey of India This party is a 
part of India’s aid to Nepal under the 
Colombo Plan.

Sana Hon. Memben rose—

Mr Speaker: I am not going to 
spend away one hour on this one 
question; it is enough that I have 
given it priority. Next question.

College for Delhi Villages
+

Shrl Ram Krishan Gupta: 
Shrl Rajendra Singh:
Shri Naval Prabhakar:
Sbri E. Madhusodan Rao:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that Gov
ernment is considering a proposal to 
start a college for the benefit o f the 
residents of the Delhi villages; and

(b) if so, the nature thereof?
Ik e Minister at Edaoatfam (Dr. 

K. L. BhrtaaU): (a) No, Star.
(b ) Does not arise
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I might, however inform the hon. 
Member that the University ia oon- 
sidenng * proposal which has been 
made to them.

Sam Krbfeum Gupta: May I
know whether its cost has been esti
mated?

Dr. K. L. Shrimail: No, the details 
have not been worked out The Uni
versity has appointed a committee to 
consider this request and to examine 
the possibility. The details will be 
worked out when the proposal attains 
certain maturity.

*r<¥T'< %
ffaTT 5IT TjJT f , UT faw P w iflff

. wt?r f , »rr * t f  ^  wtsnrr

«r» VTc m o h

srr^r Trfirar

fcfr $ i *tt* *t *FTf̂ sr

«fPraT f  i
VHT3T % «W fSvefr *pffarfa€t 

f t t n f r f t  a t 3 s y t y rrn : <H%nrai 
^ q r f iR T T T ^ ft  i

tos n tftw rm  ^ r r f^ f %
fm r vriw fr v n #  *5t f ,  i f k  
3ft w  % vrffrai $ ^r% q iw m  
*  *WT * t f  «R»T TTOT f ,  * ftr  vm 
^  $, 5ft ^  f t *  SPfJR *PT
VrfaTY *PTT*TT ;STR *T?TT f  <ftr WT |̂ T%
t o  «ftr <tt lift w t#  * r  
*w*r ?

Dr. K. L. Shrimail: As far as I
understand, tbe proposal u  to start 
colleges in the rural areas. They 
are not going to be very different 
from the colleges in the urban areas. 
Wo do not want to have two separate 
types at collages in urban and rural 
areas. in fact, rural areas themselves

are getting urbanised, especially in 
Delhi.

Shri C. K. Bbattacharyya: Will Gov
ernment consider the feasibility of 
opening colleges in areas of the town 
itself removed far away from the 
University?

Dr. K. L. Shrimail: That proposal is
also being considered by the Universi
ty

National Institute for Avdto-Ttaai

*210L

+
fShri S. C. Samanta:

Shri 8ubodh Baoada:
Shri Baa Kitthan Gupta: 
Shri A-sar:
Shri Faagarkar:
Sardar Iqbal Singh:

Win the Minister of Education be 
pleased to atate:

(a) whether the proposal tor setting 
up of the National Institute for Audio. 
Visual Education has been finalised;

(b) if so, the details thereof;
(c) whether Indian staff has been 

recruited; and
(d) its estimated cost and steps 

taken for setting it up?
The Minister of Education (Dr. 

K. L. Shrimail): (a) Yes, Sir.
(b) to (d ). A statement is laid on 

the Table of the House [S«e Appendix 
VII. annexure No. 71]

Shri S. C. Samanta: May I know 
how much of the provision for this 
vear will be spent for building and 
for equipment and other purposes?

Dr. K. L  Shrimail: Well. S r. 1 do 
no have the break-up with me. But 
I can tell the hon. Mea&er that a 
sum of Rs. 10 lakhs has been provided 
(or the current financial year. Out of 
this sum, Rs. 4 lakhs have been pro
vided for the running of the Institute, 
and this will be spent on various 
items. Rs. 6 lakhs have been provid
ed for tbe adjustment at the value o f 
the equipment received under the 
TCM aid progawime.
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Shrl S. 0 . 8amants: W hil will be 
the estimated recurring expenditure 
in future?

Dr. K. L. Shrlmall: I have already 
answered this question. 1 sdct Bs. 4 
lakhs have been provided for the 
running of the Institute.

Shri Basappa: May I know whether 
there are a sufficient number of train
ed teachers to man this Indian Na
tional Institute of Audio-Visual Edu
cation in the country and whether 
foreign trained people are there? 
What is the number of teachers re
quired?

Dr. K. L. 81uiniali: The Institute 
has just started. A Director has been 
appointed. The remaining stall will 
be recruited in course of time.

Shrl Basappa: What is the number 
of teachers required?

Dr. K. L. Shrlmall: I do not have 
the details with me at present.

Shri Subodh Hansda: May I know 
whether services from foreign ex
perts in audio-visual education has 
been offered and whether it has been 
accepted?

Dr. K. L. Shrlmall: From T.C.M. one 
has been appointed and I expect a 
few more will be appointed.

Shrl Ram Krishan Gupta: May I
know whether training will be start
ed this year and if so, the number of 
students to be admitted?

Dr. K. L  Shrlmall: These details 
I do not have with me at present

Shrl Asaar: May I know whether 
the Government propose to guarantee 
employment to the persons who pass 
out of this Institute?

Dr. K. L. Shrlmall: There is no ques
tion of the Government providing 
employment to these people. The 
Institute of Audio-Visual Education 
has been set up to provide post-gra
duate training facilities to trained 
teachers in theory and practical audio
visual education. I have given the 
objectives in the statement laid on the 
Table of the House. If the hon. Mem

ber looks into that, he will find that 
it i( not a question of providing 
employment̂  but giving training to 
people who are already in service.

Mr. Speaker: Next question.
Shrl As~ar: May I ask one question?
Mr. Speaker: I have allowed ao 

many questions.

Requirements of Foreign Experts for 
Bhilai Steel Plant

•21OT. Shrl Ram Krtshan Gupta:
Will the Minister of Steel, Mines and 
Fuel be pleased to state:

(a) whether the requirements of 
foreign experts for the Bhilai Steel 
Plant have been assessed and finalised;

(b) if so, the details thereof; and
(c) the nature of the arrangements 

made to secure them?
The Parliamentary Secretary to the 

Minister of Steel, Mines and Fuel 
(Shrl Gajendra Prasad Slnha): (a)

and (b). According to the main 
agreement, the Soviet experts are to 
be appointed from time to time as 
mutually agreed upon consistent with 
the needs of the Project.

The following are the Soviet Experts 
at present employed by the Hindustan 
Steel Limited:—

Rs.
One Chief Engineer at 4,500 P M

35 Leading Special
ists at . 2,850 P.M.

123 Specialists . at 2,400 P.M.
214 Technician* and

Leading Fore
men at 2,200 P.M.

53 Interpreters at 1,950 P.M.
107 Foremen & Ad

justers at 1,800 P.M.
468 Other Technici

ans , at , 1,500 PaM.
XOOI

In addition there are 66 Soviet
Experts who are doing the work of 
consulting Engineers and are paid by 
the U.S.S.R. Government.
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(c) Appointments of the Soviet 
Experts are made on the recommen
dation of the Soviet Chief Engineer 
according to their qualifications and 
experience. The duration of stay ot 
these Experts ranges between 6 
months and 36 months.

Shri Sam Kriahan Gupta: May I
know to what extent the Russian
Government have agreed to meet our 
requirements in this respect?

The Minister of Steel, Mines and 
Fnel (Sardar Swaran Singh): The
agreement has already been settled*
All the requirements so far as Soviet 
experts are concerned have been 
agreed to be met by the Soviet Gov
ernment.

* s  wm . % &  firchsrsft
% am  >w t *gT nT'ota fastasr to
an | 3 [t |, m 3ft *FT*r

% faOTJT VTW t .  ^  ^
XTCfNt VT VtT I  ?

HWH : SljRT *T**T
snrra ff*rr i ^rrf^ $ fa  f ^ -
^ ii,0 v i f  t o t  j[, 3 ;n fl <t*t*

W T? ^  1 JW V *  t  TTRT t ,
fjfffar <r tnp ^  % «rrt
t #  *  i r t t  ?nfW Tt wrranr 5

ift r  *rr w h  *  c h w ^ t v t  ^ vt-
aĵTT *T*IT $*TT I

Shri Dasappa: May I know why,
when Rourkela and Durgapur have 
not more than 200 foreign experts to 
work in each of the factories, in 
Bhilai we have got nearly 1000?

Sardar Swann Singh; I think, the 
information of ihe hon. Member with 
regard to the figures for Rourkela and 
Durgapur is not correct.

Shri Dasappa: May I say, I have 
only the information through the 
reports he has given to me. I have 
(tot no other report to rely upon.

Mr. Speaker: What ia the total 
number of expertaf

Shri Dasappa: In Durgapur and
Rourkela, it is not more than 200 each.

Sardar 8waran Singh: In Rourkela 
alone, the number would be anywhere 
between 800 and 1000.

Shrl Dasappa: Foreign experts?
Sardar Swaran Singh: Yes; foreign 

experts.
Shri Dasappa: It is not stated in the 

report It is, in Durgapur, I remem
ber, 180.

Mr. Speaker: Why does he mix up 
Durgapur with Rourkela? The hon. 
Member puts one question. It is 
intended to refer to the other. The 
other is also mixed up. It may be 800 
m Rourkela and 200 in Durgapur. 
The hon. Minister has said, 800 in 
Rourkela.

Shri Dasappa: I do not remember. 
I remember definitely, in Durgapur it 
is 180.

Mr. Speaker: Why did he not put 
that question?

Sardar Swaran Singh: In Durgapur 
the number would be anywhere about 
200 now. But, the tempo of work 
there is developing and the number is 
likely to increase.

Shri Bangs: Is it not a fact that in 
Bhilai, foreign experts have been 
training ou* people more energetically 
than the other two areas?

Sardar Swaran Singh: It is very 
difficult for me to enter into these 
comparisons. I think all have been 
doing their work in a satisfactory
manner.

Shrl Snrendranath Dwtvedy: The
Parliamentary Secretary told us that 
the requirements of foreign experts 
would be reviewed from time to time. 
May I know whether there is any 
programme to train up ourv own 
citizens for the jobs so that the 
requirements of foreign experts would 
not be necessary and within what 
period it is proposed to be done?

1881 (5AKA) Oral Annveri 13918
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8 u 4 u  8* u t t  Slnihi The hon. 
Member is quite correct. We have 
a programme for training our own 
technicians. A large part of these 
technicians are on construction work. 
Obviously, as soon as construction is 
over, they will go. In the meantime, 
our construction experts at various 
levels have been associated. It is 
hoped that in our future expansion 
programmes, our reliance upon for
eign resources of technical personnel 
wouffll be very much reduced. It is 
very difficult for me to indicate as to 
what would be the exact duration of 
time during which our staff will come 
up to these standards. Progressively, 
the Indian complement is increasing.

Shri Tridib Komar Ghaudhnri: May
I knew if there are any foreign con
sultants other than Russian in con
nection with Bhilai?

Banter Swaran Singh: The main
work is done by Soviet experts. But 
overall consultation in certain specified 
matters is provided by a British firm 
also, the I.C.C.

Shrl Bose: I want to know whether 
all the 53 Interpreters are foreigners 
and whether any attempt is made to 
train Indians in order to reduce the 
number of foreigners?

Sardar Swaran Singh: This ques
tion relates to foreign interpreters. 
The question was about Soviet ex
perts. We have got some of our own 
boys also who can do this work of 
interpretation. But, to get the maxi
mum advantage out of these techni
cians, it was considered necessary that 
the number of interpreters should be 
adequate to meet the requirements.

Shrl C. D. Paade: In view of the 
fact that these steel factories will be 
completing their work of construction 
shortly, will the Government consi
der the feasibility of creating a com- 
Waad cadre of steel experts so that 
they may look after all the three

Plants and thereby save a large num
ber of experts?

Sardar Swaran Singh: The cadre
of experts would be evolved as a natu
ral process when these experts are 
being recruited and put on the Job- 
According to the terms of employ
ment of the various entrants into ser
vice, they are employees of Hindustan 
Steel and not the employees of any 
particular project. When all these 
people are there serving in various 
capacities, the Hindustan Steel will 
nave on their cadres a fairly large 
number of people who are expert at 
various levels.

Contract System In MJC.S.
*2102. Shri S. M. Banerjee: Will the 

Minister of Defence be pleased to 
state:

(a) the steps that are being taken 
to eliminate or minimise contract 
system in M.ES.; and

(b) the valu#» of work done through 
contract system and departmental 
labour separately in 1857-58 in 
M.E.S.?

The Deputy Minister of Defence 
(Sardar Majithia): (a) Under the ex
isting procedure, the execution of 
works is undertaken departmentally 
as weJl as through contractors depend
ing on the nature of work. Govern
ment is, however, giving overall con
sideration to the problems relating 
to construction.

(b) Through contracts .. Rs. 13*62 
Crores.

Through departmentally employed 
labour. Rs. 5*01 Crores.%

Shrl S. M. Banerjee: May I know 
whether the value of the work done 
by contractors has siAe been reduced 
in 1958-89, and if so, to what extent?

Sardar Majithia: I have not got the 
figures for 1958-59. The question re
lated to 1957-58, and the figures for 
that year have been given. If the hon. 
Member gives separate notice, I shall 
give the figures.
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Shri 8. M. BUMijM: May I know 
whether it is within the knowledge 
of the Minister that the corruption in 
the MES is mainly due to the contract 
system, and if so, whether Govern
ment would consider elimination or 
minimisation of the contract system 
in the larger interests of the defence 
establishments as such?

The Minister  of Defence  (Shrl 
Krishna Menon): If the hon. Member 
will put down a question next ses
sion, it might be possible for Gov
ernment to tell him what process of 
reorganisation is going on. I am not 
prepared to admit all that he has said 
about corruption.

Skri M. R. Krishna: May I know the
total amount spent annually on main
tenance and minor works by the MES, 
and what portion of the work is done 
by the MES itself?

Sardar Majithia: I have not got the 
figures with me, but if the hon. Mem
ber puts down a separate question, I 
shall give those figures.

Mr. Speaker: Hon. Ministers must 
stop at the earlier portion of the ans
wer, because otherwise it will throw 
an obligation upon me to admit the 
question.  Hon. Ministers need  not 
say that if a question is put down 
they will answer; they might merely 
say that they have not got the figures 
now.  Otherwise, hon. Members will 
immediately come forward with ano
ther question, and I shall  have to 
admit it

Shri M. B. Krishna: If they do not 
do this work, I do not think the MES 
will be able to take up any other 
work. They will have to do all their 
work through the contractors.

Mr. Speaker: But the hon. Minister 
has not got the figures.  It does not 
mean that tht MES does not know 
these things

Shrl AJit Singh' Sarhadl: May  I
know whether the rates are cheaper 
by departmental  work or by work 
through contractors?

Sardar Majithia: They are not com
parable, because where the work  is 
through departmental heads, it is a 
normal routine work and all that; the 
contractors come in where the normal 
routine is not there, and there is
special work etc. • So, the two are not 
comparable.

*^0*. aft  TSfa : **jt tffl-

% rTRTfa-er JRsr tfWT 

% snp* * ̂  ?RTR apt 

vrr  fesft *r vnsfbr *n̂- 

fav % f̂r *nr?r  ftrafor

WfTfaf? imWT tft*

•PTR % faPT 2W8T SHT*  "S'T T?

f̂ R  ̂  % fs?W Ro 

T̂TTcT Sfafa  l̂fr #5*  «fr I 

§ sfafr fotft 5%?tt
VTFT ̂  VT*T  VX felT

srmr 1

srarc   ̂ $ fa  f?r wr %■

fa*lW %  W vl̂ NT ̂TPTT 3TT ̂PT

| g fa sm
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m  ft armr ita: m m  
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1%  «n*r  anvrr i f*
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*>7 swtst $, ft*T w ra $ fa  wi^rr fnra
% f^PBTT 3«F *?  *Tfffr I

*ft HiN : A «i'MHT W TT {(
fa  t o  w  vrafersr t t  mm i f f  *t*r 3
HTCT WTTCT <W «PIT |  fa  fS%
wit * r f t  t o  v t *m$ v t wm w w i 
«lf ?

tft g*n$ ntfirc : * w  shr $?r 
*rar$ i

ft* *frt«w « ro : **r t o  ffafrr
TT afr fW Tft &TK fa*TT *RT f ,
*ror ^  nsr *m  vt p h  ’M i w ?  
fa  w rft gqwflwau fas vrd tv  vsrr 
%«3¥*T3t?

Shri Humaynn Kablr: I would 
draw the hon. Member's attention to 
the reply I gave to a similar question 
on 22nd April, 1959.

4t”4*il*l rtlt PwftiR |fhr (R| ^ f*W7H

*ft fa j f r f » m : <ror«f|- 
#aft *R[ * 3T# «fr frqr aFT̂T ft? : 

( * )  wft U X t - * «  5 iF W T lfk  
ftvW lT jta  *$ 5  $f ftfaw  SfafT % 
iPxTihr faprar w f t t  fa?nft smtrftr
«W TT fa^K f

{ * )  t t ^ r t  f n  s * ?  *ar tn> «jrt 
ft r«r̂ >r«a 3ir?ij ?

q5**ni vhMI wrwr) (v )  
H * fwwm frrrr-ttT q j xw fkm *m  
I  [W W  «r ftfw  \$ <r y « r «nm \*̂ ] 
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varar 3*fa^ 3$  $ i
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■ ftf>O jfk f t w : ftz tfe  "fit
It w  t o  |  fa  f* r  'em
vrir «rt $ w r w fWtoirc 
f m n $ f w v m t * i* r i f f t  f fa  «rr 

%s ?rw «q^ f t  1 1  ^
^T5?rr f( fap fff«r %  3!«rc tft ??ttt  
t̂crr t  *6t fa r t t  f a m

trt t  ?
Shrlmati Alva: On the agricultural 

programme, it has been pointed out 
that Rs. 61:68 lakhs are being spent. 
But then a new scale of experimental 
farms has been started for growing of 
pine-apple and other fruits, coconuts, 
pepper and sil that; and, therefore, 
this expenditure is necessary, to begin 
with.

^  fv jfft  f*w : inarer qftes, 
srw spt srTc forr m t i Aft *r?

|  fa  aft f a n  ^nm
?ft r<t>d*fl #?T^TT 1̂ V fa fT
f?m»r # |  ?

Mr. Speaker: What is the estimated 
income that is expected?

Shrlmati Alva: I have not got the 
figure with me.

fa«r : yrqft w t t  t o h  
xttK M v r  jW  ^  % faRTO qr

fam  3TT |  I % far «TT
* » M w  ?5?r f»?rr |  « f k  aft wra «rr? z^r 
f t *  |  f M w  <Ft mt 
v tf ftw  sf̂ t 11 A *hht r̂rf?rr  ̂ fa  

W x m  ^ t  ^  ^  fa«? w r
i fen w  f t  73jt ^ ?
Shrlmati Alva: Malaria is under 

control m the Andaman and Nicobar 
Islands.

Shri Dasappa: May I know whether 
plywood is included in the list that the 
hon. Minister lias laid on the Table of 
the House, and also whether coffee 
end rubber are included in the agri
cultural programme?
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Shrimati Alva: Coffee-growing is
being tried out; plywood is also under
consideration. Rubber also is in a 
very infant stage of experimentation.

Mecbanlaad Plough
f  Shrl Barman:

*2106. J Shrl S. C. Samanta:
(_ Shri Snbodh Hansda:

Will the Minister of Defence be 
pleased to state:

(a) whether the mechanised plough 
manufactured in Cossipore has been 
tested for its utility in small fields; 
and

(b) what would be its bullock 
power?

The Deputy Minister of Defence
(Shrl Raghuramaiah): (a) Yes, Sir. 
These are being tested at a regimental 
farm and modifications are being car
ried out.

(b) Prototypes of two types of 
two wheeled ploughs have been 
manufactured—one with 3*5 HP. 
engine and another with a 2*8 HP. 
engine; on the basis 3 bullocks being 
one Horse power, these engines would 
be equivalent of 10 and 7 bullocks, 
respectively.

Shrl Barman: In these experi
ments, what ib the smallest plot of 
land in terms of acreage, in which 
this has been tried?

Shri Raghuramaiah: We are trying 
to test it on both small and large 
farms, and on various soils. We are 
still finding out whether any improve, 
ments can be made.

Shrl Barman: May I know the fuel 
cost that is involved in the experi
ments that have been tried out so 
far?

The Minister of Defence (Shrl 
Krishna Menon): The fuel cost in
these engines is very small. It is 
about the size of a small motor
bicycle engine; but they are con
structed to put in heavier engines, if 
necessary.

Shrl Barman*. Though it is in an 
experimental stage, what is at present 
the average cwst ot the plough, and 
what would be the probable cost when 
it will be produced on a commercial 
scale?

Shrl Krishna Menon: With respect,
I may submit that in reply to a simi
lar question, Government stated the 
other day that it would not be correct 
to give costs from prototypes, because 
it would be a commitment in Parlia
ment to reduce it to cost, and we arc 
not permitted to do that But the 
idea is to try and approximate it to a 
cost which is p;uch less than the cost 
of the bullock power provided.

Shri P. C. Bose: May I know the
price at which the farmers will be 
able to purcnase it?

Shrl Raghuramaiah: As has already
been ment oned by the Defence Minis
ter, at the prototype stage it would 
be misleading to give any price.

Seth Govind Das: Has it also been
experimented and known as to how 
much land this plough would be able 
to cultivate in eight hours’ time.

Shri Raghuramaiah: We have not 
got figures of the type required by 
the hon. Member. We, are experi
menting on various soils. And the ex- 
peumer.ts are cot completed yet.

Scientific Civil Servioe

*2107. Shri D. C. Sfaarma: Will the 
Minister of Scientific Reaeareh and 
Cultural Affairs be pleased to refer 
to the reply given to Unstarred Quash 
tion No 14K0 on the 15th December
1958 and state the further progress 
made with legard to the creation of 
a Scientific Civil Service in the 
country?

The Minister of Scientific Research 
and Cultural Affairs (Shrl Hwnayui 
Kabir): There has been no further 
progress, as the approval of the Chair
man, Scient lie Personnel Committee 
has no* yet be«>« received, and he ia 
being reminded :n the matter.
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Shri D. C. S h u iu : Who it the 
Chairman of this Scientific Personnel 
Committee that be is able to resist the 
pressure of the hon. Minister so much 
and so long?

Shri Hnmaynn Kabir: I will take 
the second half first There is no 
question of any resistance, but some* 
how we have not had the report, and 
we have now reminded him. He is a 
distinguished scientist—Prof. Maha- 
lonobis.

Shri D. C. Sharma: May I know if 
the State Governments and Universi
ties have been sounded about the pro
priety of the scheme, and what are 
their reactions?

Shrl Hnmayun Kabir: The State
Governments have been addressed and 
replies from some of them are still 
awaited.

Shri Ram Krishan Gupta: May I
know whether any meeting of this 
Committee has been held so far to 
consider this matter?

Shri Hnmayun Kabir: A  number of 
meetings were held when they pre
pared a draft report. The draft report 
was actually prepared and submitted 
in October, 1958. As I said, I regret 
the delay an£ I am not trying to have 
the report finalised as soon as possi
ble.

Misappropriation of Rice in Tripura

*2186. Shri Baagshi Thakur: Will 
the Minister of Home Affairs be pleas- 
eu to state:

(a) whether it is a fact that one of 
the food carrying contractors of 
Tripura Administration has misappro
priated about 4 thousand maunds of 
rice;

(b) whether it is also a fact that 
tile contractor concerned is not alone 
who has committed such misappro
priation but there are some more 
persons who are connected with him 
in this affairs; and

(c) if so, whether Government lupre 
made an enquiry or propose to do so 
to find out who are involved in it?

The Minister of State ia the Minis
try of Home Affairs (Shrl Datar): (a)
to (c). The information is being 
collected and will be laid on the Table 
of the House in due course.

Shri Baagshi Thakur: If a judicial 
enquiry had been made some other 
cases of this nature might have been 
detected. So, may I know whether a 
judicial enquiry was made in this 
regard?

Shri Datar: Enquiries have been 
started to my knowledge, but the 
details are not yet before me.

Shri Bangshi Thakur: May I know 
the total cost of nee that has been 
misappropriated?

Shri Datar: The hon. Member will 
kindly wait until I get the information. 
1 have called for the information 
immediately.

Shri Panigrahi: The amount of rice 
missing is 4,000 maunds Are we to 
understand that the Government has 
no information in its possession till 
now?

Shri Datar: Government have some 
information. Government are check
ing it up, and we have requested the 
Chief Commissioner to let us know 
what the present position is in all its 
details.

Mysore Gold Mines

*2111. Shri Wodeyar: Will the
Mimster of Finance be pleased to 
state:

(a) whether the Government of 
India have decided to acquire at the 
official rate the entire production of 
the Mysore Gold Mines which has 
hitherto been allowed to be sold in 
the free market; and

(b) if so, the reasons therefor?

The Minister of Finance (Sturt 
Morarji D eni): (a) Yea Sir.



13999 Oral Anrwera VA1SAKBA 9, 1881 (SAKA) Oral Answers 13930

(b) The Government of India have 
decided to acquire the gold to 
strengthen the country’s reserves 
The gold is paid for at the inter
national price as under the Articles 
of Agreement of the International 
Monetary Fund of which India is a 
member, the Government of India 
cannot buy gold at a higher price

Shri Wodeyar: What is the amount 
of Mysore gold hitherto sold m the 
free market and at the official rate?

Shri Morarji Desai: I do not know 
if any gold has been sold by Mysore 
m the free market, but what we have 
received so far up to 6th March, 1959 
was 3,54,811 tolas and 171 grains of 
refined gold valued at Rs 2,21,75,746- 
79nP at the international price, and a 
further consignment of 16,708 tolas 
and 82 grams was received by the 
Bombay Mint on 20-3-1959 This was 
valued at Rs 10,44,271-52 nP

Shrl Wodeyar: Do the Mysore
Government get any profit by the 
Union Government’s acquisition of the 
entire production of the Mysore Gold 
Mines at the official rate, if so, what 
is the profit, if not, the reasons for 
the Union Government’s decision7

Shri Morarji Desal. It is also prob
lematical if the Mysore Government 
can sell at a rate higher than the 
international rate, but the production 
cost of the Mysore Government is 
higher and that is taken into consi
deration when the Government thinks 
of giving a subsidy m some ways

Kut Ramanathan Chettiar: May 1 
know what was the practice before 
the nationalisation of the gold mines9

Shri Morarji Demi: Then, they 
were not bound by these rules, Gov
ernment are bound

Sbri Dasappa: As regards the sale
of the gold mines at KGF, Mysore 
State, was it not the usual practice to 
sell it in the open market in Bombay 
all these years ever since the mines 
began to operate?

Shri Merarji Desal. That is what the 
companies can do, but Governments 
cannot do it. because they are bound 
by the International Monetary Fund 
Rules We are a member of that 
organisation

Shri Dasappa: May I know whether 
the rules sucn as quoted by tne hon 
Minister preclude the Mysore Govern
ment from selling this gold in the 
open market, and if that is the view 
of the hon Minister, has any legal 
opinion been taken to buttress that 
position?

Shri Morarji Desai: 1 am not talk
ing without legal opinion And then, 
whether selling in the market or 
selling anywhere, the same rules 
apply

Shri Dasappa: I can understand the 
ruie relating to the purchase of gold.

Shri Morarji Desai: Also sales of
gold

Shri Dasappa: May I know whether 
there is any rule prohibiting any 
Government in India from selling it in 
'he open market? Will he pout out 
that rule?

Shri Morarji Desal: Notice may be 
given

Shri Dasappa: If that position is not 
as yet sure, and the hon Minister

Mr Speaker: What is the good of 
arguing this matter?

Shri Dasappa: I am not arguing
Mr Speaker: Hon Members are 

not entitled to ask for legal opinion.
Shri Morarji Desal: I have there

fore said that it is doubtful if they 
can sell it That is what I said

Mr Speaker: Hie hon. Member 
can refer to some legal expert as well 
a« the hon Minister

Shri Dasappa: In the meantime, 
pending the examination and coming 
to a firm decision on this point, will 
the Mysore Government be allowed 
to sell its gold in the open market?



Shrl Morarji Desai: We have no
quarrel with the Mysore Government. 
The Mysore Government has no 
quarrel with us. I do not know how 
the hon. Member is quarrelling.

Shrl Dasappa: This is a matter on 
which, Sir, I seek your protection and 
your ruling. Does it mean that if 
any Government in India does some
thing, it is not open to an hon. Mem
ber of this House to question that 
action?

Shri Morarji Desai: I have not 
questioned his right I only said: why 
should he have any quarrel?

Shri Dasappa: I am not quarrelling.
I am asking a question.

Mr. Speaker: Order, order. This is 
a business between a Government and 
a Government. The hon. Member, no 
doubt, is a very important represen
tative of that State, but it is the 
Government for the tune being there, 
that has been put in there by the 
majority of the people in that State, 
that has to deal with it. Therefore, 
it is only that Government that can 
sell it. If that Government has not 
made any representation, and is in 
agreement with the suggestions made 
by the Centre, all that the hon. 
Finance Minister asks is: how does this 
gentleman come in?

Shri Dasappa: It is well known 
that the local Governments are not 
able very often, not always, to with
stand the pressure of the Centre.

Mr. Speaker: I am not going to 
allow such a kind of insinuation. That 
Government is as much representative 
of the public. I am sure the hon. 
Member is not the only representative 
of Mysore State here with courage in 
his heart and conviction. There are 
equally good men there; they are 
representatives there. It is no good 
casting aspersion.

Shri Dasappa: I am not casting as*
Persian.

Mr. Speaker: I am terribly afraid 
that if we create a precedent of this
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kind, if one Member in one legis
lature easts aspersions on awnthfT 
legislature or another Government 
we must be prepared to hear from
14 States in this country abuses every 
day, day in and day out, about what 
we are doing here. Therefore, with 
ail respect to the hon, Member who 
has got parliamentary experience, I 
am not going to allow this kind of 
question.

In future, hon. Members may note 
that if the local Government does not 
take the initiative where it is its duty 
to do so, hon. Members here cannot 
take advantage of these questions and 
force the local Government or 
Government to change their views. It 
is open to the local Members there to 
ask the local Government to change 
its view. This forum would not be 
open to hon. Members.

Shri Dasappa: The other day you 
were.........

Mr. Speaker: If I did anything
wrong, it is wrong.

Shri Dasappa: The other day
you were pleased to rule that 
with regard to the Mysore Iron 
and Steel Works, though the Mysore 
Government were in favour of a 
corporation, for some reason or other 
the House was unanimous here in not 
having a corporation. That was your 
ruling.

Mr. Speaker: That is all right I 
only said what I found to be the 
opinion of various Members here. I 
did not put it to vote and then force 
the other Government to take steps 
in accordance with our resolution. I 
only observed that a number of hon. 
Members seemed to be of a different 
opinion. Hereafter, I will not express 
even that!

Shri Jaipal 81ngh: Arising out of 
your ruling, I hope you do not 
mean...........

Mr. Speaker: Why does he tMnfc 
I do not mean what I say? It is 
wrong. I stick to the ruling that I 
have given that if a matter in the 
State List is settled by the Govern
ments concerned, whatever might be

Oral Aitswers 13933APRIL 29, 1959
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the considerations, whether after con
sultation with the Central Govern
ment or not, I am not going to allow 
hon. Members here to persuade the 
Central Government and say that the 
Central Government have got the 
approval of the State Government by 
duress or coercion or some other 
thing, that the State Governments are 
weak and so on. This is absolutely 
irrelevant and it does not contribute to 
the growth of a federal Government 
in this country.

Shrl Jatpal Singh: I am not in
any way obstructing the growth of 
the federal structure m this country 
What I am trying to point out to you 
is that I can accept your ruling 
subject to your meeting the require
ments of the Constitution. The main 
point we are trying to make out is 
that we here may not, should not, 
ever say anything about a State Gov
ernment. Now, may I point out that 
under the Constitution I have a right 
to criticise a State Government if it 
has not done certain things which 
have been issued to it as a directive 
by the Centre? I am now talking of 
the Scheduled Castes, Scheduled 
Tribes and other things. I can quote 
the article if you like. So the ruling 
you have given does not cover that. I 
hope it does not That is all that I 
wanted to point out.

Dr. Sushi la Nayar: M ay I submit 
that the hon. Member may discuss it 
with the Speaker outside? The 
speaker’s ruling cannot be challenged 
on the floor of the House.

Mr. Speaker: There is no question 
of directive here by the Centre. This 
is simply a question of price, at what 
price they should sell and so on, 
whether this matter cannot be left to 
them and they may not be allowed to 
do so. The hon. Minister has replied 
that there has been no such sugges
tion or demand from the State Gov
ernment Therefore, I did not want 
to allow any hon. Member further to 
pursue the matter whether in spite of 
what the State Government is pre
pared to do, the Centre is not going

to allow them and ask them to do 
that. My ruling is confined to that. 
If other matters arise, if really there 
is a directive, whether the directive 
can be given or not or has been pro
perly given or not, whether it ought 
to be enforced or not—all these are 
matters to be decided there and then.

Allotment of Grants for next Olympics
+

Shri H. N. Mnkerjee:
Shri Prabhat Kar:

Will the Minister of Education be 
pleased to state:

(a) whether any decision has been 
taken in regard to the allotment of 
grants for the purpose of our partici
pation in next year's Olympics in 
Home;

(b) whether grants are to be made 
to the Indian Olympic Association as 
wnpll as to the various national sports 
federations; and

(c) whether the All India Council 
of Sports has made any recommen
dations in this matter?

The Minister of Education (Dr. 
K L. Shrimali): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
I might inform the hon. Member 

that the Sports Council will consider 
the proposal when it comes before 
them.

Shrl H. N. Mnkerjee: In view of the 
desirability of ensuring correct selec
tion  of our representatives as well as 
r>f avoiding wrangles which sometimes 
happen between the Olympic Asso
ciation and other national sports 
federations, may I know if Govern
ment is taking special care and is 
giving special instructions to the All 
India Council of Sports to see that 
such things do not happen this time?

Dr. K. L. Shrimali: We have already 
reconstituted the Sports Council, and

am doing my best to get the best



people in the sports organisations. If 
I have the support of the Members of 
the House, I think we can make our 
sports more effective and  can also 
produce better results in international 
Olympics.

Ahri Prabhat Ear: In view of what 
has happened in the  last Olympics. 
•••I would say, it created an .unhappy 
situation. May I know whether before 
final steps are taken  for the  next 
Olympics, the proposals will be placed 
before the House?

Dr. K. L. Shrlmall: The hon. Mem
ber is probably aware that the Gov
ernment  does  not  interfere  in 
Olympics.  They are free  to make 
their own selection. All that the Gov
ernment can do is not to give them 
grants, but I do not think that will 
b« desirable to do in respect of our 
boys who participate in  the  Inter
national Olympics. The hon. Member 
is also aware that sometime back  I 
had appointed a Committee to go into 
this question and  submit  a report. 
Government has more or less accepted 
the recommendations of that Com
mittee.  Now we are  going ahead 
with  the  implementation  of  that 
Report. I am sure it is a long process; 
I cannot promise that in the next 
Olympics our standards would be 
better, but in course of time, they are 
bound to produce better  results.  I 
would also like to make this submis
sion: let us not judge always by the 
number of medals and  the number 
of athletes who won those competi
tions. After all, some people win and 
some lose.  The whole purpose is to 
build up sports in  this country, 
towards Which we are striving.

Shrl V. P. Nayar: In view of the 
fact of India having held the Hockey 
Gold Medal ever since 1928,  and of 
having lost it in Japan in the Asian 
games, have Government any scheme 
whereby to select the national hockey 
team sufficiently early and give them 
practice so that we can win that event 
in the next Olympic games?
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Or.  K.  L.  Shrlmall:  All  these 
matters are being considered by the 
Sports Council, and I am. quite sure 
that they will take necessary action 
in this matter.

Dr. P. Sabbarayan:  May I bring
to the notice of the Education Minis
ter that  even the  Sports  Council 
cannot interfere with the autonomy of 
local associations, though they could 
make suggestions, and it will be wrong 
if a day comes when  Government 
comes to interfere with sports organi
sations?

Shri Jaipal Singh: The hon. Minis
ter has been good enough to say that 
there are some good men in the All 
India Sports Council

Shri V. P. Nayar: Like him.

Shri Jaipal Singh: I think he is 
quite correct.  May I And out from 
him what he is dong to ensure that 
equally good men  are also in the 
Indian Olympic Association  and the 
National Federation  of sports  asso
ciations? Is Government, either at its 
own level or through its good offices, 
doing anything to ensure that we do 
not have the same picture continuing 
hereafter’

Dr. K. L. Shrlmall: The hon. Mem
ber is a  member of the  Sports 
Council . . .

Shrl Y. P. Nayar:  That was why 
he said that

Dr. K. L. Shrlmall:___As far as I
am concerned,  I place  the  whole 
matter in the  hands of the Sports 
Council and they will do  whatever 
they can to improve sports  in  the 
country.

Shri M. R. Krishna: May I know 
whether  schemes have not  been 
received from coaches like Shri Rahim, 
who is the football coach for Andhra 
Pradesh, for training the boys who 
are participating  in football in the 
Olympics?
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•••Expunged as ordered by the Chair.
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Dr. K. L, BWhnmU: I could answer 
that, but tbe question does not arise 
out of this.

VftT  : vm  ftra

wb <ftr ̂
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Reservation for Backward Classes is 
Engineering Colleges

+
M11. JShri Ayyakanna:

‘ "̂Shri Harish Chandra Mathnr:

Will the Minister of Scientific Bs- 
search and Cnltoral Affairs be pleased 
to state:

(a) whether Government have re* 
considered the question of reservation 
of Seats for Backward Classes in 
Engineering Colleges and Technical 
Institutions;

(b) the present position and what 
changes are proposed to be brought 
about; and

(c) whether this question was con* 
sidered by All India Council for 
Technical Education and if so, what 
advice has  been tendered  by that 
body?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayan 
Kabir): (a) to (c).  A statement is 
laid on the Table of the House.

Statement

The State Governments were advised 
m November 1054 that 20 per cent of 
seats in educational institution be 
reserved for Scheduled Castes and 
Scheduled  Tribes.  The Universities 
were similarly advised in December 
1955. This advice applied to technical 
institutions also.  Subsequently the 
Backward Classes Commission recom
mended a large increase in the per
centage of seats to be reserved for 
Scheduled Castes, Scheduled Tribes 
and other Backward Classes. The 
recommendation, in so far as it applies 
to reservation in Tecnical Institutions 
is under consideration.

The All India Council for Technical 
Education discussed the matter at its 
last meeting held on the 13th April, 
1959  but  desired  full  information 
regarding the  reservation made by 
the State Governments and institu
tions for various categories pf students 
at present and its effect on the stan
dards before tendering final advice in 
the matter.

Shri Ayyakanna: There is no refer
ence in the statement to one of the 
major recommendations of the Coun
cil,  namely,  that  special  training 
should be given to Scheduled Caste 
students before admission as well as 
during their  course in the  college. 
Have  Government  accepted  that 
recommendation?

Shri Humayun Kabir:  The hon.
Member is giving information, not 
asking for it.

Shri Ayyakanna:  I want to know 
whether this recommendation has been 
accepted by Government?

Bhrl Humayun Kablr: That recom
mendation is under consideration along 
with other recommendations.

Shri Ayyakannn:  The Ministry of 
Home Affairs has recommended to all
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the Universities to give special train
ing for Scheduled Caste students, but 
none of the Universities has accepted 
it. In view of that fact, are the Minis
try of Education considering making 
the acceptance of that recommenda
tion as one of the conditions for giving 
grants to Universities?

Shrl Hmnaywi Kabir: I can inform 
the hon. Member that once the Sche
duled Caste and Scheduled Tribe stu
dents are admitted they do quite well. 
And, I was very happy to learn from 
the Director of the Institute at Kharag
pur, which is one of our best institutes, 
that after admission hardly any dis
tinction is observable as between these 
and other students.

Shrl Kodlyan: May I know how far 
the directive issued by the Central 
Government to the various institutions 
to reserve 20 per cent of the seats for 
Scheduled Castes and Scheduled 
Tribes and Other Backward Classes 
students has been implemented?

Sbri Humayun Kabir: It is imple
mented as far as possible. Along with 
the directive there is a qualifying 
clause that certain minimum standards 
have to be maintained and any stu
dent of the Scheduled Castes or Sche
duled Tribes who conforms to that 
condition is given every facility.

Shrl C. K. Bhattacharyya: The word 
used here is 'Backward* classes. May 
I know whether the Government 
maintains a list of the 'Backward 
Classes’ for this purpose?

Shrl Humayun Kabir: Yes; there is 
a list of ‘Backward Classes'.

Shrl Kanga: May 1 know whether 
Government have enquired whether 
there were any complaints at all that 
som* of the candidates belonging to 
these classes and castes have not been 
given .wats even though they have 
satisfied the minimum qualifications?

Shrl Humayun Kabir: I have not 
received any complaint that any stu
dent who satisfied the minimum 
qualifications was refused any seat

Shrl Jalpal Singh: May we know if 
the spirit of Government in this parti
cular regard is anyway applicable to 
the private institutions (Interruptions) 
as the Institution of'technology near 
Ranchi which makes admissions more 
or less on an all-India basis? Are 
directives of any sort given to such 
private institutions or is the spirit 
confined to Government institutions 
only?

Shrl Humayun Kabir: The recom
mendations were made to the Univer
sities also which, for this purpose, are 
private institutions.

Shrl Panlgrahl: May I know whe
ther the Backward Classes Commis
sion recommended a further increase 
ot reservation ot seats—more than 20 
per cent and whether that has also 
been taken into consideration? Have 
any of the States implemented it?

Shrl llumayun Kabir: It is true that 
the Backward Classes Commission 
made a recommendation that 70 per 
cent of the seats should be reserved. 
I do not think that this is practicable. 
We find that even the 20 per cent 
which is now reserved is not always 
filled up. Our objective is to try to 
fill up this quota and work in a way 
so that after about 15 or 20 years the 
question of reservation no longer 
continues.

Shrl Sonavane: Sir, may I.........
Mr. Speaker: The hon. Member is 

too late to rise. Can’t he make up his 
mind to put a question early?

Shrl Sonavane: Sir, the other Mem
bers of Parliament were given a 
chance.

Mr. Speaker: The hon. Member is 
also a Member of Parliament. Yes.

Shri Sonavane: May I know whether 
it is a fact that in Bombay State some 
of the Scheduled Caste students seek
ing admission to technical institutions 
were not admitted because the reser
vation was full?

Shri Humayun Kabir: If the reser
vation was full, then, they have to



jqg*r Ose* M m  VAIftUEBA •,
■}:>
tttai thrh- rlhitivT lim f with other 
candidate* srconUng  to nwsrit •

« M  M. S . r iW iw  finee fee «iota 
wMMid far i n  ccM am M w U net
filled up, is My special step taken by 
Government?

VM  B a a yim ItM r: We have this 
year decided that we ahall increase 
the margin between those who come 
by open competition and those who 
cotne through this reservation of seats 
and allow It at that figure far a num
ber of years and reduce it gradually, 
m  l JUld earlier, so that after IS or 
*P years, there is no qnastion of 
reservation.

Aaofltty iv £|nn(k(H ^sr

fghrt A sm :
•ttl*. i  Shrl L. Achaw Stag*

( Shrlmaftl
Will the Minister of B tac Affairs 

be pleased to state:
<a) whether it is a fact that a aub- 

Deputy Collector « u  robbed by 
dacoits of more than 90 thousand 
rupees on the llth  April, UH at Tin- 
aong village near Churacbandpur 
(Manipur); 

t

<b) if so, details of the incident; and
Ic) who were these dacoits and 

whether any of them have been 
arrested?

1 )M of fitefe hi Jhe aOsis-
toy *  W*m  Affefcs (Shri Be tar): <a) 
to 4ft). It is reported that a party of 
Revenue officials, which had gone to 
TiBSOng village ter disbursement of 
«K »W  to the tribels under the Shift
ing Cultivation Cqnfeol M m » . was 
kw|ed f t  Bs. 8+8UJf nP. fay seme 

after an w m d  attack on the 
pglipe m *>it on the night of the 18th 
AgM#, 1(69, at Knamg- One deceit
in, j&mottmd 1a |m  bMn kilted and
one pfiitm nansfrbir aeHewsly wounded 
during the encounter. The matter is
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Amur. Fran the Press report 
it perns that the Police force did not 
qptfce Mil efforts to save public money. 
If do, wlyrt is the action taken by 
Government?

Start Datar: Hie prime tonne was 
adfepiate. But a large number of 
uacoits came and, naturally, after an 
encounter all this has happened.

* • • • •

Hlpi r .  ft. Fatd: May I know the 
number of police force at the time, 
end the arms with them? I want to 
know whether the Peputy Collector 
hafi any arms with him.

Shri Datar: I have not got th>*
«Kfcct number of the police consta
bulary with him. But it was peaeumed 
thftt the number would have been 
ortfaMurily sufficient

Naga BoatUes
+

( Shrl F. C. Berooah:
Shrhnati Maflda Allwied: 
Shri Hem Baraa:

Shri Lfladhar Kotold:
Shri Baghmath Singh:
Shri P. G. Deb:
Shri S. A. Mehdi:

Will the Minister at Sense AJMsa 
he pleased to state:

(a) whether it is a fact that *bout 
<30 armed Naga hostiles attacked an 
Assam Rifles outpost 2B miles tann 
UKhrul, on the night of 12th Apr&
1959 and there was heavy exchange 
of file;

tb) if so, the details of the incident 
end lass suffered by Assam Rifles; nod

(c) the steps taken by the Govprp- 
n**nt to meet such situation in future?

the Minister of Stele In fee Minis
try « f Same Affairs <Shri Datar): <n)
end (b). Some thirty armed Naga 
hottiies attacked an Assam Rifles out- 
po%t twenty-eight miles from tffchnd 
Mi the Ukhrul Jessami Road on A$r$ 
U. It69. They w en  engaged by the
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A m i s  Riflemen and reputed. While 
. then v u  ao casualty amongst the 
Riflemen, same arms, ammunition, 
rations, clotting and medicines, etc. 
worth approximately Rs. 20,000 were 
destroyed by a fire which broke out 
in the thatched structures due to fee 
strong wind blowing at the time.

(c) Necessary security measures 
have been taken.

Shri P. C. Borooah: May I know the 
number of violent attacks made by 
the Naga hostiles since the transfer of 
the, Naga Hills from the Assam 
Administration and the formation of 
the Naga Hills-Tuensang area under 
the Central Administration?

Shri Datar: X have not got the
information here.

Shrl P. C. Borooah: May I know if 
the self-styled Naga National Govern
ment is still functioning?

Shrl Datar: The hon. Member is 
asking a general question here. The 
question here was with 'respect to a 
particular encounter. I have given 
all the information that I have In this 
respect.

Shrl Llladhar Kotoki: In view of 
the unabated activities ot the Naga 
hostiles may I know whether Govern- 
ment has got any proposal to review 
Or re-examine the whole situation so 
as to find out some more effective and 
expeditious method of tackling this 
problem?

Shrl Datar: Government have
always been reviewing all the steps 
that are necessary with a view to 
make all these attacks etc. absolutely 
sare.

Shriaatt Maflda Ahmed; As we 
have seen that in recent months that 
the rebel Nagas have made a series of 
attacks on the police in the North 
Cachar and Manipur area, may I know 
whether the police and the » — 
Biies personnel are adequately equip
ped with arms to maintain fffiurity 
-■gainst any emergent situation?

Skrl Datar: Government have ade
quate force at their‘disposal for meet 
tag all such emergencies.

Skrl P. 0. Bsrasah: May 1 Km* if 
the situation in the Nags Hl&Tueo- 
sang area is improving?

Shrl Datar: This is a particular 
incident and I cannot give a general 
answer.

Shri Faalgsahi: What happened t» 
the 30 rebel Nagas? Have they 
escaped or were they captured?

Shrl Datar: I think it has been 
pointed out that one person has been 
killed. This is all the information that 
I have; I have nothing more.

A sec—ment of Technicians for Ih M  
Five Tear Plan

•2117. Shri Ram Krishan Gnpta:
Will the Minister of Home Affaire be 
pleased to refer to the reply given to 
Starred Question No. 1142 on the 18th 
December, 1958 and state at what 
stage is the question of assessment of 
requirement of technicians for the- 
Third Five Year Plan?

The Minister at State In the Mtato- 
try at Home Affairs (Shri Datar): The
Working Group on Technical Educa
tion for the Third Plan is now look
ing into this.
IS hn.

Mr. 8peaker: There is one Short 
Notice Question.

Shrl Daaappa: Sir, may I refer to 
page 33 of the report of the Ministry 
at Steel, Mines and Fuel (Department 
of Iron and Steel)? There, it says 
definitely that there were 180 British 
experts and technicians employed by 
the contractors and eight by the con
sultants at Durgapur. Against this, 
on page 24 it is said that there arv 
700 Soviet experts plus an additional 
180 Soviet experts. I was relying «tly  
upon this report. So, it comes to $ »  
Soviet experts.. . .  (InCemspttoM).

Mr. Speaker: Before op
Short Notice Question, Z may say this 
with regard to the potet tts* * *
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by Stei f t w m  Hon. Mem
bers; whether Ministers or aon- 
Ministera, u c  m much Members. Tbe 
hon. Memberi take 19 t  particular 

'point in the interest of tbe community 
and the country at luge. Why should 
them’be u d  • difference in num
ber*? Why should there be ao m ay 
people setting Rs. 2,000 or Rs. 3,000 
or Rs. 4.000? That may be in the 
interest of administration. But It 
requires an explanation. In a «)««n»r 
steal factory, there are only 180 per
sons, in another factory the number 
is about 1,800; even there are 53 inter
preters. In these matters, it ought not 
to be merely said: "Yea. we are going 
to increase this**. These questions are 
important. The hon. Ministers must 
place themselves in the position of 
hon. Members. Whoever gets up on 
a platform, these questions will be put 
to them. I am really surprised. 
and again these matters are coming. 
So much money is being spent and 
invested and the persons in charge 
say it is autonomous even with res
pect to matters which are of serious 
moment, ^hey are to be cleared. The 
Ministers must take care to see 
** for as possible, public opinion is 
satisfied. It is for that purpose that 
a unique opportunity is placed in the 
hands of hon. Members here by way 
of Question Hour. Therefore, ev y 
possible effort must be made to see 
that there is no doubt in the minds 
nqt only of the people who ask them 
here but the 400 million whom we are 
representing here. The hon. Members 
point out that in Bhilai it is 1.C00 and 
edd and in Rourkela it is 800 and odd.

®hrf Daaappa: The figure for Durga- 
pur is 180 and for Bhilai is 700 plus 
100. which comes to 860.

Mr. Speaker: It may be 880 or 
■oraething else. Why should then be 
■wh «  difference? It requires expla
nation.

It*  MtsMer of steal, Mbm an* 
(Saidar Bwaran Stagfc): Sir, it is 

because the report Saw not
™*te to the » th  April and I an 
•“•waring the questions on the SMh 
of April, U 80 ... (fntemtpticna.)

6kri Saaga: In two months, has the 
number increased?

Sardar Swaran Singh: So far as 
these figures a n  concerned, it should 
be remembered that the technicians 
axe brought in; they also leave. There- 
fore, to get an earlier report and try 
to say that what I now say is difle» 
rent from what is contained' in the 
report, will not be a very fkir c r it i
cism. When I make a statement, I 
am supposed to make a statement as 
it obtains today whereas so ter,as the 
report is concerned, it relates to an 
earlier date and what I aay now 
should be accepted. He can at the 
most ask it as a separate question 
because I have given detailed infor
mation. The number of foreign 
technicians in Bhilai today is 100L 
The hon Member is quoting tbe figure 
860 given in the report

Shri Dasappa: I am not referring to 
Bhilai. But talking relatively, Durgat* 
pur has got only 180 technicians. , 
(interruptions.)

Mr. Speaker: Order, order. All that 
they want to say is this There is a 
big difference between 180 and 1000. 
If then is some margin there, soma 
more technicians might have come and 
some others might have gone away. 
That is what they want

Satdar Swaran Singh: That
requires a little explanation. The 
explanation is that in Bhilai, there la 
not only construction—construction also 
at an advanced stage—but we have 
also got operation. Out of these total 
Soviet technicians that we have got; 
about 300 and odd a n  on the opera
tional side whereas in Durgapur we 
a n  still at the stage of construction 
and the tempo of construction is not 
as advanced as in Bhilai. Thenftvei 
it will not be fair to compare the 
numbers Out might be then at « q r 
particular point of tjo%  irrespective 
o f the progress of the work and the 
tempo of development that might be 
obtaining in any steel project
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j ;Jd*» Spaakqy: This answer might
have been given earlier. V e ry  well. 
Short Notice Question.

S hort N otice  Q u estio n

VtoUttoa «t Perelga Exchange 
BegulaUoae

+
f  Shri P, Q. Deb:

SJM*. j  Shri Amur 
N * Shri S. A. Mehdi:

(Shri B u t Krishaa Gupta:
' "V̂ Ul the Minister of Finance be 
pleased to state:

(a) whether any action has been 
taken by the Enforcement Directorate 
Against Shri S. P. Jain for violation 
ot Foreign Exchange Regulations; and

(b) the nature of the action taken 
fnd the reasons for imposition of fine?

The Minister at Finance (Shrl 
Morarji Dceal): (a) Yes, Sir.

jib) The Director of Enforcement, in 
his capacity as adjudicator, has im
posed a penalty of Rs. 55 lalchs on 
Shri S. P. Jain for maintains a Deut
sche Mark account with a Bank in 
West Germany. Shri Jain has also 
keen directed to close the account 
forthwith and bring back to India the 
Amount lying in the aceount through 
an authorised dealer within thirty days 
from the date of the adjudicator's 
order, Le., before the 22nd May 1899. 
The penalty was imposed on the find
ing of the adjudicator that Shri S. P. 
Jain had contravened the provisions 
e f the Foreign Exchange Regulation 
A d

Sbri P. Deb: May I know what 
k  -the total amount Involved in this 
case on account of the violatioh of 
feftSfcn exchange rules?

SIM Morarji Deni: Rs. 19 lakhs.

' t t r i P. O. Deb: May I  know 
Hit name of the country and the 
tiatne of the bank to which this 
WMtott pertrfhu?
.r ,Sferi Mow*# D m * 1 hate give* 
that alnaady flarmany.

SIM <£ K. BfcaMMutfftat tiny I 
know whether Sluff Jahi M l freJlHW  
aa appeal agahwt this ortisr?

t t i i  Morarji Deaai; Even if an 
appeal is preferred, it is to be prater- 
red after dapwfflni penalty*

Shri Asaar; May I kaortr whe&er 
there are any other cases Oft violation 
of foreign exchange regulation pend
ing against Shri S. P. Jain and it ft, 
how many and when will a declsioti 
be taken?

Shri Morarji Desai: I do nfrt knew if 
there are any specific Oases pending 
against him. There may be some en
quiry going on but that is not on any 
specific complaint.

Shri Sam K iid w  O sp k  Ia view 
of the fact that he has been held 
guilty, may I know whether there is 
any proposal to remove him from the 
Chairmanship of the Punjab National 
Bank?

Shri Monuji Deeal: The Govern
ment cannot give such a directive. It 
will be for the Reserve Bank to con
sider. It can do whatever it has to
do.

Shri Tyagi: May I know what ex
planation has Shri S. P Jain given for 
this?

Shri Morarji Deeal: These proceed
ings are with the Director. The ex
planation was that the money belong
ed to the concerns and not to him.

Shri Jagaaatha Bao: May I knew
whether the Government is going to 
recover income-tax on this amount?

Shrl M ens* Desai: I cannot say
that without examining it further.

8M  A. C. Qoha: The ether Say. 
during the short debate on foreign ex
change violations the Deputy Minis
ter had said that the proceedings W  
fore the adjudicator were not secret; 
iftey are Gpen and public. WH1 the

Shri Menu* Deeafe VL all »reeesd 
ingsi are fta ha placed tMfe i  CfeMt



asy. I shall certainly examine and see. 
ft it  Attl be done. I have no detire 
far efctwy myself.

Shri Tyagti Sir, the hen. Minister 
ha* just now stated that a man who 
hi* been convicted cannot go in 
appeal nates* he deposits the penalty 
tmpnssd on kirn as fine. In cam  of 
such heavy sums as M lakhs, does the 
Government look into tbe difficulties 
of depositing such sum ... (Interrup
tions).

Mr. Speaker; Order, order. There 
is a party, sufficiently strong, to make 
an appeal, if necessary and make such 
representations as are necessary. Are 
W£t in thi? House to take up the case 
of any individual man and say: "Why 
do we not show him some conces
sion?” I am unable to understand 
this kind of attitude What is the 
good of asking the Government to 
commit itself to a particular course?
If there is an appeal and if it is possi
ble for the appellate court or the

* appellate authority to exercise dis
cretion in his favour, it will certain
ly do so. We ought not to make K 
appear that we doubt whether it will 
b» done or it will not be done. He 
is sufficiently strong. He will take 
care of himself. He will also have ad
vocates to make representations. We 
cannot commit the Government in ad
vance What I am suggesting to aQ 
hon. Members is, so far as details are 
concerned as to whether any mercy 
will he shown or not, they should not 
ask the Government to commit to a 
particular course In that case al
most every day we will have to dis
pose of murder cases wheat mercy 
applications are made. I cannot 
allow such questions.

Sfcri Tyagl; I may inform you, Sir, 
that I was not advocating the case of 
anybody. I do not mind if the line
li MMh saoep ten  that My point is, 
in oaees where the teas are too 
heavy, if there is a law that one can
not go in appeal without depositing 
the fine amount, then practically tbe 
ifgd  of appeal remains banned for all 
citterns. My question is, where fines

m e  Oml AwtM* VAISAKMA •,

«** difficult to be deposited, do Qvys- 
otmqent take any guarantee that the 
Property etc. will not bq transferred 
a*ay and give the persons concerned 
tlfe right of appeal.

Mr. Speaker: The hon. Minister need 
not answer. For a man who is 
^orth Rs. 100 crores, Rs. 55 i-airh« is 
Nothing. If he has only Rs. 1 
Its. 55 lakhs is too much for him. 
What is the hon. Member asking for? 
Shri Tyagi wants to place himself in 
that position and place the other man 
in his position. He may not have 
Its. 1 crore or Rs. 10 crores. But the 
Other man may think it is a free bite.
U is for him to ask and for others 
to find out whether concession should 
be shown, whether Rs. 55 lakhs is too 
inuch or too little. Are we to go into 
these matters here’  I am really sur
prised.

Shrf Khadilkar: As it is known that 
Shri S. P. Jain is likely to challenge 
the decision of imposition of line, may 
It know why under the provisions of 
the Act where there is a remedy, 
penal action is also not simultaneous
ly taken?

Mr. Speaker: Are we to suggest any 
particular action to the authority in 
charge of it?

Shri Khadilkar: It is not so, Sir. I 
will Just explain. In case he goes to 
the Supreme Court the case will 
drag on for several years. Then his 
property etc.

Mr. Speaker: I am not going to 
allow this question. The matter has 
been placed before «n arbitrator, who
ever he might be. Be has given a 
decision. Further action will be 
taken. If there is any ramlssness, the 
hon. Members will ooaae before this 
House and say that there is unneces
sary leniency and so on.

Shrt y . P. Nayar: Last time, Sir, 
when a question was asked tbe Home 
Minister promised to the House that 
in case the. adjudicator asked for 
sanction for prosecution Government 
would readily give it We would like 
to know whether subsequent to ttwt

Or&l Answers t$99fb
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itrtm rtt otfthe Bone Minister (be 
Government of India was approached 
t e  necessary sanction for pnsoeation?

Shri Tyagi: Why was not the per
mission given?

Shri M K uji Deeat: Sir, I could not 
follow the question.

Mr. Speaker: The hon. Member says 
that when the sane question was put 
to the hon. Home Minister as to whe
ther sanction would be given it the 
arbitrator who finds the paeon guilty 
asks tor sanction for prosecution, the 
hon. Home Minister replied that it 
would be readily given. He now 
wants to know whether the sanction 
was applied tor and if so at what 
stage it ia.

Shri Morarji Desai: Under the law 
as it is, it is in the discretion of the 
Director. He has got to issue the 
order himself. Therefore, no question 
at sanction from Government arises. 
On the day when I replied to that 
question, I did not know the law as 
it was even for prosecution itself, 
whether there should be prosecution 
at there should be a fine by itself. 
That is the law as it is, and if Gov
ernment tries to give any direction it 
will vitiate the whole proceedings and 
be may escape in the court of law. 
Therefore, there is no question at 
Government giving any direction in 
the matter.

Shri Khadtlkar: The Home Minister 
replied that it the Director applies for 
sanction for prosecution the Govern
ment will consider the question.

Shri Moral# Defeat: That was, as I 
said, because I was not conversant 
with the exact provisions of the law. 
After that I examined the law and I 
find that there is no question at Gov
ernment giving any direction or any 
permission. It is for the Director to 
decide whether be should prosecute or 
whether he should line.
- flk i Pcafchat Kar: In view of the 
tact that Shri S. P. Jain is a general 
head o f the Punjab National Bank,

may I know whether Government will 
ask the Reserve Bank to take m y 
action so that he may be reBKfred 
tram tbe Punjab National/Bank.

Mr. Speaker: A suggestion tor ac
tion. Let us go to the next business

Stef S. M. Banerfee: Sir, I want te 
put one question.

Mr. Speaker: I am sorry. I have 
given sufficient time. Let us take up 
the next business.

WRITTEN ANSWERS TO 
QUESTIONS

Polytechnics In the South
•21W. Shri Vasudevan Nalr: Will 

the Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether it is a fact that the 
Southern Regional Committee of the 
All India Council for Technical Edu
cation has recommended that seven 
Centrally sponsored polytechnics 
should be started in the South; and

(b) if so, the number of such poly
technics started so far?

The Minister for Scientific Reaeareb 
and Cultural Affair* (Shri Humayun 
KaUr): (a) On the recommendation 
of the All India Council for Techni
cal Education, seven polytechnics have 
been allotted to the States in the 
Southern Region under the Centrally 
sponsored scheme of establishment of 
additional engineering colleges and 
polytechnics during the Second Five 
Year Plan.

(b) None, so far.

Indian School of Mines and Applied 
Geology, Dhaabad

*2119. Shri L  Achaw Singh: Will 
the Minister of Brian tide Frsnsrrb asMi 
Cultural Affairs be pleased to state:

(a) whether the admission to the 
Indian School of Mines and Applied 
Geology, Dhanbad, ia on the beds of 
an All India examination to tart the 
merits of tbe candidates; and
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(b) if to, whether ther* is no pro- 
viskm to give sonte representation to 
the candidates of badcwatd State* and 
Territories?,

the Waktor of Sctoaflfifi I m h I
and Cultural Affairs (Shri H n u r n  
KaMr); (a) Yes, Sir.

(b) 80 per cent of the seats u e  re
served for backward States sad Union 
Territories.

Neyvell UiaXe
•2113. Shri T. B. VMtel I m : Will 

the Minister of Steel, Mines sad Fuel 
"be pleased to state:

(a) whether tests have been recent
ly carried out to determine the ther
mal value of lignite mined at Neyveli;

(b) if so, what is the thermal value; 
and

(c) how does it compare with coal?

The Minister at Steel, Mines sad 
Fuel (Sardar Swanui Singh): (a) Yes

(b) 4.800 British Thermal Units per 
pound.

(c) About 2ft tons of raw lignite 
would be equivalent to a ton of good 
ooal with a calorific value of 12,000 
B T U./lb

National Academy h r  Training of 
Civil Servaats

*•««* /S h r i Harish Chandra Mathar: 
^ 8M  YMya Ghana Shakla:

Will the Minister of Bans Affairs 
be pleased to state:

(a) what progress has been made 
in establishing the National Academy 
for training of civil servants;

(b) what are the broad outlines of 
the scheme sanctioned and how it is 
•different from the schemes at existing 
institutions for training of dvil ser
vants?

The Mtafater ot State la the Minis
try ot S tm  Affairs (Sbri Datar): (a) 
Arrangements ax* being made to 00m- 
iplete the requisite preUminkries, *4 .,

securing accommodation for the • 
trainees and staff and for the admlnis- - 
trative blocks, etc. The financial im
plication are alfo bring estimated.

(b) A  scheme covering all the rele
vant aspects is being prepared. It 
provides for a combined basic founda
tional training course for a duration 
of four months for the officers of the 
All-India Services and most of the 
Central Services, Class I. A copy of 
the imposed syllabus of the course of 
training is placed on the Table of the 
House. [See Appendix VO, annemre 
No. 73.]

Village Authorities tn Manipur
•2120. Shri L. Achaw Slagk Will 

the Minister of Heme Affairs be pleas
ed to state:

(e) whether it is a fact that the 
village authorities set up in accord
ance with the Manipur (Village Autho
rities in Hill Areas) Act, 1956 have not 
functioned satisfactorily; and

(b) if so, the steps proposed to be 
taken in this regard?

The Minister ot State la ihe MJals- 
try of Home Affairs (Sbri Datar): (a)
The village authorities have not re
ceived due response and co-operation 
from the people.

(b) The Chief Commissioner had in
vited suggestions from the local 
people for the improvement and 
amendment of the Act by the end of 
December, 1958. None of the propo
sals received contained concrete sug
gestions in this direction. The ques
tion whether the Act requires to be 
amended and if so to what exteat is 
under examination.

Excavations at Nsgarjaaa Ksaia
. . . . .  /  Shri H. N. Mnkerjee. 

shri Prabhat Kar:
Will the Minister of Scientific Be« 

search aad Cultural Affairs be pleased
to state:

(a) whether i^ tia  fact that in the 
course of recent eotoavatioos at Nagar- 
juca Konda a stricture or structures
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lit the Mtture of «  aUHUwn or aaiqphi- 
thm tn la w  been unearthed;

(B) If *0, what ate the detail* of 
the ftnfflt; Ib i

(c) What steps are being take* or 
are under contemplation with a view 
to t^eir preservation since the venue 
is likely to be submerged?

file Minister of 8ffiwaHlc Beeearoh 
and Cultural Affairs (Shri Hnmaysn 
KaMr): (a) and (b). Yes, Sir. It 
consists of a square enclosure sur
rounded by brick walls on all the four 
sides and a large number of low tiers 
alao built of bricks.

(e) A  large scale model of the 
monument (amphi-theatre) will be 
prepared, as it cannot be transferred 
to the hill-top owing to the fragile 
nature of its material.

Ponhue of some Sculptures and
Coins by Arts Purchase Committee

/"Shri S. M. Banerjee:
*2122. J Shri PanlgnU:

[̂ Shri Vajpayee:

Will the Munster of Scientific Re
search and Cultural Affairs be pleas
ed to state:

(a) whether a cheque for 
Rs. 300,000 has been paid to one of 
the Members of the Arts Purchase 
Committee against supply of some 
sculptures, coins etc;

(b) whether the Chairman of the 
Committee offered only a sum of 
As. 40,000 for the same;

(c) if so, whether the Arts Purchase
Committee later on changed their 
decision and increased the value to 
Rs. 2,100,1)00;

(d) if not, whether any ad hoe Com
mittee was formed to take this deci
sion:

(e) if so, whether the ad hoe Com
mittee was formed under instructions 
from the Ministry; and

'f )  if so, what were the instructions7

Xfce MIoMaff ef JMhMttts SoMMMh 
and te fe ta l Attain <&rl JM tojit* 
KaMr): {a) Yes, dir.

(b) and (c) No, Sir.

(d) and (•). Yea, 8Hr.

(f) The ad hoc Committee was asked 
to examine and evaluate the o»Set- 
tion.

Central Advisory Beard af Museums

*1123. Shri Bam Kriahan <M»ta:
Will the Minister of SutuatHh Be* 
search and Cultural Affairs be pleas
ed to state:

(a) whether it is a fact that feh* 
Central Advisory Board of Museums 
has recommended that no entrance 
fee should be charged for admission 
to museums; and

(b) if so, whether the Government 
have accepted the recommendation*

The Minister of Scientific Resuuth 
and Onttoral Affairs (Shri Hnmaynn 
KaMr): (a) and (b) The Board had 
originally made a recommendation to 
this effect, but its Standing Commit
tee has on reconsideration of the- 
question suggested that the matte* 
may be left to the discretion of indivi
dual museums. Government have ac
cepted this suggestion of the Standing- 
Committee.

fa r t  W fe WTTW 1WWT

aft : TO iy»-
wrf ^  f>Ml far *

(v )  TO | fa  f M t
3R  sftrffc # $r Ht top
*  ^  ftwr | f*  «rmr
% frrcnH: arfsnft spifar 
$  *r fiwr *rra, flfa j «*f[ 
n it  ift *nrr f t

(fr) |t , ?ft ftrw frw  
qr t o  ift arr Tfy | ’
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#5* $  mPW *  w  «Tf «T T£G $RPT
fiWT «TT I

<«r) fawft *sn**r far 3m * <rr 

(rtt Mt r fr  t  >

Social Welfare Centra to Fanjab

fBtart fta* b k t ia  Gnptn: 
MSI. V Sardar Iftbal Singh:

\ S M  m a n  8**b:

Will the Minister of SdtKctkm be 
pleased to state:

(a) the names and localities of 
social welfare centres functioning *t 
present under the programme of the 
Central Social Welfare Board in 
Punjab (District-wise)

(b) the main itefns of work taken
up in these centres doting 1968;

(c) the amount of money spent in 
each centre during 1058;

(d) the number of employees grade- 
wise in each centre; and

(e) the number belonging to Sche
duled Castes among them?

Tbe SUsdrter ef gdnsation (Dr. 
K. L. Shciaull): U) A  statement
giving the requisite information k  
laid on the Table. [See Appendix VII; 
anrtexure No. 74].

(b) The main activities undertaken 
in a centre are Balwadis, Social M n- 
catton for ♦omen, Arts and Craft, 
Mftttt-nff? setviees and oilier general 
cultural and recreational activities.

(c) tHie accounts ate maintained 
Project-wise and not Centre-wise. It 
it not possible to give figures of ex
penditure Centre-wise.

(d) and (e) Information is being 
coOMted M * Win be laid ah the 
TMrtt of the MMui In due coarse.

Fon4g» Bsveetnssats In ben fad Steel 
Industry

MM. Afcri l m  Krfsfcan Gupta: Will 
the Minister of Steal, Mines and Aaei 
be pleased to state:

(M) the amount eg fseeign invest 
ment in the steal plants In
India;

(b) the extant of Indian capital In
vested in the Industry at present; and

(c) the steps taken to increase tbe 
Indian capital investment in the in
dustry?

The Minister of Steel, ***-1- naff 
Fuel (Sardar Swaran 8ingh): (a)
Foreign investment which is about 
Rs. 12*83 million is only in the two 
steel companies of Tatas and Indian 
Iron. A considerable part of this 
foreign investment is by Napakse and 
Oeaneae nationals.

(b) Indian investment in these two> 
companies is about Bs. 446 mliiian 
investment In the Hindustan Steel 
Limited and ih the Mysore Iron «nd 
Steel Works is entirely Indian and is 
over Rs. 3,000 million.

(c) Under the Industrial Policy 
Resolution, new iron and steel works 
ate to be in the public sector and it la 
not considered necessary to take any 
special steps to increase the Tn̂ tan 
capital invested in the plants In the- 
pnvsfte sector.

OH Drilling Trainees Sant 1 M
SMI. Shrl Ram Krishna Gupta:

Will the Minister of Steel, Mhaea and 
Fuel be pleased to state:

(a) the number of engineers  ̂
scientists and technicians sent abroad 
to study oil drilling work since- 1st 
January, 1958;

(b) the nanmss eg the couaMsa 
where they have bain sent; and

(c) the duration of their training?
The Minister eg Mtnee and Oil (A rt 

K. D. Malaviaya) (a) None.
<b) and <*)• Do not arise.
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W m  W ««m»  fa t— Ian PwUdi
MM. Shrl San Kristian Gupta: WU1 

the Minister of H w f l t  be pleased 
to state

(•) the number of welfare extension 
projects (urban) opened ao far (State- 
<wise) and names of places; and

(b) the number and names of wel
fare extension projects (urban) to be 
opened during the remaining period 
of the Second Five Year Plan (State- 
wise)?

The Minister of Education (Dr. 
K. L. Shrimali): (a) Fifty. A state
ment indicating the places where the 
projects have been opened is laid on 
the Table. [See Appendix VII; an- 
nexure No. 75].

(b) Fifty. The location will depend 
on the selection of the places where 
the applicant institutions may like to 
establish the projects.

JRifle Shooting Clabs in Paajab and 
Bajxthan

{
Shrl Bam Krishan Gupta. 
Sardar Iqbal Singh:

Shri Dmljlt Singh:
Will the Minister of Home Afctw 

he pleased to state the names of the 
places in Punjab and Rajasthan where 
rifle shooting dubs are functioning?

Ike Minister of State la the *«««.- 
t r y  of Home Affairs (Shrl Datar):
The information is being collected mil 
w ill be laid on the table of the House 
in due course.

Foreign Aid by India
—~  /  Shri Bam Kriahaa Gupta:

I  Shri Dhtesfa Siagh:

Will the Minister of Finance be 
pleased to state the nature of 
help given by India to foreign count" 
ties for their development program- 
me* since 1856 (year and country- 
wisa)?

B h  Minister of Finance (Shri 
Morarji Desal): m e nature of finan
cial help given by India to

SB, IN I Written Aaewew

countries for development pn^ 
grammes since 1M6 (year and coan- 
try-wise) is laid on the Table. [See 
Appendix VII; annexure No. 76].

i j« <  Oastems
Mtt. Shri Bun U t a a  Gupta:

Will the Minister of Finance be pleas
ed to state the total amount of land 
customs collected during 1988?

The Minister of Finance (Shri 
Morarji Desal): Rs. 883 lakhs.

Quarters for Army Personnel
366*. Shri D. C. Shanaa: Will the 

Minister of Defence be pleased to
refer to the reply given to Unstarred 
Question No. 2107 on the 6th Sep
tember, 1958 and state:

(a) the further progress made so 
far in building quarters for the other 
ranks of the Army; and

(b) the total amount spent upto the 
31st March, 1959?

The Deputy Minister of Defence 
(Sardar Sarjtt Siagh Majtthla): (a)
Projects for provision of accommoda
tion for 235 married Other Ranks 
have been administratively approved 
since the 16th September, 1958. Out 
of these projects, one project catering 
for provision of accommodation, for 
100 married Other Ranks was releas
ed for execution during 1958-69, mnA 
another for 99 married Other H m h 
has been released during 1959-60.

(b) It is not known at this stage 
what amount has been spent an 
quarters for married Other 
alone, up to the 31st March, 1989, as 
accommodation for all ranks is in
cluded in the projects released dur
ing 1958-89.

Edacatlonal Instttattons la 
Pradesh

3668. Shri D. C. Shanaa: Will, the 
Minister of Education be' pleased to 
state:

(a) the number of educational insti
tutions in Himachal Pradesh to which 
financial atoistanre was given by the
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Ministry during 1967-88 and 1968-89 
se tu  —parataJy; and

fb) the grants given .to «acb insti
tution?

A t  Minister of Kducattea (Dr. 
K. L. Shrtaaali): (a) and (b). A  grant 
o f Rl  1427 only was sanctioned to 
VaOabh Mahavidyalaya, Mandl during 
1067-58. No grant baa been given 
during 1868-59 ao far.

Social Service Camps in Punjab
3686. Shri D. C. Sharaaa: Will the 

Minister of Education be pleased to 
•tate:

(a) the number pf Social Service 
Camps which were organised with the 
help of the Central Government in 
Punjab State during 1958-59; and

(b) She total amount spent and the 
number of participants, both boys and 
girls?

The Minister of Education (Dr. 
I .  1>. Shrhnali): (a) 137 Camps.

(jb) • Amount No. of participant!
Spent Boy* Girla . Total

Rs. 2^ 024  96 8i938 1.984 10,900
Note.—‘ The figure given for expen
diture is liable to revision on
settlement of audited accounts

Income-tax eaaea
— _  f  Shri D. C. 8hanna:

\Shri Daljit Singh:
Will the Minister of finance be 

pleased to state:

(a) how many cases of Income-tax 
were admitted in the Punjab High 
Court and the Tribunal during 1957- 
OS and 1958-59, year-wise; and

(b) the number of those cases dis
posed of uptill the 31st Marcb, 1959?

H a  MtadMar of Finance (Shri 
Manigl D ani):

*957-58 1958-59
(a) CO la Foniab

High Court • 47 6t

(if) In Income- 
tax Appellate
Tribunal . ion  471

Q>) (f) By High Cooit x»
(fl) By Tribunal 666

Archaeological Surrey In Basilar
8666. ShH Pawarkar: Will the

Minister of SeMntlfle Kesearch and 
Cultural Affairs be pleased to state:

(a) whether die survey « f  ancient, 
temples and places of archaeological 
and historical importance has been 
completed in Bombay State; and

fb) whether Government have 
finalised the list of monuments at 
national importance in that StateT

The Minister at Bclengie Beseawi 
and Cultural Affairs (Shit Humayin 
KaMr): (a) Yes, Sir.

(b) No, Sir.

Anrlairt Templea in Bombay Stale

8689. Shri Paugarkar: Will tbe Minis
ter of Scientific Research and Cultu
ral Affain be pleased to state what 
steps have been taken recently to 
preserve the ancient temples of na
tional importance in the Bombay 
StateT

The Minister at Scientific Eassanh 
and Cultural Affain (Shri Humayun 
KaMr): Ordinary as well as special 
repairs an  carried out depending on 
the needs of each protected monument 
and the funds available.

Comma la Nuclear Beisaeea and 
Nuclear Engineering

8678. Shri D. C. Shanna: WOI the 
Minister of Scientific t w a w l and 
Cultural Affair* be pleased to refer 
to the reply given to Unstanofi Quea- 
tion No. 1208 on the 10th December, 
1988 and state the farther progress 
made in the introduction o f rmirsss 
in nuclear science and w w H 11 engi
neering in the Untvantttaa?

th e Deputy Minister at S r it t ls  
■eeearek and Oattanl i l r i i i  (Dr. 
M. M. Daa): The satpeyt Committee
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examined the scheme M ilwttM by 
Rooifeee University ani nooMbcnd- 
ed Umt no separate com m  need be 
organised in Nuclear Physics or 
Nuclear Chemistry but that Hudito in 
Nuclear aspects should m—ntially be 
include* hi the m im u far fee beak 
subjects o| Physic* and Chemistry- 
Regarding the proposal of the Univer
sity for Nuclear engineering courses, 
the Committee recommended that it 
mar ha considered enly after the 
university attains a high level at 
development lor the peet-Geadu- 
ate couraes in Mecbantaal engi
neering and subjects allied to Nuclear 
engineering. The University Grants 
Commission has accepted these recom
mendations. The proposals of the 
Andhra University are yet to be 
examined.
Production of Manganese and Mica
3671. Shri D. C. Sharma: Will the 

Minister of Steel, Mince and Fuel be 
pleased to state:

(a) the quantity of manganese ore 
and mica produced in India during 
IMS;

(b) hoar mud) of these were export, 
ed during 1668; and

(c) the amount of foreign exchange 
realised therefrom?

■ a  Minister of Stines and OH 
(Mart K. D. MaUviya): (a) and (b).

Production Export 
Manganese (tons) . 1.2x1,000 960,187 
Mfc*(Cwt*.) 630,000 388,494

(e) Rs. 24*93 crores.

Bambay m ail—  OOce
3672. Shri Amur: Will the Minister 

of finance he pleased to state:
(a) whether it la a fact Oat there 

a n  many caaea of wrong payment to 
importers by the Gustetne in Bombay 
Customs Office;

(t>) if so, the number at audi cases 
and the total amount involved during 
1MT-8B and 1958-99;

(c) the number of cases during the 
sattS parted in which less nbarga da- 
m«|dbi aaa nade due to the mttake 
ef M nriM t cMcars:

(•) Ha um ber at caaaa 4nri*g 4 i  
same period in tHrirh fe l riatais are 
found time-barred and the total 
amount involved;

(a) what steps have bean taken Ip  
Government to reoover tho a a o p t 
from importars and the gttceojn- 
charge where the claims are tfcne~ 
barred;

(f) how many voluntary claim* 
were made by Customs during the 
same period and of what total amount; 
and

(g) hoiy much amount has been 
recovered from voluntary claims?

The Minister at finance (Shri 
MonurU Deaal): (a) and (b). No, Hr. 
It may, however, be mentioned that 
in two cases of an identical nature, 
in 1957-58, the Bombay Custom House 
had granted refunds under a bona 
fide impression that they were due. 
This was subsquently considered to- 
be erroneuoe and requests have been 
made to the concerned importars to 
have the amounts paid to them re
turned voluntarily. The amount 
involved in these two cases was 
Rs. 42,452.

(c) Less charge demands were issu
ed by the Custom House in 912 eases 
in 1957-58 and in 1550 cases in 1998- 
59. It may be pointed out that these 
demands are issued as a result of 
objections raised in audit where an 
assessment is in doubt, with a view 
to safeguarding revenue against the 
time-bar prescribed under section 99 
of the Sea Customs Act. Some of tbe 
objections thus issued may not ulti
mately be upheld. Tbe demands in 
those cases have then to be with
drawn. It cannot therefore, be said 
that mistakes of the assessing cOomv 
have been established in respect of 
all thaee demands.

(d) There were 38 cases involving 
Rs. 59,709 in 1967-18 and 70 caaes 
involving Rs. 1,69,080 in 19M-59.

(e) and (f). Requests for voluntary 
payment ef the amounts involved 
were made in all the oases. Action to 
recover the amounts less-charged is
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itiMklly takan in accordance 'With the 
HdlUrw-i.vg procedure. fo  the flrft 
instance, the owner of goods If invit
ed to make good the deficiency volun
ta ry . tuning fit is, recovery is 
aBprtsd kqr dedwcBon <tm» his Fer- 
ja y l  Q m lt  ic m B i if ho has OM. 
or, if the Bill of Entry was signed by 
4  Clotting Agent, by deduction from 
h is , Personal Deposit Account or 
Security Deposit If theie attempts 
fail and if the circumstance* of the 
case justify and the amount involved 
is substantial, slaps are taken to re
cover the amount by filing a suit in a 
court of law. ft the amount involv
ed is large and if the original as
sessment is proved to be mala /ids, 
th6 question of punUhing the officer(s) 
concerned is also considered. In 
such cases, the punishment may take 
the form of recovery tnm  pay of 
the whole or part *f the pecuniary 
loss caused to Government by negli
gence or breach or orders.

(g) Rs 38,965 in 1987-58 and 
Be. *8*8 in 1988-69. An amount of 
Bs. 85,008 has also beeb recovered by 
deduction from the Personal Deposit 
Account of one ct the Clearing Agents

Manganese Ore
3673. Shri E. Madhusadan Bao: Will 

the Minister of Sfeeel, Mtees and Vtael 
fee pleased to state:

(a) how much Manganese ore is 
produced in Andhra Pradesh annually;

(b) whether the Union Government 
had made any attempts to explore the 
possibilities of exploiting new 
Manganese ore mines in Andhra 
Prqdesh?

The Minister of Mines and Oil 
Iflfcri K. D. Malavtya): (a) The

production ot manganese ore 
i im  Andhra Pradesh for the period 
1^50-58 is as follows:—

33*755 twu 
<$3*355 ton*
11546IV tom 
2*1004 MH

38494 ton* 
cta.»t« «N
19**408 ton* 

tom

The average annual production is 
114,471 tons.

N.B.—Andhra Pradesh was crested 
in 1958 and the figures for the yeer* 
prior to that period are based -on the 
production of mines which are new in 
Andhra Pradesh.

(b) Geological survey ot the 
manganese deposits is in progress In 
Smkakulam district which is the most 
important manganese bearing area in 
Andhra Pradesh.

ttadtana la Calcutta
3874 / * * *  *• »r \Shri P n tk d  Kar:
Will the Minister at 

pleased to state:

(a) whether he has had consulta
tions lately with the Chief Minister 
of West Bengal regarding the areoHaa 
of a stadium on the maiden in Cal
cutta; and

(b) whether the venue has been 
chosen?

the Mtatttr of Befeace tShri 
Mshaa Moms): (a) Yes, Sir
(b) Yes, tentatively.

3871 Shrl V)dy» Cham* HsW >-
Will the Minister of 8teel, Mtnea and 
Pad be pleased to state:

(a) the nuesher o f review applica
tions for different mineral concessions 
received from mine owners in Medh|« 
Pnderfh during 1987-88 and 1958-%

(b) the number of such applications 
disposed of in 1M7-58 and 185M9;

(«0 the mimhar of applkatioos 
finding;

\
(d) the reasons for delay in dispose 

tag at the review apjfUeaMeae end 
the steps fee Ckrvenunent ot 
have taken to expedite the sea*

(«) the tela| ttM qd hearty
In «M*e twrfew apflBeatteaa
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during 1987-58 and 1980-5* ia differ
ent minerals from the State of 
Madhya Pradesh; and

(f) what is the total royalty and 
dead rent expected out of the total 
area covered by these review applica
tions.

The Minister of Minas and Oil (Shri 
K. D. Malaviya): (a) to (c) and (•). , 
<A statement giving the required in
formation is laid on the Table. [See 
Appendix VII, annexure No. 77].

(d) Review applications are ordi
narily disposed of as quickly as pos
sible, but in same cases delay occurs 
due to the non-receipt of the com
ments of the State Government on 
the review applications or where the 
Central Government have to consult 
their own technical experts in the 
matter. The Central Government 
have brought to the notice of all con
cerned the necessity of handling the 
toeview application cases expeditiously.

(f) Royalty is payable on the 
quantity of minerals despatched from 
a mine and as it is not possible to 
estimate the quantity of minerals 
that may be raised from the applied 
area, it is not possible to give any 
figures regarding the royalty payable. 
So far as dead rent is concerned, it 
varies from mineral to mineral and 
from area to area. Information re
garding the dead rent payable can
not also, therefore be compiled.

Extension of Terms ef Deputation of 
OBeers In Manipur

MTS. Shri L. Aehaw Singh: Will 
the Minister of Heme Aflaln be 
pleased to state:

(a) whether it is ftet that services 
of Classes I sad H officer* borrowed 
by the Manipur Administration have 
been extended S years beyond the 
stipulated period; and

(fc) if so, the number of such 
officer* in Class Z and Class n , res
pectively?

The Minister ef Stale in tbe Minis
try ef Mssne Affairs (Shif Datar): (a)

and (b). The information is iM og 
collected and will be laid on. the- 
Table of the Bouse.

Government D. M. Oatteg* Saafhal
M77. ShH L. Aehaw Stagfe WM

the Minister of IKhwetlesi be pleated 
to state:

(a) whether it is a fact that there 
is no provision for the teaching of 
Bengali in the Government D. M. 
College at Imphal; and

(b) if so, the reasons therefox't
The Minister ef Education (Dr. K.L. 

Shrimail): (a) and (b). The informa
tion is being collected and will b* 
laid on the Table of the Ix>k Sabha 
in due course.

Decentralisation of Wort: In Defease- 
Administration

/S h ri Bam Krishan Gupta:
w  \  Shri Bhakt Darshan:

Will the Minister at Defence be 
pleased to refer to the reply given 
to Starred Question No. 1139 on the 
18th December, 1988 and state the 
further progress made in the proposal 
for decentralisation ot work in the 
defence administration?

The Minister of Defence (Shri 
Krishna Menon): Orders delegating
enhanced financial powers to Service 
Headquarters and Lower Formations 
in regard to sanction to establish
ments, direct purchase of stores, sanc
tion to works and write off of losses 
have since been issued.

Advisory Committee lor M p sn
M79. Shri Bam Krfahan Gupta: WOT 

the Minister of Hfcsne Affairs be- 
pleased to state the nature of the 
decisions taken at the meeting of ifce 
Tripura Advisory Committees held la 
Delhi during December, 1958 for dis
cussing tiie questions relating to * p -  
municatkmi and development?

The Minister ef State in the MMs- 
try ef B m  Again (Shri *attr): A 
statement is laid on the Table ef
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the House, {See Appendix VII. an- 
nexure No. 78].

M i l  U m fl i l

MM. Shri D. C. Sharma: Will the 
Minister of M w rtlw  be pleated to 
state:

(a) the names of foreign conn tries 
ffom which Government have receiv
ed assistance in cash and equipment 
for the advancement of Social Educa
tion in India during 1958-50; and

(b) the nature of help received’

The Minister of Bdncation (Dr. K. L. 
ShrimaH): (a) U.SA.

(b) Equipment worth $ 4^0,435*22. 
(I 1,54,435*22 as grant; and $ 2,78,000 
as loan).

Education of the Orthepaedically 
Handicapped

___  f  Shri D. C. Shama:
I Shri Bam Kriahan Gnpta:

WiU the Minister of Education be 
pleased to state:

(a) the flnanaal aid given to the 
Government of Punjab for providing 
educational facilities to dumb, deaf 
and blind students during 1057-58 and 
1858-59, separately;

(b) whether there is any scheme 
for higher education of these students 
in the country; and

(c) if so, the details thereof*

Ike Minister ef Bdsnatton (Dr. K.L. 
Skftaalt): (a) 1957-58 . . . . Rs. 42,000. 
Daring 1958-59 a lump grant tor a 
group of schemes including schemes 
for the education of the handicapped 
was sanctioned to the Government of 
Punjab. The amount of Central as
sistance for the education of the 
handicapped will depend on the 
actual expenditure incurred by the 
State Government for this purpose, 
figures of actual expenditure have 
not yet been received from the State 
Government.

(b) Yes, Sir.
(c) A statement giving the requisite 

information is attached. [See Ap
pendix VII, annexure No. 79].

Smaggttng

MM. Shri D. C. Sharma: Will the 
Minister of Finance be pleased te
state how many times fire was open
ed and exchanged between Pakistani 
smugglers and Indian border police or 
military personnel during 1958-597

The Minister ef Finance (Shrl 
Morarji Deeai): A statement giving 
the information is laid on the Table 
of the Sabha [See Appendix VII, 
annexure No. 80}.

Libraries for Women and ChfMiea to 
Punjab

/'Shri D. C. Sharma:
8888. J Sardar Iqbal Singh:

(B8hrl Daljtt Singh:

Will the Minister of Edncatfasi be 
pleased to refer to the reply given 
to Unstarred Question No. 2722 on> 
the 24th September, 18M and state:

(a) what further grants have been 
sanctioned by the Central Social Wel
fare Board to voluntary social wel
fare organisations for libraries for 
children and women in Punjab;

(b) whether the amount waa paid 
during 1958-59; and

(c) the names of the organisations?

The MMMar ef IdaaeiiaB ( D r . l l -  
ShrtanaU): (a) No further grants have 
been sanctioned during 1M8-59.

(b) and (c). Do not arte.

Survey ef JvrenOe Deflnqneney In 
S r iM

__  Shri Faaigrahl:
***• Shri D. C. Sharma:

Will the Minister o f **— bm 
pleased to state whether the report



r$97i "WfUUm Xsuvnfo"v 'APKlL », ***  • Write* Annual  *gyjra

o* the survey conducted ip  slum 
««a« of Madras dty in order |o ss- 
teas the ertept and cause of JwvenJle 
delinquency hat been made available 
to Government?

The Minister of Education (Dr. K. L. 
gjufeasli); Yâ Sir,

Backata
MM. Pandit D. N. Ttwary:  Will

tha Sflnlpter of  Sukattto Baasoiah 
and Caltaral Afldn  be plaaaed to 
state:

(a) whether Govenuuat an aware 
feat ate faat leaf rochets wen tied 
by the organisers of tha "World in 
1958’' Exhibition on the Mth and Mrd 
of December, 1989;

(b) whether the  details  of the 
rockets and fuel etc., used tor them 
have been analysed; and

(c) whether bigger rackets  have
been fired anywhere ia India?

He  ef Sataattfia BaNarch
aad Caltaral AJEaii* tfkH Hhawpa 
KsMtt: (a) No, Sir.

(b) and (c). Do not arise.

Special Steels

MM. Shri Pangarkar:  Will tile
Minister of Steel, Mhtfo aad Fad he 
pleased to state:

(a) the steps taken br Gawnauat
of India to inciaaae production  af 
•pedal steels, during 1958-59; and

(b) the quantity of special  stad 
. produced doraag fee sma pariod?

the Minister of Stpd, Mines aad 
Fad (Sardar Swaran Singh): (a) and
(b). Production pf special .steely  in 
1988-59 amounted to  3,800 tons as 
against about 2.009 tom in the pre
vious year. It is proposed to put up 
in the public sector a special steels 
plant for the manufacture  of the 
higher grades of special steels.  A 
few electric  furnaces  have  bean 
licensed to be put up for the jnanu- 
’lacture of the lowar grades of special 
ittols.

Qnl

SOT. Shri faatarhar: Will tha Mfe- 
istar of Slaal, Mhus aa* rad  be 
piaaaed to ctato:
tm\ the total nroductiflB ef mdaflur- 
gical cod during the year 1968-ty; ftffd

(b) the total foreign eorrhange earn
ed by the export of metallurgicd coal 
dutipg the above period?

Vbv Bftatrtvr  fMBPk 
Ami (Sardar Swaaaa Stag*); (*) m&
(b). The total production of metdlur- 
gleal eed daring tba pear 1958 was 
18.159 million tons. Figures are not 
available far (ha later parted.  Tha 
amount of fareLga enchants aaaaad by 
tba export of metallurgical coal dur
ing that period was Ra. S16.8  lafchs 
approximately.

Grants tor Elementary Bdaaattaa

MM. Shri fMHkar: Will the Min
ister of  Bldneatfna be pleased  to 
state:

<a) whether all the States have uti
lised the amounts of grants saactfon- 
ed by the Government of Balia ipr 
tiie development of elementary edu
cation during >958-99;

<b) if not, tha  names of  flMpa 
which haaa pot utilised the  grants; 
and

(c) action taken by tha  Central 
Government in tha mattarf

The Minister af KdamHew (Dr. K.
L. Shrimali): (a) It is not possible to 
give tha aocact information about the 
utilization of grants by the State Gov
ernments at this stage.

(b)  and (c). Do not ariae.

♦fW 1 4$  U| lr MN

ww tifc #«r i* aw# # m

fv •

(») vrt

Apht  | *ar a# % &m
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(9 )  *rf* &  ^  *  fash-flrcr *»m 
f a *  fc | to t

^ r f  w  tr wtwt ?

«m  wfK frar ihft (r t  %• 
m*nfta) : (* )  'nrnr,* f*m  ut»T?r
#  *ssr *rft f t  *13
% frota <n* fa fti *rgt
fircft | 1 Pbt ift q? *n^r $wr $ fa
farm <ri»m t  % *rn fw rt

w i& w ^  ( Quartzites ) 
fsRFJH ( Schists ) if frrtene (Mag
netite) tir Tr%«rt $ n*fc 5*  *rnr 
#f f c  t o  3  storeR ŝt. vfaRRr
enp’ ( Magnetite ) * r  *mr »fojS
%«ft»PT^Bt*TffT^WrsfY«S 
qgt if ^00 <§£ f t  *i§<if spppt 
«mrr fvf^FT zx f t  n m
fim^ *5V tmmrmr | 1

(m) sre*r fr  ^  ?sm 1
Foreign Capital Investmeata

NN. Shri Baghnnath Singh: Will
fhe Minister of Finance be pleaaed to 
state the number of Joint stock com
panies and finns in the public and 
private sector in India aa have aa in
vestment of foreign capital upto forty 
per cent of the total capital invest
ments?

The MtaMar of finance (Shri 
Morarji Desai): The number of Joint 
stock Companies and firm* in the 
private sector in India as have an 
Investment of foreign capita] opto 
forty percent of the total capital In
vestment is 666.

There is no such company in the 
Public Sector.

Taxes CMleeted la Mamma aafl

•SOI. Barter Iqbal Singh: Will the 
Minister of Fteaw* be pleased to 
state the amounts of money collected 
by tbe Government of India by way 
o f taxes and other revenue measures 

SO (Ai) LSD—1

•n Jammu and Kashmir State during 
1958-59?

The Minister ef Finance (Shri 
Morarji Desai): Hie required infor
mation is given below*.—

Ri.
Income-tax . . . .  22,05,000
Central Excite . 7,̂ 7,000*
Wealth-tax . . . .  1,56,000
Estate Duty 11,758
Railway Passenger Fares Tax 3,000*

'Provisional figures.

Grants to Punjab University
8692. Sardar Iqbal Singh: Will tbe 

Minister of Education be pleased to 
state:

(a) what are the different projects 
for whicfcr the Punjab University has 
asked for further financial grants from 
the University Grants Commission;

(b) the amount of grant asked for 
against each project; and

(c) whether this has been con
sidered by the University Grants 
Commission?

The Minister ef Education (Dr. K. 
L> Shrimail): (a) to (c). A statement 
is liid on the Table. [See Appendix 
VII, annexure No. 81].

Bharat Sewak SamaJ 
f  Sartor Iqbal Singh:

Shri
Will the Minister of Finance be 

pleased to state the amount of grants- 
in-aid given to the Bharat Sewak 
SamaJ during 1958-50 in each State?

The Minister of Finance (Shri 
Morarji Desai): The information la 
being collected and will be laid oc 
the Table of the House shortly.

Grants far Primary M im tha te 
Oriaaa

9894. Shri Panlgrahl: Win the Min
ister of Bdneattsn be pleased to state:

(a) whether the Orissa Government 
have submitted any programme to t
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expanding primary education in the 
State and for additional Central assis
tance; and

(b) if so, what decision has been 
taken thereon?

The Minister at Educat’on (Dr K. 
L. Shrlmall): (a) A memorandum for 
giving Central grants at a more liberal 
rate was received.

(b) The matter is under consider
ation.

Cantonment Board, FW wpar
3695. Shri Siddananjappa: Will the 

Minister of Defence be pleased to 
state:

(a) whether Central Government 
have given a special grant to the 
Cantonment Board of Ferozepur for 
development works under the Second 
Five Year Plan for 1959-60;

(b) if so, the amount granted; and
(c) which are the works the Board 

intends to undertake with this 
amount?

The Deputy Minister of Defence 
(Sardar Majithia): (a) The special 
grants-in-aid to be given to Canton
ment Boards for the year 1959-60 are 
still under consideration.

(b) and (c). Do not arise.

Grants to Social Welfare Organisations 
In Madras

MM. Shrl Subbiah Ambalam: Will 
the Minister of Education be pleased 
to state:

(a) the names of the voluntary 
social welfare organisations in Madras 
State, which have been given grants 
by the Central Social Welfare Board 
during 1988-59; and

(b) the amount of grant to each such 
organisation’

The Minister of Education (Dr EL 
L. ShrimaH): (a) and (b). A  state* 
aent giving tbe requisite information 
is laid an the Table. {See Appendix 
VH, annexure No. 82].

Purchase ef Equipment lor Felloe 
Force in Andamans

•wan 1 81111 Singh:
* 1 Sardar A S. Salgal:

'•Will the Minister of Borne Attain 
be pleased to state:

(a) whether it is a fact that tender 
for the supply of uniforms and other 
equipment and stores for the Police 
Force in Andamans was called in
1957-58;

(b) whether the tender submitted 
by M/s Dawoojee Dadabhoy & Com
pany, Calcutta, was less in total cal
culation by Rs 18,000 than the ten
der accepted by the Administration; 
and

(e> the reason for not accepting the 
lowest tender’

The Deputy Minister ef Home 
Affairs (Shrfana/ti Alva): (a) Yes, Sir.

(b) The tender submitted bv M|s 
Dawoojee Dadabhoy and C o, Calcutta, 
was less in total calculation by 
Rs 9,104 44 than the tender accepted 
by the Administration.

rc) M[s Dawoojee Dadabhoy & 
Co had sent their tender without see
ing the samples. The tender was, 
therefore, not considered to be valid 
according to the terms of the tender. 
They had not quoted at all for certain 
articles and their quotation for cer
tain other items was so low that it 
was unconceiveable that those items 
could be got at those prices unless the 
articles were too inferior to be used. 
Moreover, tbe Administration wanted 
to ensure immediate supply and 
therefore they preferred the tender 
furnished by a local firm.

Primary Co-operative Societies in 
Nloobar Wands

IMS. Shri Raghwiath Singh: Will
the Minister of Home Affairs be 
pleased to state the number of pri
mary (village) Co-operative Societies 
in Nicobar Islands9

The Deputy Minister ef Meow 
Affairs (Shrlmatl A im ): There are 17
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Primary Co-operative Societies in the 
Nicobar Islands.

Andaman and NicObar islands
r Shri Raghnnath Singh:

' \Sardar A. S. Saigal:
Will the Minister of Home Affairs 

be pleased to state:

(a) whether Andaman and Nicobar 
Administration had called for tenders 
in 1952 for the collection and export 
at scrap iron from Car Nicobar and 
other Nicobar Islands;

(b) if so, the names of the success
ful tenders and the amount of royalty 
tendered and accepted and whether as 
per conditions of the contract, last date 
for export of scrap was 31st March, 
1954;

(c) whether it is a fact that the 
Administration permitted the same 
tenders in the Nicobars to export the 
same scrap in 1958-59;

(d) if so, the quantity exported by 
them; and

(e) the reasons for not calling fresh 
tenders for the export of scrap in 
1958-59?

The Deputy Minister of Home 
Affair* (Shrimatl'Alva): (a) Yes, Sir.

(b) successful tender was in 
the name of "Headmen of Car Nico
bar" for Rs. 1,00,001 as royalty. The 
tender was accepted as per conditions 
of the contract. The last date for 
completing the work of collection and 
export of scraps was the 31st March, 
1954.

(c) The scraps were collected by the 
People of the Nicobar group of islands 
*nd sold to M/s. Akoojee Jadwet ft

who were permitted by the ad
ministration to export the scrape in 
1958-59.

(d) About 1,000 tons.
(«) The scrape could not be export

ed earlier due to the non-availability

of shipping space. As the parties con
cerned could not be held responsible 
for the delay in the export of the scrap 
it was not considered necessary to 
call for fresh tenders.

Wealth Tax and Expenditure Tax
8709. Sardar A. S. Saigai: Will the 

Minister of Finance be pleased to 
state the number of assessees under 
the Wealth-tax and Expenditure Tax 
Act in the Andaman and Nicobar 
Islands?

The Minister of Finance (Shrl 
Menurji Deaai): The number as on 
31st March, 1959 was as follows:—

Wealth-tax 6
Expenditure-tax. NIL
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Briquette Brick Mannfaetare al 
Nerved

8702. Shri Balakrishnan: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether briquette brick making 
will be one of the bjr-product processes 
at Neyveli Lignite Project; and

(b) if so, the nature and commer
cial aspects of such process?

The Minister at Steel, Mines and 
Fuel (Saxdar Swaran Singh): (a) and
(b). No; briquette making is not one 
of the by-product processes at the 
Neyveli Lignite Project. The briquet
ting and carbonising scheme is one 
of the constituent units of the in
tegrated project The aim is to utilise 
1£ tnillion tons of lignite per annum, 
to produce about 7,14,000 tons of raw 
briquettes which on carbonisation 
would yield about 3,80,000 tons of car
bonised briquettes suitable for use as 
domestic fuel. As the carbonised bri
quettes will bum easily without smoke 
or odour and as the cost of their pro
duction Is expected to be less than 
that of charcoal, the commercial as
pects of the proposal are promising.

B̂ obur €>«ld Fields. Mysore

37M. Shri Shtvananjappa: Will the 
Minister of Steel. Mines and Fuel be 
pleased to state:

(a) whether it is a fact that based on 
the detailed surveys and underground 
mapping of the Kolar Gold fields in 
Mysore State, detailed recommenda
tions for the prospecting of gold in 
Mysore, champion and Nandidroog 
mines have been submitted by the 
Mysore State Government; and

(b) if sow the nature ot the recom
mendations?

D u  Minister ef Mines and Oil 
(Shri K. D. Malavtya): (a) No, 8b-.

(t>) Does not arise.

Training and Bessarab ia Geology and 
Applied (M u r

1704. Shri Shhranasijappa: Will the 
Minister of Education be pleased to 
state:

(a) whether the University Grants 
Commission has approved the recom
mendations made by the Joint Com
mittee of the University Grants Com
mission and the All India Council of 
Technical Education for the develop
ment of Geology and Applied Geology 
in various Universities;

(b) if so, whether the grants have 
been sanctioned to the Kamatak Uni
versity for this purpose during 1858- 
58; and

(c) if so, what is the total grant?

The Minister of Education (Dr. K. 
L. Shrimail): (a) Yes, Sir.

(b) and (c). During 1858-58, the 
University Grants Commission has 
paid a grant of Rs. 5,284 for staff in 
the Geology Department of the Kar- 
natak University. A grant of 
Rs. 1,70,000 was also paid to the Uni
versity as part-payment towards the 
construction of a composite building 
tor the Departments of Geology, 
Physics and Chemistry, in addition to 
Rs. 6,01,000 paid in previous years.

Sale of Fenw-MsaganMe by 
M/s. Khandelwal Ferro Alloys

3705. Shri Faalgrahl: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government are aware 
of the fact that the Khandelwal Ferro 
Alloys Limited of Bombay have 
entered into any sales agreement- with 
the Continental Ore Corporation tot 
the sale of ferro-tnanganese; and

(b) if so, what is the nature of this 
agreement?

The Minister ef Steel. Mlnss aai 
Fuel (Sardar Swaran Singh): fa)
Yes, Sir.
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(b) The Agreement i« for the sale 
of the entire production of the factory 
(Capacity: 80,000 tons pejr annum) for 
a period of ten years with provisions 
for fixation of price subject to* certain 
minimum price, for payment, quality, 
inspection, etc.

Bale of Ferro-Mangaaese by 
M/s. Cambatta Ferro-Manganeee Ltd.

8706. Sbri Faalgrahl: Will the
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether the Cambatta Ferro- 
Manganese Ltd. Bombay has entered 
into any sales agreement with Conti
nental Ore Corporation for its sales 
of ferro-manganese;

(b) whether Government are aware 
of the nature of this sales agreement; 
and

(c) if so, what is the nature of this 
sales agreement?

The Minister of Steel, Mines and 
Fuel (Sardar 8waraa Singh): (a)
Yes, Sir.

(b) Yes, Sir.
(c) The Agreement is for the sale 

of 30,000 tons of ferro-manganese per 
annum (entire production of the 
factory) for a period from the date of 
production to the 31st December, 1964 
with provisions for fixation of price, 
for payment, quality, inspection, etc. 
and also for investment in shares in 
the Indian Company upto 25 per cent

Extension of Services

3707. Start Soblman Ghose: Will the 
Minister of Hone Affairs be pleased 
to refer to the reply given to Unstar
red Question No. 2065 on the 18th 
December, 1958 and state how many 
such gazetted officers of the Govern
ment of India stationed in Delhi have 
retired since the 18th December, 1958 
after attaining the age of 80 years?

The « f Stele la the Minis
ter «f Bmsc A taln  (Shrl Datar): 11.

Recruitment of Schedoied Castes 
Candidates In Defence Services (Civil)

fShrl D. A. Katti:
I  Shrl a  K. Gaifcwad:

Will the Minister of Defence be 
pleased to state:

(a) whether Government have taken 
toy steps to recruit Scheduled Castes 
candidates in the Defence Services 
(Civil) to maintain the percentage 
reserved for them;

(b) what is the percentage of the 
Scheduled Castes employees in the 
Ministry of Defence (all cadres); and

(c) if the percentage is low, why 
no steps were taken so far to make 
up the same?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) Yes, Sir.

(b) It is not in the best interests of 
the Defence Services to collect infor
mation of this kind.

(c) The provisions of the Ministry 
of Home Affairs Resolution No. 42/21/ 
49-NGS, dated the 13th September, 
1950 and orders issued thereunder are 
being observed in recruitment to all 
classes of civilians [including Indus
trial employees and N.Cs.(U)]. These 
directives have been issued as Army 
Instruction No. 2/S/56.

State Bank of India

«69. Shri V. Eacharan: Will the 
Minister of Finance be pleased to 
state:

(a) the number of branches of State 
Bank of India opened in Kerala State 
so far; and

(b) the number of branches yet to 
be opened according to the Expansion 
Scheme of the Bank?

The Minister of Finance (Shri 
Manx# Desai): (a) The State Bank 
of India has opened one branch ai 
Palghat in the Kerala State.
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(b) Mo other centre h u  been 
selected so far in Kerala under Section 
16(8) of the State Bank of India Act, 
1858.

Vailing of Fans In Cinema Homes of 
Agartala

S110. Shri Bancabi Thakor: WiU
the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact that recently 
in one of the cinema-houses of Agar- 
tala town, a moving fan fell down 
when the audience was in that house;

(b) whether it is also a fact that a 
similar accident had recently taken 
place in another cinema house of 
Agartala town; and

(c) if so, who are the local authori
ties to whom it has been entrusted to 
inspect daily, weekly, monthly or 
yearly the furnitures and fittings of 
the cinema houses of Agartala town 
and other places in Tripura?

The Minister of State in the Minis
try of Home Affain (Shri Datar): (a)
Yes. The people sitting under the fan 
became aware of the possibility of the 
fan falling down and moved away. 
None was injured.

(b) No.
(c) At Agartala, a Circle Officer 

inspects Cinema Houses everyday. In 
outlying places, Sub-Divisional 
Officers inspect them at frequent 
intervals.

Craft Schools in Manipur

S ill. Shri L. Achaw Singh: Will 
fiie Minister of Home Affain be 
pleased to state:

(a) whether craft schools have been 
started in the village centres and 
administrative headquarters of the 
hills for tribal uplift in Manipur; and

(b) if so, the number of trainees 
in the respective schools for each 
trade?

The Deputy Minister of BMne Affain 
(Shrlmati Alva): (a) Yes, Sir.

(b) The information is as follows^—
'Number tf train*

(i) Bamboo-cane , Pn>- 
di’ c ’ ion f>ntre» Chu- 
zachandpnr . 6  (A llied  wtafc-en)

(m) Weaving Training 
Centre, Churachand - 
pur . 1 0

(tift Weaving Training 
Centre, ukhrul 10

(ip) Weaving Training 
Cmtre. Taraeng- long . t o

(v'i Weaving Training 
C-n re. N<m<mv»« 19 

(pi) Carpentary Training*
Centre <U UJchrul 
attach'd to the High
School . . ■ 1x9

(tni) Carpentry Train- 
inc Centre, Tameng- 
long . . 1 0

(viii) Carpentry Train
ing Centre atTadu- 
bi attached to the 
rnvemmeat High 
School . . . X30

(wc) Adimjati Technical 
T’xrifiif*, •< T-n-'hal 
(Weaving Course) . SO
Suspension Bridges In Manipur

S712. Shri L. Achaw Singh: Will
the Minister of Home Affain be 
pleased to state:

(a) whether the suspension bridges 
constructed in the hills of Manipur 
under the Tribal Welfare Scheme are 
all made of cane ropes and bamboo; 
and

(b) whether any of them are made 
of iron or wire ropes?

The Deputy Minister of Home 
Affain (Shrlmati Alva): (a) No.

(b) 11 Suspension bridges were con
structed under the Tribal Welfare 
Schemes during 1987-88 and 16 in 
1958-89 and all of them are of wire 
rope specification. During 1986-87, 12 
suspension bridges were constructed 
and they were cane suspension bridges 
as no wire rope was available in that 
y«ar.
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Science T n dw n  ot Gh u  Collect 
IM U

H U. Shrl E. IhfflmwihH Bm: Will 
the Minister ot Education be pleased 
to state:

(a) how many science teachers are 
likely to be affected as a result of the 
closure of science classes in the pro* 
posed Dayal Singh College, Delhi 
which is to take over the present Camp 
College in Delhi; and

(b) whether any steps are being 
taken by the Delhi University to 
absorb those science teachers?

The Minister of Education (Dr. 
K. L. Shrimali): (a) Four.

(b) The University of Delhi has at 
present no provision for the teaching 
of Science m the Evening Colleges. 
The Panjab University has, however, 
intimated that particulars of the four 
science lecturers (two in Chemistry, 
one m Physics and one in Biology) 
have been circulated to the affiliated 
colleges in the Punjab for their 
absorption by them.

Taxes from Non-Resident Indians
.'Shrl P. G. Sen: 1 
j Shrl S. C. Samania:

*71*’ 'I Shri Subodh Hansda:
|_ Dr. Paahnpatl Mandal:

Will the Minister of Finance be 
pleased to state:

(a) what are the effective steps 
taken to ensure that correct amount 
of taxes are levied and recovered frpm 
non-resident Indians;

(b) what are the various classes of 
assessees who pay such taxes; and

(c) what is the amount of taxes 
collected from each category during 
the past three financial years (y w - 
wise)?

Ike Minister of Finance (Shri 
Morarji Deaai): (a) The Income-tax
Act contains provisions tor the 
recovery of taxes on payments made 
to non-residents, tram India. It also

contains provisions for making assess
ments on non-residents directly or 
through an agent. Thus Sections 
18CZB), 18(3), 18(3A), 18(3B) and 
18(3C) provide tor the deduction ot 
tax at source on payments made to 
non-residents on account of salaries, 
interest on securities, dividends and 
other sums chargeable to tax Section 
18(6) of the Act also requires that 
all sums deducted in accordance with 
the above mentioned provisions shall 
be paid to the credit of the Central 
Government.

Provisions relating to direct assess
ments of residents also apply to direct 
assessments to be made on non
residents Further, a non-resident who 
has income which is liable to tax under 
the Indian Income-tax Act can be 
assessed indirectly through an agent 
Section 43 of the Income-tax Act 
enables the Income-tax Officer to 
appoint as an agent any person who 
is employed by or on behalf of the 
non-resident or who has a business 
connection with him or through whom 
the non-resident is in receipt of income.

(b) The various classes of assessees, 
who pay such taxes are (1) indivi
duals, (2) Hindu Undivided Families,
(3) firms and other associations of 
persons and (4) companies.

(c) The information is being collect
ed and will be laid on the Table of 
the House as soon as possible.

Stone Image at Katab
3715. Shri B. C. Molltek: Will the 

Minister of Scientific Research and 
Caltaral Affairs be pleased to state:

(a) whether it is a fact that recently 
one stone image has been found at the 
Kutab;

(b) if so, the nature of the image; 
and

(c) where this image will be kept 
tor public display?

Hie Minister of Scientific Baaeareh 
and Cultural Affairs (Shri Hamayn* 
Kabir): (a) Yes, Sir.
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(b) It is a four-armed Samkanana 
image of Vishnu dated in the Vikrama 
Samvat 1204, corresponding to A.D. 
1147.

(c) The matter is under considera
tion.

Development of Market In Kamalpnr 
(Tripura)

3716. Shri JBangshl Thafcor: WiU 
the Minister of Borne Affairs be 
pleased to state:

(a) whether there is a scheme for 
the development of the market situated 
at Kamalpur town; and

(b) if so, whether the scheme wUl 
be sanctioned before the advent of the 
rainy season?

The Minister of State in the Minis
try of Heme Affairs (Shrl Datar): (a)
Yes. A scheme is under the 
consideration of the Tripura Territorial 
Council.

(b) The issue of sanction is the 
responsibility of the Council which is 
a corporate body. The estimates of 
the scheme are understood to be still 
under consideration.

Multipurpose Schools in Punjab
3717. Shrl Daljit Singh: Will the

Minister of Education be pleased to 
state the amount of grant sanctioned 
for multipurpose Schools in the 
Punjab State during 1958-59?

The Minister of Education (Dr. 
K. L. Shrlmall): An ad hoc grant of 
Rs. 17.97 lakhs as central assistance 
for all the schemes, including the 
scheme for the multipurpose schools, 
for the reconstruction of Secondary 
Education has been given to Punjab 
Government during 1958-59.

Crude OU
3718. Shri Raghnnath Singh: WUl 

the Minister of Steel, Mines and Fuel 
be pleased to state:

(a) the quantity of Crude Oil im
ported in India for oil refineries yearly 
».«. 1957-58 and 1958-59; and

(b) the quantity of oil imported by 
Indian tankers and the total freight 
paid to foreign tankers for bringing
011 into India during the same period?

The Minister of Mines and OU (Nut 
K. D. Malavlya): (a) end (b). The 
information required is given in the 
Statement placed on the Table of the 
Sabha. [See Appendix VII. annexure 
No. 83.] All the imports of Crude Oil 
have been made in foreign flag tankers; 
no Indian tankers are being employed 
for this purpose.

Iron Pillar at Dhar

3719. Shri Raghnnath Singh: WUl
the Minister of Scientific Research 
and Cultural Affain be pleased to 
state:

(a) whether it is a fact that an iron 
pillar at Dhar, (near Indore) the 
capital of Raja Bhoj, 50 feet long and
12 to 18 inches m diametre now 
broken into three pieces is lying in > 
pit since last 400 years; and

(b) if so, what steps are being 
taken to restore the pillar and keep it 
in a Museum or safe place?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) Three pieces of an iron 
pillar are lying near Lat-ki-MaiJid at 
Dhar. The total length of the pieces 
is 43 ft. and 4 inches and the total 
length of the original pillar was 
probably 50 ft. Its average width is 
10&*. It is not definitely known how 
long the pieces have been lying in 
their present broken condition.

(b) It is not considered desirable 
from the archaeological point of view 
to restore the pillar. The three 
pieces are lying in a safe condition 
within the premises of a protected 
monument.

Small Savings Scheme

3720. Shri Raghnnath Singh: Wilt 
the Minister of Finance be pleased to 
state wbiat is the percentage of amount 
invested under the SmaU Savings
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Scheme during 1957-68 that remained 
in deposit tor more than one year’

Ike Minister ef Finance (Slut 
Morarji Desai): Except the deposits m 
Post Office Savings Bank, which are 
withdrawable at will, investments in 
National Plan Savings Certificates and 
Treasury Savings Deposit Certificates 
cannot be encashed before the expiry 
of one year Information about the 
percentage of amount remaining m 
deposit m the Post Office Savings 
Bank for more than a year is not 
available

Social Welfare Target
3721 Shri Bam Krishan Gupta: Will 

the Minister of Education be pleased 
to state

(a) whether there has been shortfall 
so far in the fulfilment of the target 
of the scheme for social welfare pro
jects m the Second Five Year Plan,

(b) if so, to what extent, and
(c) the reasons therefor9
The Minister of Education (Dr K. 

L. Shrlmall): (a) Yes, Sir
(b) and (c) A statement giving the 

requisite information is attached 
[See Appendix VII, annexure No 84]

Transport Department, Delhi
3722. Shri Bam Krishan Gupta: Will 

the Minister of Home Affairs be 
pleased to state

(a) whether it is a fact that the 
Transport Department m Delhi is run
ning out of stock of its forms and 
registration booklets and due to this 
the public is put to inconvenience,

(b) if so, the reasons therefor, and
(c) the nature of steps taken or 

proposed to be taken to make arrange
ments for the supply of forms to the 
public?

The Minister of State to the Minis
try ef Home Affairs (Shri B N. 
Datar): (a) The stocks of a few forms, 
including registration certificates, wore

exhausted, but they were got cyclo- 
styled locally and supplied to the 
public.

(b) The shortage was mainly due to 
inadequate supplies of forms from the 
Forms Stores, Calcutta.

(c) As stated under (a) above, the 
necessary forms have been got cycio- 
st/led 'and steps are also being taken 
to get them printed locally Simul
taneously, efforts are continuing to be 
made to get supplies from the Forms 
Stores, Calcutta.

Welfare of Scheduled Castes m 
Punjab

3723 Shri Daljit Singh: Will tbe 
Minister of Home Affairs be pleased 
to state

(a) the total amount spent on the 
Centrally sponsored schemes o f 
Health and Housing in project areas 
for the welfare of scheduled castes in 
Punjab during 1958-59,

(b) whether the targets fixed has
been achieved, and ,

(c) if not. the reasons therefor9

The Deputy Minister of Home Affairs 
(ghrimati Alva): (a) There are no 
specific ‘project areas' in Punjab

(b) and (c) Do not arise

Shortage of Trained Teachers in 
Himachal Pradesh

3724. Shri Daljit Singh: Will tbe
Minister of Education be pleased to 
state

(a) the present position m regard 
to the shortage of trained teachers in 
Himachal Pradesh, and

(b) the steps so far taken to im
prove the situation?

The Minister of Education (Dr. K. 
Kb Shrimmii): (a) There is a total 
shortage of about 92 trained teachers 
of various categories in different types 
of Government schools in 
Pradesh
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(b) Three Institutions for training 
o f teachers have been opened (one 
B.Ed. college and two Basic Training 
Schools) which will train about 200 
teachers annually.

Educated Unemployment In Punjab
3725. Shrl Daljit Singh: Wil} the 

Minister of Education be pleased to 
state the grant given to the Punjab 

-Government for relieving educated un
employment in Punjab State dunng
1958-59?

The Minister of Education (Dr. K. 
L Shrimali): Rs. 2 lakhs.

Removal of Untouchability In Punjab
8725. Shrl Daljit Singh: Will the 

Minister of Home Affairs be pleased to 
state:

(a) the amount allotted to the 
Punjab State by the Central Govern
ment for the removal of untouchability 
and welfare of Scheduled Castes and 
Scheduled Tribes during 1958-59; and

(b) the items on which it has been 
qpent?

The Deputy Minister of Home Affairs 
(Shrimat! Alva): (a) and (b). A 
statement giving the required infor
mation for the first three quarters of 
the year 1958-59 is placed on the 
Table of the House. [See Appendix 
VII, annexure No. 85]. Information 
for the last quarter is not available 
and is not likely to be received be
fore the end of June 1959.
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All India Services

S729. Shri Harish Chandra Mathnr:
Will the Minister of Home Affairs be 
pleased to state:

(a) the revised strength * of the 
vanous categories of All India Ser
vices up-to-date;

(b) whether there is any demand 
tor further increase in the strength; 
and

(e) what procedure is followed in 
constituting and revising the cadre?

The Minister of Home Affairs (Shri 
CL B. Pant): (a) A statement showing 
the up-to-date Cadre strength of an 
Indian Administrative Service and the 
Indian Police Service is laid on the 
TaUe of the House. [Sec Appendix 
Vn, annexure No. 86].

(b) At present there is no proposal 
tor a further increase in the strength 
<* the IAJL and LP.S. Cadres.

(c) The procedure for constituting 
and revising the < Cadre is prescribed 
in Rules S and 4 of the I.A.S./I.P.S. 
(Cadre Rules) 1954.

Propagation of Sanskrit
3730. Shri Jhnlan Slnha: Will the 

Minister of Education be pleased te 
state the amount spent directly by the 
Central Government and that sanc
tioned to the State Governments for 
propagation and popularisation of 
Sanskrit during the last three years?

The Minister of Education (Dr. K. 
L. Shrimail): A sum of Rs. 10,15,257 
has been sj^nt by tbe Central Govern
ment during 1956-57 to 1958-59. No 
grant has, however, been sanctioned 
to the State Governments for the 
purpose.

Basic Education In Public Schools
3731. Shri Jhulan Slnha: Will the 

Minister of Education be pleased to 
state the steps taken by the Central 
Government for introduction of Basic 
Education in public schools in the 
country?

The Minister of Education (Dr. K. 
L  Shrimail): The Government of 
India appointed a Committee in Sep- 
temper, 1958 to suggest—among other 
things—measures to facilitate the in
troduction of Basic Education in the 
Public Schools. The report of the 
Committee is awaited. The question 
of taking any steps for the introduc
tion of Basic Education in tbe Public 
Schools can arise only after the Com
mittee has submitted its report

12.16 hr*.
PAPERS LAID ON THE TABLE
A n n u a l  R eport o r  State  T rading 

Corporation

The Minister of Com—eree (Shri 
Kanoago): Sir, I beg to lay on the 
Table, under Sub-section (1) of Sec
tion 639 of the Companies Act, 1956, 
a copy of the Second Annual Report 
of the State Trading Corporation of
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India Limited for the period ending 
the 30th June, 1958, along with the 
Audited Accounts [Placed m 
Library, See No. LT-1390/59.]

B o m b a y  K har  L ands D zvxlo pm xn t  
B oard ( R econstitution  )  O rder

Ike Minister of State In the Mfcale- 
trr of Hone Affair* (Shrl Datar):
Sir, I beg to lay on the Table, under 
sub-section (5) of Section 4 of the 
Interstate Corporation1! Act, 1957, a 
copy of the Bombay Khar Lands 
Development Board (Reconstitution) 
Order, 1959, published in Notifica
tion No G SR  367 dated the 26th 
March, 1959 [Placed tn Library, 
See No LT-1391/59 ]

N o r m c A n o N S  under Sea  C u st o m s  
A ct

The Deputy Minister of Finanoe
(Shrl & * . Bhagat): Sir, I beg to 

lay on the Table, under sub-section
(4) of Section 43B of the Sea Cus
toms Act, 1878, a copy of each of the 
following Notifications —

(l) G SR  No 441 dated the 18th 
April, 1959

(ii) G SR  No 442 dated the 18th 
April, 1959, making certain 
further amendment to the 
Customs Duties Drawback 
(Brand Rates) Rules, 1958

(iu) G S. R. No 443 dated the 
18th April, 1959, making cer
tain further amendment to 
the Customs Duties Draw
back (Fixed Rates) Rules,
1958

(iv ; G S R .  No. 444 dated the 
18 th April, 1959, making cer
tain further amendment to 
the Customs Duties Draw*
back (Brand Rates) Rules,
1958. [Placed tn Library, 
See No LT-1392/39 ]

J&17 hr*.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to f -
port the following message received 
from the Secretaiy of Rajya 
dabha:—

‘In accordance with the provi
sions of sub-rule (6) of rule 162 of 
the Rules of Procedure and Con
duct of Business in the Rajyn
Sabha, I am directed *o return
herewith the Fmancc Bill, 1959,
which was passed by the Lok
Sabha at its sitting held on the
22nd April, 1959. and transmitted 
to the Rajya Sabha for its recom
mendations and to state that this 
Bouse has no recommendations to 
make to the Lok Sabha m regard 
to the said B ill’

DEMANDS FOR EXCESS GRANTS, 
1955-56

The Minister of Finance (Shrl 
Morarji Desai): Sir, I beg to present
a statement showing Demands for 
Excess Grants i n respect of the 
Budget'(General) loi i!*55-56

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

F o r ty -fourth  R eport

Sardar Hukant Singh (Bhatinda):
Sir, 1 beg to present the iforty- 
fourth Report of the Committee on 
Private Members’ Bills and Resolu
tions

ESTIMATES COMMITTEE
Ffcmr-rouHTH, Yxrrr-nrm  akd 

Sdctzxth Reports
Shrl B. G. Mehta (Gohilwad): Sir, 

1 beg to present the following Re
ports of the Estimates Committee:— 

( 1 ) Fifty-fourth Report on the 
Ministry of Finance (Depart
ment of Revenue)—Narcotic* 
Department
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\2) Fifty-fifth Report on the 
Ministry of Finance—Dep
artment of Expenditure.

<3) Sixtieth Repoit on the action 
taken by Government on the 
recommendations contained 
in the Twent eth Report of 
the Estimates Committee on 
Budgetary Reforms.

PUBLIC ACCOUNTS COMMITTEE 
Seventeenth R eport

Shrl Bang* (Tenali): Sir, I beg to 
present the Seventeenth Report of 
the Public Accounts Committee cn 
the Appropriation Accounts (De
fence Services), 1953-J58 and Audit 
Report, 1957.

PETITION RE. REPORT OF COM
MITTEE OF PARLIAMENT ON 

OFFICIAL LANGUAGE

Dr. P. Subbarayan (Tiruchengode)
Sir, I beg to present a petition signed 
by 19 petitioners regarding the Re
port of the Commitlet: of Parliament 
on Official Language, 1958. They 
were really 21, but two of them were 
disallowed because their names are: 
Dr. M. R. Jayakar and Sir Mina 
Ismail.

1M9 hrs.

RESERVE BANK OF INDIA 
(AMENDMENT) niLL-contd.

Hr. Speaker: The House will now 
proceed with further consideration of
the following motion moved by 
Shri Morarji Desai on the 28th April,
1959, namely:—

"That the Bill further to amend 
the Reserve Bank of India Act, 
1934, be taken into consideration."
Time taken is 85 minutes.

Shrl NaMfclr Bfcarueha (But Khan*
desh): Sir, I have to point out that

only today at about 1100 the infor
mation which you asked to be cir
culated to Members was circulated. 
It is now 12.20. I really do not know 
when we are to draft the amend
ments and send them. I have draft
ed some amendment I do not know 
how they will be circulated to the 
Members, how the Members will 
have an opportunity to appreciate 
them and what will be the fate of 
these amendments.

Mr. Speaker: I will allow him to
move his amendments provided they 
are otherwise in order.

Shri Naushir Bharucha: That is true. 
But I have drafted them just now 
sitting here. I wonder how the House 
will appreciate them without a taxi 
of the amendment before it

Mr. Speaker: They will hear him.
There is no meaning in raising that 
issue now. Yesterday we disposed of 
this matter. So far as the statement 
is concerned, yesterday in answer to 
a query from the hon Member the 
hon. Minister gave whatever infor
mation he was in possession of. The 
further statement he has circulated 
is only to enable hon. Members to 
know the circumstances in which this 
has been brought Even if the state
ment had not been circulated I would 
have gone on with the Bill. We 
had sufficient time. It is after all a 
simple Bill. Hon. Members might 
have different views, but I am not 
competent to give any view upon it  
I will allow reasonable discussion 
upon this matter. I would not insist 
upon the hon. Members giving ear
lier notice for amendments. They ran 
move amendments. Hon. Members 
will certainly be in their seats and 
they will try to catch my eye.

Shri V. P. Nayar: (Quilon): Should 
we take it that we should be very 
very brief?

Mr. Speaker: Not very very brief. 
But brief always.
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Shri N. Ik Mi.iiiM.»y (Vellore): 
How many hours have been allotted 
for this discussion?

Mr. Speaker: As long as hon.
Members want to take! Let us see. 
Let us try to dispose of it by 1 
o'clock.

Shri Fmbbat Kar (Hooghly): Mr. 
Speaker, Sir, I would Welcome this 
BiU and I would rather say that it is 
one of the most important things that 
the present Finance Minister has 
done, in that he has brought forward 
<hl« Bill before the House with a 
view to stop smuggling of gold and 
the drain on our mucli-needed foreign 
exchange. We from this side have 
been all the time bringing to the 
notice of the House that because our 
currency has acquired the status of 
legal tender in a particular area in 
(he Persian Gulf, the currency which 
goes without any check by the 
Reserve Bank of India has created a 
situation where, without knowing 
exactly how much amount has gone, 
we are faced with the payment of 
sterling in large quantities tvery 
year. The hon. Finance Minister has 
given some idea about it. So far as 
this particular statement is concerned 
—the statement by the hon. Minister 
—at least I have been favoured with 
a copy s<>nt to mv house at 9 o'clock. 
I do not know why this special 
favour was shown to me! I got it at
0 o'clock in my house.

Mr Speaker: In the matter of dis
tribution. one will get earlier and 
another later. Possibly the distribu
tion started with Shri Prabhat Kar!

Shri Prabh&t Kar: The hon. Fin
ance Minister has given a picture 
•bout the enormous amount of 
foreign exchange expenditure, or, 
about the enormous drain on the 
foreign exchange. Yesterday fa* gave 
figures i& the House itself. Bet
ween 1948 and 1956 the currency 
value of it was to the extant of 
Rs. 117. S crores, and this amount 
was repatriated from the Persian 
Gulf area. This is the amount for

which we had -to pay in sterling 
without getting any benefit out of 
it, because all this money was taken 
out by unauthorised and illegal 
means. Even now, according to the 
Minister, it comes to about Rs. SO 
crores to Rs. 40 crores. We were all 
the time bringing to the notice of the 
Rouse the need for taking steps, and 
we wanted the Government to take 
certain steps. Ttiis is no doubt an 
extraordinary step which has been 
taken by the Financc Minister by 
bringing up before the House a
measure  ̂ saying that there will be
some notes issued by the Govern
ment and by the Reserve Bank which 
will not be legal tender here in
India. A currency which will be in*> 
troduced by us will not be legal ten
der here in our own country. That is 
an extraordinary measure. But we 
welcome that measure because it is 
meant to meet an extraordinary cir
cumstance. However nowhere we 
could see that a currency of one
country can be legal tender in an
other country. But we fai India have 
got that privilege. It may be a 
proud privilege to that extent, 
namely, that our Indian currency is 
considered legal tender in the Per
sian Gulf area. So, naturally, to 
meet the extraordinary circumstan
ces, this extraordinary provision has 
been brought up, namely, of issuing 
special notes.

So far as the provisions of the Bill 
are concerned, 1 welcome them. But 
1 want to know and I want to invite 
the attention of the hon. Finance 
iviiriyiri to une thing. That is, what 
will be the procedure and how he is 
going to pay Rs. 80 crores to Rs. 40 
crores which is the present liability. 
I want to know whether the payment 
will be made through banks and if 
if is made through the banks ‘of the 
Persian Gulf area, in that ease, whe
ther a statement will be asked for 
from the banks as to how so much 
money came into their hands. It may 
be that so far as the banks are eon- 
cerad they will not be agreeable to
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give out the source They may con
sider It to be a secret, or a private 
matter. But it may be stipulated that 
each and every customer should sub
mit to the respective banks a state
ment showing how he has got the 
Indian currency which he wants to 
be exchanged for the new notes This, 
I think, will give an idea exactly as 
to how the money came in and who 
are the persons who have taken this 
money. I think such a procedure 
will not be against international law 
or against any financial laws that 
exist today. In case the Indian cur
rency is sent back to India for ex
change of the new type of notes now 
to be printed, it can be asked by the 
Reserve Bank of India, Bon'.bty, that 
in each and every case, a statement 
should be given and that statement 
should include a statement given by 
the particular customer of the bank 
as to how the money was got by him, 
under what circumstances, and how 
the Indian currency which he wants 
to exchange for the new notes came 
by his way Such a provision will 
to a great extent enable the Govern
ment to know which are the avenues 
and who are the persons who take 
this money out I think it is possible 
to make such a provision

So far as the present liability is 
concerned, the hon Minister stated 
that it is approximately Rs SO 
crores to Rs 40 crores So far as the 
future is concerned, how are we go
ing to see that in future these things 
do not recur’  The Finance Minister 
has said that tbe future issues will 
not involve any additional liability 
beisuse they will be covered by cor
responding payment of sterling But 
those who exchange the rotes will 
not lose their holdings They can 
remit them to India and spend them 
inside the country Here again I 
would say this. It we know the in
genuity of various persons turning 
blaok money into what they call 
white one, we have to cons<der this 
circumstance. These monies are 
those which have been smucsled So.
I would suggesl that after this parti
cular period—the time given now is

six weeks—the time should not be ex
tended and no more exchange should 
be possible; because, by then, the 
Government of India would have 
given sufficient time to those persons 
who are in possession of the notes 
outside Indian territory to exchange 
them for the new notes that are to 
be issued Six weeks time has been 
provided for tod after that time no 
notes will be exchanged If there 
are certain extraordinary conditions 
which require consideration, the 
Government or the banks or the 
Central Bank of the particular area 
could certify that because of certain 
extraordinary circumstances, such 
and such a thing is to be done But 
ordinarily, it should not be, because, 
we have no knowledge exactly as to 
what amount in our currency 
gone out We are giving .ix weeks* 
tune Beyond that, there should be 
no more repatriation and no more 
exchange It w possible, I think, for 
the Government to do so, because, 
by six weeks' time everyone will 
get an opportunity to get an ex
change

Now, the hon Minister has refer
red to the question of Haj pilgrims 
and the position with regard to the 
notes taken by them to Saudi Arabia. 
Our currency is not legal ten
der m Saudi Arabia There is an
other currency there But I would 
suggest that anyone who goes out, 
should, instead of taking Indian 
money from here, take the new notes 
m payment of the money as sterling; 
and then they can go Subsequently 
there need not be any exchange ex
cept the exchange made here in Indie 
before they go out of thi» country. X 
would make another suggestion Let 
those notes not h» exchanged simply 
on the counter Let them be ex
changed with a proper certificate 
from the banks and also with proper 
explanation as to bow those notes
have gone out of India. This is ne-
doubt a step to atop gold smuggling. 
In spite of the law, we know that1
still things will go on. But I con
gratulate the Finance .Minister for 
the steps that he has taken at least
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to make an effective start to see that 
gold-smuggling winch is causing so 
much alarm in ou> country and 
drainage on foreign exchange may 
be minimised. I know it cannot be 
stopped It is very difficult for any 
particular law to stop all this mis
chief, but I hope it will minimise 
and I would reques* the Finance 
Minister to consider the procedure 
that I have suggested

I would also like to know, after 
these notes which are being with
drawn, whether they will be again 
put into circulation in India Because 
if Rs 40 crores worth of notes which 
will be replaced are again p jt into 
circulation, that will naturally cause 
inflation These notes are almost not 
in circulation and they are being re
placed by new notes, for which we 
are undertaking a liability of Rs 30 
crores to $ls 40 crores When these 
notes come back to India, I would 
like to know whether they will be 
again put into circulation or they 
will be withdrawn, because that will 
affect the inflation in the country 

’because there will be Rs 30 crons 
to Rs 40 crores worth of more notes 
in circulation that what is in exist
ence today.

With these words, I congratulate 
the hon Minister once again and 
support this BilL

Shri Naushlr Bharneha: Mr
Speaker, Sir, a flflae impression is 
being created in his House that 
with the passing of this amending 
Bill, it will have a salutary effect in 
stopping or even minimising smug
gling of gold. The hon. Minister has, 
rather late in the day, circulated to 
us certain material which requires 
to be carefully considered. He says 
that so far as our currency circulat
ing in the Persian gulf is concerned, 
they have got a special facility, viz., 
facility of convertibility into sterling 
The hon Finance Minister says, be
cause this facility is available, people 
who smuggle Indian currency outside 
lfor the irregular purchase of gold
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have been transferring the currency 
through various channels to the banks 
to exchange them in sterling; because 
there is no means of distinguishing 
currency notes taken out for legiti
mate trade purposes tram the cur
rency irregularly taken out, it is 
now possible for people to smuggle 
gold into the country, to take pay
ment in Indian currency and subse
quently exchange them for sterling. 
To my mind, there is absolutely no 
connection between the two thing*, 
smuggling of gold and the converti
bility ot Persian Gulf currency into 
sterling.

Mr. Speaker: Is there any provi
sion in the Reserve Bank of India 
Act to the effect that any foreigner 
who is m possession of our currency 
can say that we must honour it by 
giving sterling’

The Minister of Finance (Shri 
Morarji Desal): No, not for the other 
areas But as it is, for the Persian 
Gulf area, we have got that There
fore, if any foreigner possesses it, 
be can do so through the Persian 
Gulf That will disappear when this 
amendment is made

Mr. Speaker: That is an obliga
tion^

Shrl M tm iji Deaai: Yes; that is 
an obligation

Shrl Naashlr lhatada: Let us
take a concrete case: it is no use 
talking in an abstract way. Assume 
for a moment that merchant A from 
India desires to purchase gold by 
smuggling our currency Suppose he 
has smuggled out our currency for 
the value of Rs. 70,000 to purchase 
1,000 tolas of gold in Persian Gulf 
area The currency has been smug
gled out because it is indistingaUh- 
able from other currency at the 
moment. Let us say, mexAant A 
has contact with somebody X  ia 
Pertian Gulf area, who acts as Us 
agent for purchase of fold aad smug

29, MBS of India (Amendment) 14004
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gling it back X receive* Rs. 70,000 
in Persian Gulf area in our currcncy, 
pays it for purchasing gold from the 
free market in Persian Gulf. Say, he 
purchases 1.000 tolas of gold and pays 
this Rs. 70,000 to that vendor of gold. 
The problem still remains. Having 
procured 1.000 tolas of gold in the 
Persian Gulf area, what is X to do 
about it? He has yet got to smuggle 
it. Therefore, how doe« th*»t nrevpnt 
smuggling at all, because the major 
issue that the gold has to be smuggled 
still remains? If X can overcome 
that difficulty, then all other arrange
ments has got no meaning whatever.

14005 Reserve Bank VAISAKHA 9,

Mr. Speaker: That would not be 
paid in sterling. Whoever sells, does 
not want our mere paper. He wants 
to reconvert it into sterling. We 
are not prepared to give sterling.

Shri Naushir Bharucha: The hon
Minister wants to cut out the source 
of supply from which the price of 
gold could be paid. But assuming 
that he does that, it is not going to 
help, because according to his own 
note which has been circulated, there 
is provision for future expansion of 
the special notes according to the
trade requirements. What is the
criteria for determining trade require
ments? There are a hundred and one 
ways in which merchants manipulate 
the invoices. Surely the hon. Minis
ter cannot say that it is not known 
to him. In that way, surely a re
serve can be accumulated in the
special notes, which can be utilised 
for purposes of gold smuggling. I 
really do not see how this is going 
to stop it, except perhaps that it
night make it a little bit more diffi
cult for the smuggler. Barring that, 
I do not think this is going to stop 
smuggling.

Secondly, assuming for a moment 
*“  this was necessary, there is going 
of such an important and romo irated 

the enforcement when our cur-
00 L.S.D.—4

rency cease to be legal tender in the 
Persian Gulf. In these six weeks, 
any amount of currency can be 
smuggled out. What the hon. Minis
ter should have done is, he should 
have proceeded in the form in which 
we proceeded when we demonetised 
our thousand rupee currency notes. 
There is no provision in the Bill 
whatsoever for making an immediate 
declaration by the holders in due 
course of these notes. The declara
tion should have come immediately, 
so that we could have known exactly 
who are the people who are holding 
notes in due course. Instead of that, 
this period of six weeks is given to 
everybody who can manipulate which
ever way he likes and carry out any 
amount of currency from India and 
have it exchanged for sterling with
in these six weeks. I submit that 
the method of approach of the 
Finance Minister is totally faulty.

What should have been done is, 
firstly thei^ should have been a legal 
provision for declaration of tbe notes 
held by the persons in the Persian 
Gulf and on the declaration, for 
which a stipulated short time of 8 
to 10 days, the authorities, ie. the 
banks and treasuries in the Persian 
Gulf area should have been authoris
ed to exchange them for equivalent 
amount of sterling or whatever other 
currency they may have. Instead of 
doing that, the entire way is kept 
open for people not only to smuggle 
out our currency, but even if they 
have got illegal currency, to get them 
exchanged. What is the precuation? 
For instance, there may be a large 
amount of Indian currency which hat 
been accumulated in the Persian Gulf 
area, which is called black money. 
Virtually with the passage of this 
Bill, this black money will be auto
matically and legitimately legalised, 
because everybody will say: “Under 
this Bill I am entitled to get it con* 
verted'into sterling*'. Hence- there 
should be a declaration and that pins 
him down to so much amount

With regard to the other appre
hension, as to how it is going to

1881 (SAKA) of Ind'a (Amend- 14006
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react on our own currency, yesterday 
I said that very probably the special 
notes might serve as a subsidiary 
currency. After reading the note 
which has been circulated this morn
ing, it would appear that our cur
rency might be as well a secondary 
currency and the special notes will 
have a premium for the simple reason 
that they perform two useful pur
poses for the man who possesses 
them. One will be that he is in a 
position to convert them into sterling, 
which cannot be done with our 
ordinary currency notes. Secondly, 
the special notes can be used for 
smuggling gold. So, that currency will 
naturally have better value in 
the eyes of the holder of such 
currency. So, it might tend to have 
a premium. I do not know how it 
will react on our own currency. This 
is a point which requires to be looked 
into.

At the proper time during the 
clause-by-clause consideration, I 
move my amendments, so that it 
may at least remain on record that 
in attempting to pass this Bill, every
body here did not fail to see exactly 
the implications and understand 
them. That I shall do, irrespective 
of the fact that moving such amend
ment may not have any value, for I 
know it will be certainly voted down. 
But then it must be placed on record 
to show th8t we understand the im
plications of the Bill so that in future 
it may not be said that this House 
did not apply its mind properly for 
the consideration of this Bill.

I must once again protest that we 
have not been given proper time to 
digest even the statement that has 
been made and I hope this will be the 
last time that the Government hustles 
this House into acceptance of any Bill 
o f such an important and complicated 
nature at such a short notice.

Shri N. K» Moahtany; Sir, at the 
outset I have to congratulate the hon.

Minister for having taken this earnest 
step to arrest the smuggling of gold. 
I understand that on a previous occa
sion also this House has been very 
much exercised over the smuggling of 
gold and thereby losing a great deal 
of foreign exchange. Our sterling 
balance is day by day getting dwindled 
to nothing in case we allow this smug
gling to go on at this rampant speed. 
But still the step taken by the hon. 
Finance Minister is bristling with cer
tain problems and far-reaching conse
quences which might probably involve 
other difficulties also whereby he will 
come again with some amendment I 
may bring to his notice one or two 
aspects of this problem.

Parliament has got power to pass 
laws and nobody can curtail that 
power of Parliament. But, still, the 
power which we have got has got its 
own limitations, that is, the limitations 
that have been prescribed in the Cons
titution. W p  can make laws with res
pect to any matter in respect of the 
whole or part of India or for the entire 
territory of India. But I am doubtful 
whether we can pass an Act which 
could subsequently be deemed to be 
invalid on the ground that it will have 
to operate on an extra-territorial basis. 
Here it looks as though we are passing 
an Act which will later on be regard
ed as invalid because it would have 
extra-territorial operation, as I find in 
this Bill that neither the special bank 
notes nor the special one-rupee notes 
shall be legal tender in India. That 
means that we will now issue special 
bank notes and special one-rupee notes 
which are not to be legal tender in 
India nor does it envisage that it is to 
be legal tender somewhere else. But 
these special bank notes and one-rupee 
notes might be regarded as travellers' 
cheques or something of that kind or 
any other kind of bank notes. Hiey 
will not be legal tender in India but 
it would not mean that it Is legal 
tender outside also. But presumably 
from a cursory reading it means that 
it Is going to be valid tender outside 
India. In such a case I have got my



own doubta whether we can pan an 
Act which will be.........

Shri Naoahlr Bharucha: The Consti
tution’ provides that.

Start N. B. Munisamy: I quite under 
stand my hon. friend. He is very 
mucb «h<*ad of me becausp before J 
could develop the point he has inter
rupted me. I am very glad of the in
terruption. But he has done so not 
knowing the future aspect which I 
am going to press for. I can under
stand that we can pass an Act or a 
law which could have extra-territorial 
operation also. I do not quarrel over 
that. My point is that in an Act there 
should be no two aspects of the law. 
One aspect only, that is, legal tender 
in India is concerned and not legal 
tender in India or legal tender outside 
India. We can pass an Act which 
could have extra-territorial operation 
out and out. I can understand that 
But we cannot have in one and the 
same law two aspects. It will be con
tradiction in terms.

I do not know whether the hon. 
Law Minister has been consulted. Even 
if h*» has been consulted I do not think 
if any opinion has been given that we 
can pass an Act whereby in one and 
*ame law there could be an ooera- 
tion an far as India is concerned and 
no operation so far as outside India is 
concerned. Here it seems to be so. It 
i* apparently of that nature. We have 
to exercise our mind to some extent 
to see whether we are well within 
our rights. If it is so, I will be quite 
hpppy because I understand that the 
hon. Finance Minister must take some 
steps.

We have been agitating over this 
smuggling of gold for a long time and 
fe must take some steps. Steps are 
bring brought forth and it ia for Par
liament to suggest ways and means as 
to how we can get over it  At the 
moment he come* out with a certain 
proposition we should not put a d og ' 
in the wheel and he should not be 
allowed to have the effedt of it  I only' 
want that he must know the full im-
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plications. Hundred per cent results 
must be achieved by this and not 80 
or 70 per cent. An important Act 
must have cent per cent results and 
not some percentage and thereafter 
come with another amendment My 
only anxiety is that we must achieve 
the object.

The reason why I am agitated over 
th is matter is that these notes which 
will be issued either by the Reserve 
Bank or by the Government of India 
a$ special bank notes or as special 
notes will be in operation only for a 
P eriod  of six months. As the hon. 
Member, who has spoken just before 
nib, has, stated during the course of 
six months anything can happen.

An Hon. Member: Six weeks.

Shri N. R. Munisamy: Six weeks. I 
am sorry. Anything can happen. It is 
not as if you have given a long tether 
for them >to exploit and exhaust the 
entire resources with them for smug
gling gold. We cannot avoid that But 
I can also understand the difficulty 
while implementing this aspect Six 
Weeks is not enough. If you give one 
or two weeks, it might create some 
difficulty. As in the case of First 
World War, when demonetisation of 
the thousand-rupee note was given 
effect to, there was a scramble at 
taking the notes to the bank and 
getting them exchanged. Similarly, 
here also we may give a day or two 
Or three days as the case may be and 
take stock of the entire situation and 
demonetise the entire thing. Then we 
can understand the real position. Al
ternatively, you can cancel the agree
ment that is the agreement that we 
have got with the Gulf area which is 
that when they present our currency, 
sterling will be paid for it.

What happens is that we get gold. 
Somebody else is in possession of the 
gold and the money goes away. The 
moment the currency goes, they get 
sterling. But to die extent that sterl
ing is given, our sterling balance is 
dwindled and as a matter of fact cor* 
respondingly we do not get anything.
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There is invisible import of some gold, 
but in whose possession is it? It is 
only in the smuggler’s possession and 
not in the Government's possession. 
Therefore, they must take some steps. 
They are doing it correctly. I can 
appreciate it. But while doing that 
we must see that we are not giving 
some other scope also to exploit the 
situation. We might block one door 
but we do not know the smugglers’ 
mind. They might come by another 
door and we might again have to take 
another step to block that door also. 
The mind of the people is ahead of 
the administrators and the statesmen. 
We are learning a lot only from them 
and not from others. We are passing 
legislation and Acts like mountains and 
forests day after day in this House. 
Still after passing an Act there are 
lacunae and loopholes. But still I want 
that something must be done in this 
case. I am not questioning the bona 
/ides of the hon. Finance Minister in 
seeing as to how to avoid this smug
gling.

We have got this coinage and fhe 
legal tender as regards the currency 
as referred to in the Seventh Schedule 
is concerned. I do not know whether 
it is item 36 or item 34. Still can we 
pass two currencies or two different 
coins of the same value? It is not 
possible. It will be creating some 
confusion in the mind of the people 
Therefore, from that angle of vision I 
only request the hon. Finance Minister 
that he should consult the hon. Law 
Minister or if he has already been 
consulted, what his reaction is be made 
known to the House.

Hie other point cm which I wish 
to insist is this. Here in the note I 
find—though practically I am con* 
vinced the reasons and the anxiety 
with which he wants to arrest the 
smuggling of gold because the toain 
object is to prevent the smuggling of 
gold and nothing else; other things 
we are not bothered about because 
the smuggling is such that our 
foreign exchange and sterling

balance is getting dwindled day by 
day—there is one sentence which is 
not very correct according to me. It 
says;

"The idea now is to issue a 
special type of note tor circula
tion in the Gulf area, limit the 
issue of these notes to the 
quantity now in actual circula
tion, make further issues, once 
the exchange is complete, only 
against payment in sterling and 
simultaneously stop the present 
facilities for the exchange of 
Indian currency tendered by 
banks in the Gulf area into 
sterling.”

This is a very nice arrangement 
which he has thought ot. Instead of 
issuing special notes or special bank 
notes, he can as well stop this agree* 
ment. The facility can be stopped 
forthwith even now instead of giving 
six weeks’ time. So. this will certainly 
stop the drain on our foreign ex
change. Therefore by putting an end 
to this agreement, we can certainly 
achieve this object which he wants to 
have.

Then another thing he says is :
“As notes are issued only against 

the tender of existing rupees 
or value in sterling, there is no 
question of these notes being 
issued for expanding currency or 
deficit financing.”

It is quite hopeful because it is not 
intended for inflation or tor deficit 
financing. But how are we to know 
that fresh issue of bank notes, Gov
ernment of India notes or the Reserve 
Bank special notes will be against 
the tender of the existing rupees in 
the Gulf area? We are not aware of 
the value of the existing currency 
that is in circulation in the Gulf area. 
It may be Rs. 40 crores or it may 
be Rs. 60 crores. Unless we persuade 
'them or create a condition asking 
them to make a declaration that they 
are in possession ot so much money 
in their hands we cannot know. If 
we know then we can understand
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that we can issue notes against the 
money- Mow we have no idea. Wc 
may be issuing notes worth Rs 40 
crores, Rs. 60 crores or Rs. 70 crores 
Bui as a matter oi lact in the course 
of six weeks we might possibly be 
jetting Rs 100 crores because we do 
not know* by what method they will 
begin to picsent the Indian currency 
for the exchange of sterling There
fore, I request that we should not be 
put m a position in which we do not 
know how much has to be issued 
against the existing currency. If they 
nave taken stock of the existing cur
rency in circulation or have some data 

f as such, or had already made a study, 
I can understand, they can be sure 
of the issue Not being sure of what 
the real circulation is, the issue 
would be indefinite It may be Rs 100 
crores or Rs 200 crores

With these observations, I commend 
this Bill

Shri A. C Guha (Barasat). Mr
Speaker, yesterday, when I objected 
to this Bill being taken up for dis
cussion, my objection was simply on 
the propriety of proper opportunity 
being given to this House and to the 
Members for consideration of this BUI.

About the contents of this Bill, I 
have not much objection In fact, the 
purpose and intention of this Bill is 
quite commendable and there would 
not be any objection to that But, 1 
think 1 should place before the hon 
Finance Mimstei some of my appre
hensions, as to how far this Bill 
would oe able to achieve the purpose 
for which it is intended

At the very beginning, I should say
that I share the apprehensions expres
sed by my hon friend Shn N R 
Mumsamy about the legal position of 
inesi notes circulated outside They 
will not De legal tender within India 
But, what will be their position? I 
have my own apprehension that there 
may be legal complications coming out 
of this I am sure he must have con
sulted the Law Ministry about the 
legal position and also the Reserve

Bank must have consulted their law
yers But, still I think there may be 
scope for some legal complications, 
even though the Bank of England 
might have agreed to this proposal. I 
do not know, if anybody takes these 
c&ses to any law court even outside 
India,—I am not sure—what the posi
tion will be and how the Bank of 
England will be able to defend these 
notes outside India. I wish that posi
tion may be further explored and 
properly examined.

It has been stated that these special 
notes may be considered as rupee 
coin Under sections S3 and 34 of the 
Reserve Bank of India Act, the rupee 
com will be one of the assets 
of the usue department against 
which notes can be issued by the 
Ke&erve Bank I do not know how 
these notes will stand there These 
will be simply paper currency notes, 
i'fte rupee com, as stated in section 33 
sub-section (4) of the Reserve Bank 
of India Act, shall be valued at its 
tace value Anyhow, I am sure, the 
Reserve Bank authorities must have 
considered all these matters If I 
have any doubts about these things 
1 tnmk it proper that I should place 
them before the House for proper con 
sideration

Nothing has been said about ordi
nary notes, even after the passing of 
mis Bill, being current in the Persian 
Qulf areas It is stated in the note 
and it was also stated by the Finance 
Minister yesterday that the Reserve 
Bank would issue certain Regulations 
and thereby they may control the 
circulation of these notes in the 
Persian Gulf areas or any territory 
outside India Hie Reserve Bank has 
got power under section 58 to issue 
Regulations But, I do not know if it 
U the intention of the Government or 
of the Reserve Wnnir to issue Regula
tions banning the circulation of these 
ordinary notes in any territory out
side India, particularly m the Persian 
Gulf areas Nothing has been said 
about that either m the Finance 
Minister's speech yesterday or in 
note I think it is tbe intention that 
specific Regulations would be made so 
that the ordinary notes will not be
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current as legal tender in the Persian 
Gulf areas and will lose sterling 
convertibility. You, Sir, put the
question whether there is a liability 
on the Government of India or 
the Reserve Bank to redeem these 
notes prevalent in the Persian Gulf 
areas in sterling. I think the hon. 
Finance Minuter has replied that 
there is a liability on the Govern
ment of India, because anybody in ex
change can take sterling. Is it not pos
sible either for the Government or the 
Reserve Bank to stop that liability?
I think we can make it that our 
currency prevalent in the Persian 
Gulf areas will be redeemable only in 
Indian currency and not in sterling. I 
think that is within the authority of 
the Government of India and the 
Reserve Bank. If that is a matter of 
concern for the Government, that can 
be taken care of by the ordinary 
powers of the Government and the 
Reserve Bank.

Mr. Speaker: Is it by convention or 
what? How can that be in legislation, 
whatever the currency? Somebody 
takes or currency to America. He 
has no right to take it. He has to 
give a statement whatever he takes to 
other countries. Likewise, if some* 
body is paid in our country and he 
takes it, how are we obliged?

Shri Morarji Desai: We are not ob
liged ordinarily. But, when he goes 
to the Persian Gulf, there we are 
obliged.

Mr. Speaker: How?
Shrl Morarji Desal: In the Persian 

Gulf, that is legal tender. We have 
also accepted it. It is good for our 
currency. That is why we go on 
keeping it

Mr. Speaker: Is that legal tender 
there?

Shri Morarji Desai: It is legal tender 
there.

Mr. Speaker: If it is legal tender 
here, it is legal tender. Is the Reserve 
Bank bound to honour it in sterling in 
exchange merely because it is legal 
tender?
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Shri Morarji Dent: It ia legal
tender here. Here it will be accept
ed only for our currency: no question 
of foreign currency. 'Wien it goes to 
the Persian Gulf because of thi% 
we have got to give it in sterling.

Mr. Speaker: They have no Indian
currency?

Shri Morarji Deaai: They have no 
Indian currency.

Mr. Speaker: They have got only 
sterling?

Shri Morarji Desai: Yes.

Shrl A. C. Guha: Particularly due 
to the legal position of these special, 
notes which will be circulated after 
the passing of this Bill, I appre
hend that the Indian currency in the 
Persian Gulf area may depreciate. It 
may also lead to the gradual replace
ment of Indian currency by sterling.

Shri Morarji Desai: If it happens, 
it cannot be helped.

Shrl A. C. Guha: British currency 
is also legal tender in that area as 
Indian currency. If that happens, the 
Finance Minister says, it cannot be 
helped. But, I think that would be a 
sort of not only loss of prestige, but 
loss of financial interests if Indian 
currency is gradually ousted by 
British currency in that area because 
of this Bill. Iliat is also a point 
which the Reserve Bank and the Gov
ernment of India should consider.

Shri Morarji Desai: It has been
considered.

Shrl A. C. Guha: My apprehension 
is that, our currency will depre
ciate, as the people will feel that this 
currency has not the value of legal 
tender in India. They will consider 
it a sort of spurious tiling. I think 
the Government and the Reserve 
Bank should take sufficient precau
tion so that the Indian currency in



the Persian Gulf areas may not de
preciate

Mr. Speaker: If they refuse to 
honour that currency, will it not de
preciate then? As a counter-measure, 
instead of taking this step, if we 
say, on account of smuggling, we will 
not honour except in our own cur
rency and we won’t pay sterling, 
even then, they may have recourse to 
saying this We must avoid.it in one 
way or the other Either way bristles 
with difficulties

Shri A C Goha: The point is whe
ther the remedy will be appropriate 
for the disease or this will create new 
complications

Shri Morarji Desai: No new com
plications will arise

Shri A. C Guha: I am only stating 
my own apprehension I have stated 
that the Government and the Reserve 
Bank must have consulted then legal 
adviaers But still, the Members of 
this House have every right and obli
gation to make certain suggestions, 
and I think that should not be resent
ed

IS hrs.

Shri Monurji Desai: It is not re
sented Why should the hon Member 
say that it is resented?

Mr Speaker: Nobody resents it.

Shri Morarji Desai: Why should 
the hon Member be so sensitive7

Shri A. C Goha: As regards the
object of this Bill, I thmk this mea
sure will, to a certain extent, stop 
smuggling of gold. But I do not 
know whether it would come up to 
the expectation of Shri N R Muni
samy that it should give hundred 
per cent results; he said that he would 
not be satisfied with 60 or 70 per cent 
results But, for my part, I can say 
that I shall be satisfied even if it 
gives SO per cent results. Here also,
*t is for Government to say whether
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this measure will give some effective 
results in stopping smuggling

But, I thmk, more important than 
all this is the question of tightening 
up the regulations and the adminis
tration, due to which many things 
occur, in spite of laws and regula
tions to the contrary

Shri Achar (Mangalore) I wel
come this Bill especially because I 
come from an area where this evil 
exists a good deal The House may re
member that I had put certain ques
tions also on gold smuggling last year. 
And we found that in Mangalore, 
gold had been smuggled—I do not 
know exactly how much had been 
smuggled- -and smugglers of gold 
worth about Rs 22 lakhs had actually 
been caught red-handed

In spite of the apprehensions that 
have been expressed, I am certain 
that this measure will at least miti
gate the evil, if not eradicate it Of 
course, there are two aspects to this 
question One is with regard to the 
smuggling, that is, getting gold into 
this country, in fact, it is not only 
gold which is smuggled, but there 
are several other articles round about 
Goa, such as watches and other things, 
which are smuggled m So, this 
aspect of getting them into the 
country is one Where there is 
corruption etc, the regulations are 
being tightened, and I hope Govern
ment will succeed in that direction 
also Apart from that, the other as
pect is the question of payment, that 
is, how it is actually paid. That is 
the aspect which has been agitating 
the minds of Government as well 
Members of this House I am sure 
this Bill would at least—even Shri 
Naushir Bharucha had to concede that 
—minimise, if not completely eradi
cate this eviL

The one thing that has been agita
ting my mind is the question as to 
what exactly the root cause of this 
problem of payment is. I have been 
feeling that our extra-temtonal nght, 
if I may say, with regard to our 
currency in the Persian Gulf seems to 
be the main cause I would like 
Government to consider this aspect of
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the question Certainly, it must have 
struck them also whether we should 
have this right at all in the Persian 
Gulf, of having our currency as legal 
tender I even now feel that this 
question of conversions of sterling

Mr. Speaker. Has the hon Minister 
got any idea of what our balance of 
trade is with the Persian Gulf region’

The Minister of Revenue and Civil 
Expenditure (Dr. B Gopala Reddi):
A large number of Haj Pilgrims go 
there and then come back, they take 
the Indian rupee with them

Shri V P. Nayar: What is the
balance of trade’  That was what the 
Speaker wanted to know

Mr Speaker. If there is an enor
mous balance of trade in our favour, 
of course, it is their duty to obtain 
our currency But if there is an 
adverse balance, we shall have to 
obtain their currency

Shri Morarji Desai. The balance of 
trade is entirely m our favour

Shri Achar: My point is this I
feel that the whole problem ha* arisen 
on account of the fact that in this 
area of the Persian Gulf, the Sheik
doms, Kuwait etc our currency is 
legal tender After all, these are all 
foreign countries Why should we 
have this special privilege’  What is
the advantage’  If there is some 
advantage, I can understand But I 
doubt whether there is at all any ad
vantage in having this extra-terri- 
torral right, so far as our currency is 
concerned Why should not these 
areas also be treated jvlst like other 
foreign countries’  So far as the other 
countries are concerned, when the 
question of import or export arises, 
we have this control, and certainly 
restrict it and see that our currency 
is not smuggled into these places

I am not opposing the Bill m any 
way, but what I am feeling is whether

we can go to the root of this ques
tion and avoid having our currency 
as legal tender in these Sheikdoms 
etc. Even with regard to this matter, 
I heard the Fmance Minister say 
that he had to negotiate with the 
Sheikdoms and the French and other 
Governments to come to an under- 
4 tan ding abctut this matter Can we 
not negotiate with the Sheikdoms 
and the other countries which are 
concerned in this matter, and come to 
an understanding that so far as those 
places are concerned, they may have 
their own currency just as is the case 
in other foreign countries Why 
should we insist on having this special 
advantage there’  Of course, several 
of our people are going there, and 
there is trade connection and so on 
I quite understand all this So, may
be, immediately, we may not be able 
to do it

After all, even after this Bill is 
passed, I am afraid smuggling of gold 
or of watches or of other commodi
ties will not stop all of a sudden The 
smugglers have their own methods, 
we know E pecially, being m Man
galore, I know how they manage these 
things very cleverly, though some 
poor Arabs who bring these things 
mto this country are prosecuted and 
punished, and the goods are confisca
ted But there are some big mer
chants, very influential trade people 
who manage to pay for these things 
and get them They have never been 
prosecuted I am not Jblammg the 
Government, because they are doing 
their best to prevent smuggling, but 
I am only stating a fact There are 
people who manage these things very 
cleverly We do not know how they 
manage In fact, I had asked a cer
tain question why these people had 
not been prosecuted, and the Deputy 
Minister had indicated the difficulties 
m the way Anyhow, I am not going 
into that. Whatever be the position, 
the fact remains that these people 
have found some method or other to 
avoid the prosecution and to some 
new methods by which they m«Mg» to 
get these contraband articles.
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I have read the literature given to 
us, and I find that Government have 
bestowed as much thought over this 
as possible, but I have a feeling whe
ther it is not the prevalence of our 
currency as legal tender in this area 
which is responsible lor helping 
smuggling.

Shri Morarji Desai: That is why this 
remedy has been thought of.

Shri Achar: It is for the hon.
Minister to consider this question.

Shrl V. P. Nayar: I am very happy 
that a Bill of this nature has been 
brought forward at this stage. You 
will remember, Sir, that on the 11th 
of this month, when I raised a 
debate on the manipulations of foreign 
exchange, I had focussed the attention 
of Government specifically on this 
point. And I had indicated that 
according to my information about 
Rs 40 to 50 crores had to be repatri
ated through the Bank of England in 
1958. But, as I read the speech of the 
hon Deputy Minister subsequently—I 
was not here at the time when he 
spoke—1 found that the Deputy Minis
ter Shn B. R. Bhagat could not either 
contradict it or affirm it. I knew that 
it was a very delicate proposition, pro
bably because Government were con
sidering this Bill at that tune. They 
would have thought that it would 
endanger the interests of our country

It is a very distressing matter that 
our currency is being smuggled outside. 
The hon. Minister says that it is legal 
tender in some of the areas in the 
Middle East. I do not know what is 
happening in other territories, but for 
example, when I was in Hong 
Kong, I found that almost anything 
could be bought from any shop by 
offering the Indian rupee, although it 
was not recognised legal tender there. 
I understood that there was consider
able black marketing in the exchange 
rates of the Indian rupee in Hong 
Kong; also in Zanzibar and other 
places.

By giving legal tender to the parti
cular currency which we may bring 
under this, how do we restrict the

Bank of England from asking for
money which goes to it through Hong 
Kong and other places? I would very 
m uch like the hon. Minister to give 
me some idea as to what is in his 
mind about this, because this is not 
such an easy problem.

I do not understand how, of all 
persons, Shn Naushir Bharucha asked 
for a declaration as in the case of 
demonetisation of the Hundred 
Rupee Note. It is a very difficult 
matter. It was easy in the case of 
hundred rupee notes when they were 
demonetised. It is not easy in the 
present case when currency, which 
will have legal tender from one rupee 
to hundred rupees, will be issued. It 
may be difficult to ask for a declara
tion as was done in the case of the 
hundred rupee notes at the tome they 
were demonetised. I have a feeling 
that if some other way can be found, 
possibly the avoidable mischief can 
be prevented.

As was rightly pointed out by my 
hon. friend over there and some other 
speakers who preceded me, during 
these six weeks which is the time 
given now, abuses can certainly be 
indulged m, and tons of these notes 
can be taken away, because we are 
giving a period of six weeks and the 
modus operandi in such cases will be 
quite known although it may not be 
possible for the Government at this 
juncture to prevent it. How do we 
tackle that situation?

You give these people a time of six 
weeks to ask for a change of notes, 
but how are we going to prevent the 
large-scale, should I say, export of 
our notes to these countries? Is there 
am thing by which it can be prevent
ed?

Shri Prabhat Kar says it is illegal 
outflow, but actually it is just done in 
terms of export. How do we prevent 
it? 1 do not find any provision in the 
Bill which can check it  Six weeks 
will mean such a long time for those 
who practise the various aspects of 
taking money outside India by the 
most surreptitious means, who know 
that Government have no machinery at
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present to have any cheek an such 
taking away of money.

Then there is also another difficulty. 
The question was raised whether this 
House was competent to pass a law 
which would give legal tender tor 
money in circulation outside. India. 
The hon. Minister may have taken 
legal opinion on that, but reading the 
relevant entries in the Constitution, 
it occurs to me that it is every diffi
cult problem.

Parliament has undoubtedly powers 
to pass any law in so far as those laws 
are applicable within the country, but 
I do not know whether Parliament 
has any power to pass a law which 
will apply to places outside the coun
try. I know in the Seventh Schedule, 
List I, there is a specific item which 
empowers Parliament to pass laws in 
respect of legal tender, and if you 
read the entries before and after that 
you will find that they relate to some 
matters which may have scope out
side India. For examplt. Entry No. 36 
is "Public Debt of the Union'*. It is 
not stated that there should be no law 
in so far as public debt is concerned 
which can be raised from outside 
India. Entry No. 36 is “Currency, 
coinage and legal tender; foreign 
exchange” ; Entry No. 37 is “Foreign 
loans”. There are powers which have 
been given to this House by the 
Seventh Schedule of the Constitution 
to make laws in respect of certain 
specified matters among which legal 
tender happens to be one. But as was 
rightly pointed out b> Shri Munisamy. 
and later supported by Shri Achar, 
and on reading the articles, it appears 
that this is a very doubtful issue.

For example, article 245 states:

“Subject to the provisions of 
this Constitution, Parliament may 
make laws for the whole or any 
part'of the territory of India . . .n

If you pass a law for legal tender 
outside India, I do not know how it

can be justified trader articles 248 
and 246 read with the particular 
Entries concerned.

Shri A. C. Gnha: May I draw the 
attention of the hon. Member to 
clause (2) of article 245 which states:

“No law made by Parliament
shall be deemed to be invalid on
the ground that it would have
extra-territorial operation.”

Shri V. P. Nayar: That is true. I 
saw that

Shri A. C. Goha: The power is
there.

Shri Morarji Desai: Doubtful

Shri V. P. Nayar: It may be doubt
ful power. I am saying the power is 
there, but having regard to the points 
of view expressed by the hon. Mem
bers who preceded me, I have a feel
ing now that it may be a doubtful 
power, and if the hon. Minister 
assures me that competent legal 
opinion has been taken . . .

Shri Morarji Desai: Has been taken.

Shri V. P. N ayar:.........then I have
nothing more to say, but the doubt 
remains till he makes a statement that 
proper legal opinion has been taken.

Yesterday when we were discussing 
this matter in the Lobby, I told the 
hon. Minister that this was the first 
opportunity on which I could congra
tulate him—at least for a change—and 
he replied that I may also add a rider. 
I am happy to say that I am not adding 
a rider, and I am congratulating him 
on this measure because, in so far as 
it goes, it is useful <u it will certainly 
check and reduce the abuse to some 
extent. I do not say it will complete
ly do away with smuggling.

There ia one point that still eludes 
my grasp. I have read the note 
circulated by him. I did not have the 
good fortune to receive it at 9 O’Clock. 
I a1»>»* get it only at 10.30 when I sent
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for It. Having read it 1 feel It is 
more confusing than the Bill itself—I 
do not know why.

For example, in the last two para
graphs the hon. Minister mentions 
what will be the future of such 
currency in the coming years. Are we 
giving it, so many crores, once end 
for all? The money in circulation in 
these pi«i«s is Bs. 33 or Rs. 35 cxarea.
Is this i,uing to be a regular feature, 
or will uiis be the on!} amount which 
will be m circulation outside India9

They nave taken the currency in 
circulation at Bs. 30 to Rs. 40 crores, 
but how has it been airived at? The 
other day when I said that Rs 40 to 
Rs 50 crores was probably the amount 
asked by the Bank of England by way 
of repatriation, there was no answer, 
but within a period of two weeks, 
Government are now saying that Rs. 
30 to Rs 40 crores is the amount 
invo'ved It is not Rs 30 to Rs. 40 
crores, but it is Rs 40 to Rs. 50 crores, 
because in the first three quarters ol 
1958 the amount has spurted up to 
Rs 33 crores Even if that is the 
average of the period, it will be Rs 44 
crores, and that yeai there was a very 
marked increase in the amount I do 
not know the special reasons for that

Before I sit down I would once 
again request the hon. Minister to see 
that the provisions, even as they are, 
are put into effect with the maximum 
expedition, after being passed by the 
other House, because we have given 
notice of our intention to have the 
currency notes issued with legal 
tender outside, and we should do 
everything in our power to prevent 
any possible abuse by people taking 
advantage of the tfme-lag. I would 
also request him to find out if we can 
reduce the period of six weeks to 
three or four weeks.

Seth Achal Singh (Agra) rose—

Mr Speaker: tl will
give him an opportunity later.

Hurl Horarjl D eni: I do not see
why my hon. friend, Shri Naushir 
Bharucha, should have still objections 
to this Bill and suspicious about it  
He may perhaps have had a different 
brief on it from specialists. I do not 
know. But it is difficult to clear 
imaginary doubts and fears which I, 
at any rate, do not understand. Yet,
I shall try to give information on 
some of the points he has raised.

He asked what would happen if j> 
person bought gold there and smug
gled it in. He may smuggle it in but 
if he is not paid for, how are we 
bothered about it? If we have to send 
sterling, then we are in a difficulty 
because it means expenditure of 
foreign exchange. After this regula
tion is made, there will be no question 
of his having to be paid in sterling 
in a different way. What happens 
today is that our ordinary notes ate 
circulating in the Persian Gulf area 
and we are bound to exchange thorn 
for sterling, according to the practice. 
All notes which are smuggled outside 
can go there and we have got to 
exchange them for sterling Once ttie 
new course of action suggested takes 
place and special notes are there, 
there is no question of ordinary notes 
being out from here and their being 
allowed to be exchanged for sterling 
Then they can have only Indian 
money and nothin? moic. Therefore, 
we do not get hurt

I do not say that there will be no 
smugg ing witl be minimised. That is 
smuggling will be minimised. That is 
all I can say.

Mr. Speaker: Hereafter, if any bank 
in the Persian Gulf area presents those 
rupees for pa>ment in sterling, we 
won't receive.

Shri Morarji Desai: No. This is only 
for six weeks during which we going 
to convert it  Beyond six weeks, 
coloured notes only will l>e there, and 
if our ordinary notes are presented, 
they won’t be given any sterling. 
That will be the poisition.
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Skri Naushlr Bharucha: What I
intended to say wap *hh>: that so long 
as the difference m parity of pricas 
between our gold prices and the 
prices at which gold »  sold in free 
market in the Persian Gulf area, so 
long bs that remains, the motive to 
smuggle must remain. It has got 
nothing to do whatsoever with the 
source from which it is to be paid 
for.

Shrl Morarji Desai: That is agreed; 
that is not doubted Therefore, I did 
not say that thete would be no 
smuggling whatsoever. But whatever 
is smuggled has to be paid for; 
nobody will smuggle it unless he is 
.paid monejy for it. Who is going to 
get smuggled goods here without 
getting any payment for it? This is 
the system wheieby we will minimise 
smuggling. I remember a sloka—

gjRTTparT $seK*rrcrsq\T
jt? *r fa

I am not a Brahma and, therefore, I 
cannot satisfy m this matter But m 
this particular matter, thoie is no 
danger of our currency suffering m 
any way; the special notes will be 
exchanged for sterling and our ordi
nary notes will not be exchanged for 
sterling. So I do not know how tins 
is all imagined.

The other question raised was: 
should we not break this off com
pletely? It is not a question of 
breaking it off complote'y. It is a 
question of a coi nection which is 
going on with the Persian Guli area 
people and ourselves. We are not 
forcing it on them.

Mr. Speaker: If they choose to use 
it?

Shri Morarji Desai: We should be 
there to help then:

Mr. Speaker: How can anybody 
prevent them from choosing it?

Shri Morarji Desai: If they want to 
have their currency, we cannot pre

vent them. They *»n atop this at *ny 
time. In the same way, extra-terri
torial powers also can be exercised 
hy this Government. It can pass 
legislation, but whether it can be 
effective there or not will depend 
upon those people We have got 
branches of the Reserve Bank in 
countries outside, Cou)d we not 
r*gulate their functions? That is what 
we can do. Therefore, that question 
*taut extra-territorial difficulties does 
not arise. We >iave taken ]<igal 
opinion in this matter, and that 
opinion is very clean*

Mr. Speaker: If somebody offers
sterling and wants our currency in 
exchange, won’t they be given our 
currency? Would the banks not 
honour that?

Shri Morarji Desai: No. they do not 
give without any particular regula
tion.

Mr. Speaker: I am talking of the 
banks there or our banks. Would they 
n<jt receive it on an unlimited basis*

Shri Morarji Desai: Why should
they not? That is what will happen. 
BUt now in that area it will be cnly 
this special currency «hich will be 
IPVen Therefore, it cannot be against 
smuggled notes Smu^jled notes 
cannot be mixed up with these »otes. 
That is why we have got *0 do it.

A question was asubd. What wili 
happen after thece six weeks when 
w<? will have fcOi ail these notes 
collected and exchange will have been 
P'/en? If more currency is required, 
jjf more notes are required there, 
th%y will be given against sterling 
•"d not without sterimg. Therefore, 
w<! will have no extra liaou.ty.

Shri Naoahir Bharocha: May 1
interrupt?

Shri Morarji Desai: Please do.
fchri Naushlr Bbanwha: Let us be 

Quite clear as to what is it that we 
w^nt to prevent. Prevent *mut'flliag 
** prevent smuggling of uur currency
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outside our country? Once the special 
notes are made convertible into ster
ling and not our currency, the^e ia 
no motive for smuggling out. So 
where is the question of taking that 
we want to prevent struggling uut of 
notes? There i? no meaning in it. 
Secondly, if you want to prevent. . .

Shrl Morarji Desal: The hon. Mem
ber need not have another opportunity 
of speech.

Sbri Nanshir Bharucha: It was with 
your permission.

Shrl Morarji Desal: He is very found 
of speaking (Interrupt ichs,. I ht.vo 
long experience of the hon. Member

Shrl Naushir Bharucha: I have also 
experience of b<m.

Shrl Morarji Desai: That is mutual. 
It is not onc-s'ded.

The p int is that we are trying to 
take away a means which was there 
for payment for these smuggled notes. 
That is how smuggling will be mini
mised, and smuggling will be stopped 
There is no other way of stopping 
smuggling. If not os go out into other 
countries also, if they are smuggled 
out, they will njt receive afterwards 
any sterling, but just at present they 
can get these converted. That is how 
it happens. Afterwards, they can get 
Indian currency, Indian rupees, but 
not sterling. Therefore, that means is 
gone; it is being taken away. In spite 
of that, there may be some ingenuity, 
and some smuggling will happen. But 
it cannot be on this scale.

Then it was asked as to how we say 
that it would be Rs. 30 crores or_ 
Rs. 40 crores. This is a guess, based' 
on what has been happening In the 
past. But even if it is Rs. 50 crores, I 
cannot refuse to honour it. Six weeks 
have been given because we have to 
negotiate this with the Sheikhs and 
with the people concerned. They 
wanted some time, a reasonable time, 
whereby all this could be done. If 
within this period, people do nut 
exchange these notes and they come 
back afterwards, We won’t give them

any sterling; they will only get Indian 
rupees and nothing more than that. 
Therefore, we are not bound to 
exchange these notes after six weeks 
for sterling.

It was also asked whether 'those 
notes would be put in circulation when 
they were received from that area and 
special notes were given. These notes 
will be cancelled out. So there is no 
question of addition to the currency 
notes here. Therefore, let there be nc 
apprehension of inflation on account 
of these notes coming here.

Then a question was raised yester
day about the assets, to which 1 said 
that there are assets. Therefore, there 
is no question of these being not 
against assets. As I said, these notes 
which are circulating there already 
will be taken back and will be can
celled. Against these notes, payment 
will be made. If further notes are to 
be issued, they will be against sterling. 
Therefore, there is no question of 
there not being assets aga nst it  As
I said, this will prevent the accumula
tion of cmr notes outside which is uti
lised for smuggling gold. That accu
mulation will cease afterwards and, 
therefore, it may not be possible for 
them to carry on this sort of operatiors 
without losing money.

As I said before, it is difficult to 
explain to my hon. friend because he 
always carries some notions which are 
very superficial. Even God cannot do 
it  It is for this very purpose that we 
are also providing a special currency, 
special notes for Haj p'lgrims and 
there will be no difficulty.

Mr. Speaker: Apart tram this?
Sbri Morarji Desai: Yes; apart from

this, because there they have 1 cur
rency against which this is exchanged. 
Therefore, these notes will not serve 
there. We are marking the Haj notes 
specially for this purpose. There also 
it cannot be ut;lised. Otherwise, our 
notes can be utilised through that 
source. Therefore, that source i* also 
gone. That is why this is being done.
I hope this will satisfy the hon 
Members.
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Shrl PnMi»t Kar: I want to know 
one point. At the time of the 
exchange will you take any declara
tion or report from the banks?

Shrl Morarji Desai: I am sorry. I 
forgot to touch that point. No decla
ration will be taken. This will be done 
through banks and not through indivi
duals. We cannot ask the bank to call 
'for an account from every person as 
to how he has acquired it as long as 
these notes can be acquired in the 
Persian Gulf area legally. How can I 
question anyb'-dy whether he has 
acquired it legally or not. Therefore, 
it cannot be done.

Shrl Frabhat Kar: It was said that 
it will be Rs. 40 crores or Rs. 50 
crores. When the banks exchange 
these things, when they present them 
to the Reserve Bank they can submit 
a memorandum as to how cxartly 
these came to the banks.

Shrl Morarji Desal: I cannot ask 
the banks to do that That is not C<;r.e

Mr. Speaker: Whatever comes in 
•rill come within 6 weeks.

The question is:

‘That the Bill further to amend
the Reserve Bank of Ind:a Act,
1934, be taken into consideration.”

The motion was adopted.

Clause 2—(Insertion of new section 
28A)

Shrl Naushlr Bharucha: Sir, I want 
to move an amendment.

Mr. Speaker: But the hon. Member 
nay be brief.

Shrl Naushlr Bharucha: My amend- 
nent is long; but I will be brief.

Mr. Speaker: What is the object of 
the amendment?

Shrl Naushlr Bharucha: The object 
of it is that there should be a preli

minary declaration by holders in due 
course of this currency and only on 
that declaration being presented to ths 
Bank, the Bank shall exchange these 
notes. The idea is to minimise the 
mischief (Interruption).

I d~- not want to give 6 weeks. My 
amendment reads as follows:

Page 1,—
after line 6, add—

‘28A. On the expiry of 5th day 
of May, 1959 or such other date 
as the Government may fix in this 
behalf, notwithstanding anything 
contained in the Reserve Bank of 
India Act, 1954, or any other law 
for the time being in force, all 
notes of the denominate *«s of 
Re. 1, Rs. 5, Rs. 10 and Rs. 100 
shall cease to be legal tender in 
payment on account in any terri
tory without India, except Nepal, 
Sikkim and Bhutan.

28B. On the expiry of the 5th 
day of May or such time as has 
been extended as mentioned in 
section 28A hereof, no person 
shall transfer to the p ssession of 
another person or receive into his 
possess:on from ano her person 
any notes of denominations men
tioned in section 28A, except as 
provided hereafter.

28C. (11 Notwithstanding any
thing to the contrary contained -n 
the Reserve Bank of India Act, 
1934, or any other law for the 
time being in force, any notes 
mentioned in section 28A, held by 
a person other than a bank or 
Government treasury without 
India, shall after 5th May, 1959 or 
such extended time as referred to 
in section 28A, be exchanged only 
on tender of note for exchange by 
the owner in the manner herein
after provided.

(2) Every such owner of such 
notes, deairing to tender it for 
exchange du ll prepare in the 
form set out in the Schedule, ot



in a form as near thereto as nay 
be, three copies of a declarator 
signed by him, giving in full the 
particulars required by the form 
and shall, by 15th May, 1959, 
deliver such copies In person toge
ther with such notes he des res to 
exchange to any bank or Govern
ment Treasury without India.

(3) Every nidi declaration 
shall be signed and attested and 
the deponent thereof identified 
bef re a magistrate. Judge or 
gazetted officer.

(4) On presentation of such 
declaration to any Bank or 
Treasury without India, such Bank 
or Treasury shall exchange such 
notes for an equivalent value of 
special notes referred to here
after.

28D. Penalties.—Whoever know
ingly makes a declaration, which
15 false in any material particular 
or only partially true, or other
wise contravenes provisions of 
sections 28A, 28B, or 28C shall be 
Dumshed with imprisonment for a 
term which may extend to three 
years or with fine or w th both.

28E. The Union Government 
may make rules to provide for any 
matter for which it deems provi
sion necessary or expedient in 
order to give effect to the purposes 
and orovisions of sections 28A to 
28F, both inclusive.'
Mr. Speaker: How do all these 

arise? I can understand if these arise 
only on account of the memorandum 
presented by the Finance Minister and 
not on account of any information 
which has been in the possession of 
the hon. Member earlier. The hon. 
Member must have tabled this amend
ment earlier.

Shri NaadOr Bharsoha: May I point 
°ut thdt so far as this Bill is coneem- 
edi it says that—

"The Bank may, with the pre
vious sanction of the Central Gov
ernment, make regulations___"
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Mow. we do not know what these 
regulations are going to be.

The second point is that the Minis
ter pr mised some material. We (Ud 
not know what exactly the material 
was going to be. Therefore, without 
knowing that material, how can any
one start drafting the amendments in 
advance?

Mr. Speaker: There is no new mate
rial supplied, other than the memo
randum of the hon. Finance Minister 
which he gave yesterday. Therefore, 
nothing new has arisen from the 
mem randum. So far as the regula
tions are concerned, it is ment oned 
there that for this purpose regulations 
can be made. Therefore, the hon 
Member may see that there is no pur
pose in tabling this amendment. I do 
not know why I should allow it.

Shri Naushir Bharucha: If notice is 
required, then, you may reject it  It is 
another matter. But it must go on 
record At least m my constituency,
I can say that this is the way that the 
hon Minister deals with Parliament.

Shri Morarji Desai: Sir, I protest 
against this. I have not done any
thing, I am not hustling Parliament 
or anybody It was with the agree
ment of Parliament that this Bill has 
been brought.

Mr. Speaker: I would not allow the 
hon Member, Shri Bharucha to havc 
the advantage to say that the ho: 
Finance Minister has behaved in a 
particular manner. I will allow this 
amendment

Shri Naushir Bhantcha: The point I 
am making is this. Even with *his 
amendment, your law will not solve the 
purpose, which it is intended to jolve. 
I repeat what the hon. Member is try
ing to convey to this House is abso
lutely illusory, to imagine that by 
passing this legislation you are going 
to stop smuggling.

My amendment may prevent the 
mischief in this sense. As my hon. 
friend pointed out, it will prevent 
more smuggling of notes during the 6
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[Shri Naushir Bharucha] 
weeks. That cannot prevent gold 
smuggling. Let us get these things 
clear. If the evil could be min:mised 
by passing this legislation, one ran 
understand it. But I have xny doubts 
whether it could even be minimised. 
The h-n. Finance Minister says that 
in countries which do not have our 
currency___

Mr. Speaker: The hon. Member must 
understand the limitation that he is 
speaking on a clause. We have just 
passed the motion for consideration. 
The House has accepted the principle 
whatever might be the opinion of the 
hon. Member. The H'use has agreed 
that this is a measure which ought to 
be adopted in the interests of the coun
try and to avoid smuggling. There is 
no going back upon that. If the hon. 
Member says that his amendment is 
intended to plug it altogether, I am 
prepared to accept it. But, on tne 
other hand, if he goes on saying that 
this would not prevent smuggling and, 
therefore, he is going to destroy this 
Bill, I am not going to allow it in any 
shape or form.

Shri Naushir Bharucha: I do not
want to destroy the BilL Perhaps, I 
have net made myself clear. My 
amendment remedies the defcct of the 
Bill in part. That is the purpose of 
the amendment.

The second point I am making is 
this. Clause 2, as it stands, is not 
going to be effective unless the Finance 
Minister sees his way to amend it. He 
may send it to the Select Committee 
or in any other way amend it in the 
Upper House.

Let us see if the Bill, as it is, does 
help us. Even from countries in which 
our currency is not circulating, gold 
smuggl:ng is being done. Therefore, 
the fact whether our currency cir
culates or not is not material to the 
question of smuggling of gold. That is 
obvious. Then----

Mr. Speaker: The hon. Member
need not labour the point; wa will

assume that smuggling will go on. 
1% the amendment likely to prevent it?

Shri Naushir Bharucha: This
amendment will not prevent smuggl ng 
of gold; it will only prevent smuggling 
ol more currency during the six weeks. 
That is the only limited application of 
this amendment. Otherwise, what 
Would happen wittrn these six weeks 
is that much of our currency will be 
surreptitiously smuggled out of the 
country. Clause 2 is totally ineffec
tive to s'op this. The reason is that 
if only the existence of our currency 
was the reason for gold smuggling, 
then the logical conclusion of it w.ll be 
that from countries where our cur
rency d es not circulate, there should 
bfr no smuggling of gold. We know 
from our experience that there is 
smuggling of gold even from countries 
where our currency does not circulate. 
Therefore, to sav that by having spe
cial notes referred to in clause 2 y »u 
ape going to cut off the sources from 
which a smuggler is going to be psid 
is totally wrong and misleading 
because a smuggler will smuggle so 
long as it pavs him to smuggle. The 
question whether he gefs the price in 
this or that currency absolutely does 
not matter.

Mr. Speaker: The hon. Member’s 
arguments mav be all right in the 
consideration stage. Now, he has gone 
back to tho considerat’on s’age. How 
does he prevent it? .. CInterruptions).

Shri Naushir Bharucha: Try to put
something in clause 2 which may pre
vent.

Mr. Speaker: The general argument 
for smuggling will continue irrespec
tive of our currency being there or not 
being there.

Shri Naushir Bharucha: Clause 2 
hqs got no connection with the object 
of the Bill. It has got absolutely no 
connection. That is the whole point

Mr. Speaker: Then, let him oppose
it.

Shri Prabhat Kar: Sir, our difficulty 
is this. We had not got a copy of hit



amendment and we do not know what 
exactly ii there. We do not know 
whether to support or oppose. He says 
he is making some suggestions and 
we do not know them. It is difficult 
for us. We are placed in a difficult 
position.

Mr. Speaker: That does not matter. 
He can be neutral.

Shrl Morarji Deaai: Sir, if this 
would have improved the Bill, I 
would have certainly accepted it but 
there are certain things which cannot 
be done and which are bound with 
negotiations. We have got to take 
into account whether they will be 
agreeable. The kind of arrangements 
that are to be made will be made 
under the powers which will be given 
to the Reserve Bank tinder clause 
2(7). It is not necessary to publicise 
them all now. Therefore, I cannot 
accept the amendment moved by my 
bon. friend and I oppose it

Shrl Nanshir Bharacha: I hope he 
has understood my amendment.

Shrl Morarji Desal: Did you say
anything which is intelligible?

Mr. Speaker: The hon. Member 
only wants to see that all sorts of 
things are not smuggled and wants to 
say that some steps may be taken

Shrl Morarji Desai: We are trying 
to take those steps.

Shrl A. C. Guba: Under the regula
tions, if necessary, and practicable, 
the Reserve Bank can take certain
action.

Mr. Speaker: These matters which 
Shri Bharucha has placed before the 
House will be taken into considera
tion even during the six weeks and 
suitable regulations, if necessary, will 
be framed if they are considered 
feasible and useful.

*0 (Ai) LSD.—5.
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Now, I shall put Shrl Bharucha's 
amendment to the vote of the House.

The question is:
Page 1.—
after line 6, add—

‘28A. On the expiry of 5th day 
of May 1959 or such other date 
as the Government may fix in 
this behalf, notwithstanding any
thing contained in the Reserve 
Bank of India Act, 1934, or any 
other law for the time being in 
force, all notes of the denomina
tions of Re. 1, Rs. 5, Rs. 10 and 
Rs. 100 shall cease to be legal 
tender in payment on account in 
any territory without India, ex
cept Nepal, Sikkim and Bhutan.

28B. On the expiry of the 5th 
day of May or such time as has 
been extended as mentioned in 
section 28A hereof, no person 
shall transfer to the possession of 
another person or receive into his 
possession from another person 
any notes of denominations men
tioned in section 28A, except as 
provided hereafter.

28C. (1) Notwithstanding any
thing to the contrary contained 
in the Reserve Bank of India Act,
1934, or any other law tor the 
time being in force, any notes 
mentioned in section 28A, held by 
a person other than a bank or 
Government treasury without 
India, shall after 5th May, 1959 
or such extended time as referred 
to in section 28A, be exchanged 
only on tender of note for ex
change by the owner in the man
ner hereinafter provided

(2) Every such owner of such 
notes, desiring to tender it for 
exchange Anil prepare in the 
form set out in the Schedule, or 
in a form as near thereto as may 
be, three copies of a declaration 
signed by him, giving in full the 
particulars required by the form 
and shall, by 15th May, 1989, de-
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[Mr- Speaks*]
liver such copies in person toge
ther with such note* he desires 
to exchange to any bank or Gov
ernment Treasury without India.

(3) Every such declaration 
shall be signed and attested and 
the deponent thereof identified 
before a magistrate, judge or 
gazetted officer.

(4) On presentation of such de
claration to any Bank or Trea
sury without India, such Bank or 
Treasury shall exchange such 
notes tor an equivalent value of 
special qotes referred to here
after.

28D. Penalties.—Whoever know
ingly makes a declaration, which 
is false in any material particu- 
lar or only partially true, or 
otherwise contravenes provisions 
of sections 28A, 28B, or 28C shall 
be punished with imprisonment 
for a term which may extend to 
three years or with fine or with 
both.

28E. The Union Government 
may make rules to provide for 
any matter for which it deems 
provision necessary or expedient 
m order to give effect to the pur
poses and provisions of sections 
28A to 28F, both inclusive*

The motion wag negatived.

Mr Speaker: The question is*
“That Clause 2 stand part of the 

B ill"
The motion was adopted.

Clause 2 was added to the Bill

Clouse 1, the Enacting Formula and 
the Title were added to the Bill.

Shri Morarji Desai: Sir, I beg to 
move*

'That the Bill be passed ”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion teas adopted.

29, 1M9 Suspension of first 14040
Proviso to Rule 74

13.45 hn
SUSPENSION OF ftRST PROVISO 

TO RULE 74
The Minister of Revenue and Civil 

Expenditure (Dr. B Gopala Beddi):
Sir, I beg to move:

“That the first proviso to Rule 
74 of the Rules of Procedure and 
Conduct of Business in Lok Sabha 
in its application to the motion 
for reference of the State Bank of 
India (Subsidiary Banks) Bill. 
1959, to a Joint Committee of the 
Houses be suspended ’’

Shri A. C. Gnha: (Barasat): Sir, I 
have a point of order to raise. Under 
article 109, it has been stated that 
after a Money Bill has been passed 
by the House of the People it shall 
be transmitted to the Council of 
States for its recommendations. Re
ference to the Select Committee is 
not passing of the Bill When you 
have certified this Bill to be a Money 
Bill, it cannot be taken into considera
tion by the Council of States before 
it is passed by this House Moreover, 
the Council of States is not entitled 
to make any amendments, it can only 
make recommendations to this House 
But the Members of the Council of 
States will be sitting m the Joint 
Committee and they will be partici
pants in the deliberations of the Com
mittee and the amendments made 
there I think that is a departure 
from article 109 pf the Constitution.

The suspension of rule 74 is sought 
for with regard to this Bill and I do 
not consider that this Bill cannot be 
discussed by the Council of States 
You have certified it a Money M l 
There is enough scope to argue that 
this may not be considered to be a 
Money Bill Article 110 says thaffbr



the purposes of this Chapter, a Bill 
d u ll be deemed to be a Money Bill 
if it contains only provisions dealing 
with all or any of the following 
matters:" it goes on to narrate them. 
Hiis Bill does not contain only the 
provisions mentioned in article 110 
(1) (a) to (f)

Mr Speaker: One word The hon 
Member says that I have certified this 
to be a Money Bill Where is it 
stated*

Shri A. C. Gnha (Barasat): Other
wise, why Is suspension of rude 74 
sought tor?

Mr. Speaker: Rule 74 relates not 
only to Money Bills but to Financial 
Bills also

Shri A C Gnha: The proviso reads

“Provided that no such motion 
as is referred to in clause (iii) 
shall be made with reference to 
a Bill making provision for any of 
the matters specified in sub
clauses (a) to (f) of clause (1) 
of article 110 of the Constitution”

That is the proviso and it refers 
only to the Money Bill Article 
110(1) says that “for the purposes of 
this Chapter a Bill shall be deemed 
to be a Money Bill if it contains only 
provisions dealing with any of the 
matters referred to in sub-clauses 
fa) to (g) of that article" If it is
not certified a Money Bill, I think 
there is no necessity for the suspen- 
«on of this proviso

Mr Speaker. The hon Member 
need not introduce the certificate by 
me at this stage It is only when I 
'end to the other House that I have 
to make up my nfind whether it is a 
Money Bill or not There is a motion 
for reference to the Joint Committee 
There are two kinds of Bills Every 
Bill need not be a Money Bill if that 
Sill deals with matters mentioned in 
article 110(1) (a) to (f) If in addl- 
tion to that there are other clauses, 
it may not be a Money Bill The hon. 
Member has slurred over the word
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‘omy’. It becomes ^ Money Bill if It 
contains only those matters referred 
to in article 110(1) (a) to (f). If it 
contains *»»« and something else. It 
u  a Financial Bill. Now, so far as 
this is concerned, it only requires a 
recommendation of the President and 
the other House is competent to pass 
that BUI or alter it Without the 
other House agreeing to it, this House 
alone cannot pass that Bill. Rule 74 
applies to financial Bills also It does 
not refer only to Money Bills. Under 
rule 74, no Joint Committee shall be 
appointed with respect to a Financial 
Bill or Money BilL But for rule 74, 
the Financial Bill will be on the same 
lines as any other ordinary Bill that 
can be referred to the Joint Com
mittee This stands in the way If 
it is a Money Bill I would not allow 
the suspension for the reason that the 
other House has so jurisdiction to en
ter Probably this difference has not 
been noticed by the hon Member 
This is a financial BilL I have heard 
him Has he anything more to say’

Shri A C Gnha: If it is not consi
dered as a Money Bill I have no objec
tion

Dr. B. Gopala Reddi. Clause 13(11) 
regulates the imposition of stamp duty 
on warrants etc Therefore, Sir, it 
attracts article 110(1) (a) of the 
Constitution It is, therefore, a 
financial Bill and I must move for 
the suspension of the rule

Mr Speaker. I have heard both 
the hon Member and the hon Min
ister I do not consider this is a 
Money Bill This is a financial BilL 
No doubt, a financial Bill contains 
clauses (a) to (f) of article 110(1) 
and in addition something else But 
a Money Bill is restricted to clauses
(a) to (f) of article 110(1) It is rule 
No 74 which prevents the motion for 
reference of the Bill to a Joint Com
mittee of both the Houses It pre
vents both Money Bills and financial 
Bills being referred to a Joint Com
mittee But for that rule a financial 
Bill is not different from any other 
Bill which can be referred under the
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[Mr. Speaker] 
rules to a Joint Committee of both the 
Houses. It is only rule 74 that stands 
in the way. But I would agree that 
if rule 74 only relates to a Money Bill, 
a Money Bill cannot be disposed of in 
the other House or be referred to a 
Joint Committee whether there is rule 
74 or not I would agree that under the 
Constitution the other House has no 
Jurisdiction to enter, irrespective of 
the rule, if it is a Money Bill. I 
agree that the rule stands in the way 
if it is a Money Bill. That is all right. 
But what can be normally done with 
respect to a financial Bill is not being 
done. The rule stands in the way of 
its being sent to a Joint Committee. 
We provided this rule for this pur
pose, that though a Finance Bill can 
be touched by the other House, 
amended, altered etc., so far as a 
financial Bill is concerned, the Presi
dent did not want that the other 
Hoyse should be clothed with that 
power but this House to come to an 
independent judgment without the 
aid of the other House. But there is 
no harm in this. This is a financial 
Bill.

Dr. B. Gopala Redd!: There is no 
taxation involved.

Mr. Speaker: There is no impedi
ment We can get rid of the rule 
which says that this ought not to be 
referred to a Joint Committee. There 
is no point of order. I do not agree 
with the point of order. The motion 
is quite in order. It is open to the 
House to accept it or reject it

Shrl A. C. Onha: If it is not a
Money Bill I have no objection to the 
suspension of the rule.

Mr. Speaker: It is not a Money
Bill, it is only a financial Bill.

Shri A. C. Guha: There is no mem- 
tion of financial Bills in the Constitu
tion.

Mr. Speaker: No. It is a financial 
Bill, and as such there is no prohibi

tion against a financial Bill being dis
posed of by the other House, im endil 
or altered.

Shri A. C. Guha: My difficulty is, 
you will find similar provisions in most 
of the Bills, some consequent ex
penditure from the Consolidated Fund 
of India, and most of the Bills wiB 
come under that category. If an mafc 
Bills are to be treated differently, 
th«n some difficulty may arise.

Mr. Speaker: The point is, I agree 
with the hon. Member that if we go 
on exempting or removing the opera
tion of rule 74 the object of having 
framed this rule preventing such Bills 
being referred to a Joint Committee 
ot both the Houses itself will be re
moved. I shall be careful with res
pect to the future, in allowing or no* 
allowing reference of Bills to a Joint 
Committee.

Dr. B. Gopala Reddi: If any taxa
tion is involved you may say that it 
need not be referred to a Joint Com
mittee. Here there is no taxation in- 

. volved at all.

Mr. Speaker: All that Shri Guha
says is, if every time this rule is to 
be suspended there is no purpose in 
having this rule except for Money 
Bills. We can easily say “Money 
Bills”, and eliminate the financial 
Bills altogether. Therefore, we will 
decide each case on its merits. The 
rule will stand. Let us dispose of 
this. The question is:

“That the first proviso to Rule 74 
Of the Rules of Procedure and 
Conduct ot Business in Lok Sabha 
in its application to the motion for 
reference of the State Bank of 
India (Subsidiary Banks) BUI, 
1959, to a Joint Committee of the 
Rouses be suspended."

The motion was adopted.
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STATE BANK OF INDIA (SUBSI
DIARY BANKS) BILL

(SAKA) State Bank of India 14046
(Svbtidutrv Banks)

BUI
that id  order to constitute a 

sitting of the Joint Committee the 
quorum shall be one-third at the 
total number of Members of the 
Joint Committee;

The Minister of Revenae and Civil 
Expenditure (Dr. B. Gopala Reddl):
Sir, I beg to move*-

"That the Bill to provide for 
the formation of certain Govern
ment or Government-associated 
banks as subsidiaries of the State 
Bank of India and for the consti
tution, management and control 
of the subsidiary banks bo formed, 
and for matters connected there
with, or incidental thereto, be 
referred to a Jont Committee of 
the Houses consisting of 45 Mem
bers, 30 Members from this House, 
namely*—

that the Committee shall make 
a report to this House by the first 
day of the next session,

that in other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and

that this H o u m  recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of Members to be appoint
ed by Rajya Sabha to the Joint 
Committee"

Sbn C Bah Reddl, Shn M. R. 
Krishna, Dr. Ram Subbag Singh, 
Shn Shree Narayan Das, Dr. M. S. 
Aney, Sushn Maniben Patel, Major 
Raja Bahadur Birendra Bahadur 
Singh, £hri Amar Singh Damar, 
Shri K. G. Wodeyar, Shri T. 
Ganapathy, Shri M Palaniyandy, 
Shn Bahadur Singh, Shn S R. 
Daman 1, Dr. Pashupatl Man dal, 
Shn Vishnu Sharan Dublish, Shri 
Lachhi Ram, Shn Panna Lai, Shri 
Kanhu Charan Jena, S in  K. S. 
Ramaswamy, Shri Ram Shanker 
Lai, Shn B. R. Bhagat, Shri 
Prabhat Kar, Shri P. K. Kodiyan, 
Shri J. M. Mohammed Imam, Shri 
Ram Chandra Majhi, H H Maha
raja Pratap Keshari Deo, Shri 
Subiman Ghose, Shri Laisram 
Achaw Singh, Shri Balasaheb 
Salunke, and Shri Morarji Desai

and 15 Members from Rajya Sabha;

1SS8 hn.

[S h r i  B a rm a n  tn  the ChairJ
Shri Sonavane (Sholapur—Reserved 

—Sch. Castes): Sir, I would like to seek 
one clarification from the hon. Minis
ter One of the names in the list at 
30 names is “Shri Panna Lai". There 
are two Panna Lais in this House. I 
would like to know which Panna ZaI 
is included in the list

Shri V. P. Nayar (Quilon): No. 1.

Shri Sonavane: There is one Shri
Panna Lai Barupal and anotha^LSfarl 
Panna Lai

Mr Chairman: The hon . Minister 
may ascertain and put down {&ie pro
per name.

Dr B. Gopala Reddl: All right

*Moved with the recommendation of the President
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Sir, I will not weary the House, 

with a long and detailed history of 
tile events leading up to this BilL In 
April, 1954, the Committee oi Direc
tion of the All India Rural Credit 
Survey recommended the creation of 
one strong, integrated, State-spon
sored, State-partnered commercial 
banking institution, with an effective 
machinery of branches spread over 
the whole country, which was in
tended to take over cash work from 
the non-banking treasuries and sub
treasuries, to provide vastly' extend
ed remittance facilities for co-opera
tive and other banks, and generally 
to follow a policy which would be in 
effective consonance with the objec
tives laid down by the Central Gov
ernment and the Reserve Bank.

This decision was accepted in prin
ciple, and an announcement to that 
effect was made by the Finance Min
ister, in the course at a speech on 
economic policy generally on the 20th 
December, 1994. The State Bank or 
India Act, 1955, was subsequently 
passed as the first step in implement
ing the decision, and the nationalised 
bank came into being with effect from 
the 1st July, 1955. Subsequently, on 
tiie 10th February, 1958, the .Presi
dent announced ih the course of his 
address to both the Houses of Parlia
ment, that certain State-associated 
banks of intermediate size would be 
taken over and managed as subsidia
ries of the State Bank. The present 
Bill seeks to give effect to tills last 
mentioned decision

14 bn.
The need for the reconstitution of 

these banks has anscn, because of 
certain anomalies and difficulties, 
which cannot be removed, except by 
undertaking legislation on tile lines 
proposed. The banks which are cover
ed in the present BID came into 
being on various dates between the 
years 1918 and 1950. They were, and 
to some extent continue to be, direct
ly or indirectly, helped by the State.
The extent of State association has,
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of course, varied from bank to bank; 
but it has in no case been so remote 
or negligible as to justify our leav
ing these banks to their own resources, 
without any attempt being made, an 
our part, to settle their future satis
factorily and in a reasonable manner.

Only two of the eight banks which 
are prepared to be reconstituted, 
namely, the State Bank of Hyderabad 
and the Bank of Mysore, perform 
agency functions at certain treasuries 
as the regularly-appointed agents of 
the Reserve Bank of India. At all 
other places in the areas covered by 
respective banks, the treasury busi
ness of the Central and State Govern
ments is either carried on depart* 
mentally, or has been temporarily 
entrusted to them and to some other 
institutions as a purely transitional 
arrangement.

These temporary arrangements are 
obviously unsatisfactory. They have 
led in effect to a policy of inactivity 
in the former Part B State areas fat 
the country. In these areas we have 
been unable m consequence to esta
blish an adequate number of banking 
treasuries, small coin depots or cur
rency chests, or to provide cheap re
mittance facilities or even to open an 
adequate number of ordinary banking 
offices. The problem has become 
even more complicated ««d 
since the establishment of the State 
Bank, as the State Bank of India has 
been unable to expand in these areas, 
pending the taking over and recon
stitution of the banks, while the banks 
themselves, in the existing conditions 
and pending such reconstitution, 
have not had the incentives, or the 
financial assistance and backing, 
which may be necessary for discharg
ing effectively their role as regularly- 
constituted State Banks

One of the major questions which 
we have had to consider has been 
whether any attempt at rationalisa
tion, in which Government Is, of 
course, legitimately interested, both 
directly and indirectly, can be impos
ed or forced upon the institutions con
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cerned. We hav? devoted a great deal 
of thought to this problem. We have 
cone to the conclusion, that in a 
matter like this compulsion is inap
propriate and has to be ruled out.

The question whether any parti
cular bank should be reorganised, and 
should perform thereafter the func
tions which may be entrusted to it in 
the larger national interest or alterna
tively, whether it should continue os 
the existing basis has, therefore, been 
left to the considered decision of those 
who are in charge of the institutions 
aaaeemed.

Although the Government of M U  
have not themselves tried to irapeee 
a decision in any case, they have con
sidered It desirable to ensure that the 
managements as well as the share
holders or proprietor* Of the institu
tions concerned should be in a posi
tion to appreciate the various aspects 
of the problem and the several com
plicated issues which have arisen 
or may arise. The Chairman of 
the State Bank of India was, there
fore, authorised to indicate for the 
information of the banks concerned 
the salient features of the legislation 
which have been embodied in the pre
sent Bill, and also to elucidate the 
Points, if any, in respect of which in
formation was desired.

1 hope that the House will agree 
that this was on the whole a fair and 
reasonable approach to what had be
come, over a period of some years, a 
rather complicated problem. I am 
glad to say that this approach has also 
been justified fully by the results. 
Only one bank, the Bank of Rajasthan, 
has found itself unable, or unwilling, 
to accept the t<Tms and conditions 
vhieh were envisaged by Government 
for the reconstitution of these insti
tutions. We have not found it neces
sary to press this bank to fall into 
'me with all the others. The extent 
ta which the State is now associated 

fhls bank will, however, be 
**viewed in due course, and treasury

functions, it is obvious, cannot con
tinue to be entrusted to it. All the 
other banks have, at general meetings 
at their shareholders or in some other 
appropriate manner, expressed them
selves as being in favour at the 
scheme of reconstitution proposed in 
this Bill.

I would now like to say a lew 
words about the scheme of reconsti
tution itself. Of the eight banks 
which are to be taken over, five, 
which are incorporated under the 
Companies Act, and one, namely, the 
Bank of Patiala, which is at present 
functioning as a department of the 
State Government, will be re-esta
blished as statutory corporations under 
the present BUI, and, in that capacity, 
they will replace and take over the 
business of the existing institutions 
The remaining two banks, namely, 
the State Bank of Hyderabad and the 
State Bank of Saurashtra, are already 
incorporated under special laws. Ap
propriate changes are being made in 
the relevant Acts governing these 
banks, in order to ensure that the 
pattern of organisation and manage
m ent in these two cases will, in future, 
be the same as in the case of the other 
six banks.

The six new institutions will be 
incorporated, and the two existing 
institutions will be transformed an 
such dates as may be notified by the 
Central Government.

Shri Prabhai Kar (Hooghly): What 
about the Bank of Baroda?

Dr. B. Gopala Beddi: It is not in
this scheme. Different dates may be 
fixed in relation to different banks, a 
provision which we have found it 
necessary to make by way of abun
dant caution, as the problems relating 
to these banks may be various. It will 
be our endeavour, of course, to ensure 
that the process of taking over all the 
banks is completed as soon as possible.

The ownership of all the eight 
will vest in. or be transferred to, the



[Or. S . Gopala Reddi]
State Bank on this appointed date 
for reconstitution Compensation will 
then become payable by the State Bank 
of India m consideration of the trans
fer of ownership to it. The detailed 
formula for arriving at the amount of 
this compensation has been set out in 
the First Schedule, and provision also 
exists in the Bill for the reference of 
this question to an impartial tribunal 
in respect of one or more banks, if a 
substantial number of shareholders 
feel that the principles set out in the 
Schedule have not been followed or 
have been unfairly applied

The compensation is technically and 
notionally payable in cash But indi
vidual shareholders in the existing 
institutions, who are entitled to it 
will be able to obtain such compensa
tion optionally in the form of shares 
m the new institutions up to a maxi
mum of 45 per cent of the sharehold
ing

As hon Members are probably 
aware, the shares of the State Tfamir Df 
India are freely transferable, and they 
have also been listed for trading on 
the stock exchanges These arrange
ments are intended to provide for the 
free negotiability of such shares of the 
State Bank as are taken up by private 
individuals and institutions Follow
ing this precedent, provision has also 
been made in the present Bill for the 
free negotiability of the shares in the 
reconstituted banks, provided that the 
State Bank’s own holding does not 
fall below 55 per cent, and provided 
also that certain ceiling limits as to 
shareholding, which it has been con
sidered desirable to prescribe in the 
public interest, are not exceeded

Hie actual day-to-day administra
tion of the reconstituted institu
tions will be entrusted to management 
boards consisting of nine members in 
each case, representing the State Ttawfr 
of India as the major owner, the other 
shareholders as the minority owners, 
and the Reserve Bank of India

The detailed provisions in the Bill 
In regard to management are intended

I4051 State Bank APRIL 28, 1959 of India (Subsidiary 1405a 
Banks) BiU

to secure some very desirable objec
tives. The boards, for example, will 
be non-official in character. The 
minority shareholders will be entitled 
to be represented directly by two 
members, and there is also a specific 
provision for the election of these two 
members, if the minority shareholding, 
in point of fact, is not less than five 
per cent of the total shareholding

It is not normally expected that 
serving Government servants will be 
members of these boards The Bill, 
as it has been drafted, even debars 
this at the present time With the 
permission of the House, I hope to be 
able to move, at the appropriate stage, 
«n amendment specifically empowering 
the Central Government to appomtto 
the board of any reconstituted bank 
any officer who has been or is likely 
to be connected with the problems 
coming up b<-foie it, but this is inten
ded only to facilitate the working of 
the banks, and this amendment will 
not change the predominantly non- 
official character of the top manage
ments

Persons with knowledge and exper
ience of the areas served by the res
pective banks, and keenly interested 
in the development of banking facili
ties in the areas will, I am tare, have 
adequate opportunities to serve on 
these boards and they will, I hope, be 
willing to offer their services to these 
institutions

The business which the reconstituted 
banks as subsidiaries of the State Bank 
of India will be entitled to transact 
will be substantially the same as in 
the case of the other banka, but there 
will be some important additions The 
work or progress of the reconstituted 
banks will not be judged in future 
with reference to the profits which 
they may be making, or the dividends 
which they may declare, but with re
ference to their ability to provide the 
basic services and facilities, which it
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u  the fanctlon of a State Bank to 
provide, and which may not always be 
remunerative from a narrowly com
mercial point of view.

It may be useful if 1 indicate very 
briefly the additional work which we 
expect the reconstituted banks to 
undertake from this point of view. 
Clause* 36 of the BiU provides that 
all the reconstituted subsidiaries can 
be appointed as the agents of the 
State Bank of India for carrying on 
the work which may be entrusted to 
the State Bank by the Reserve Bank 
of India. The intention is that the 
necessary arrangements in this con
nection should be made, as soon as the 
subsidiary banks have been strength
ened and reinforced. The banks will 
ttien draw up, and try to 'implement 
without avoidable delay, a vigorous 
branch expansion programme. We 
contemplate that at all their branches, 
the reconstituted institutions will 
undertake a variety of new services, 
such as the provision of strong room 
and other safe deposit facilities, the 
collection and remittance of funds 
both under the Reserve Bank’s scheme 
for remittance facilities and on their 
own initiative, the granting of loans to 
the co-operative movement and to 
small-scale industrial units, and the 
performance of such other functions, 
including agency functions for other 
institutions as may be necessary in the 
public interest

This is genuine development work. 
The House may be interested to know 
if the subsidiary banks will be able to 
bear the extra burden of carrying out 
this work and to perform adequately 
all the tasks which we expect them 
to undertake. There is an answer to 
this question in the Bill itself.

Clause 48 of the Bill contemplates 
that subsidies will be paid by the 
State Bank of India to the new units 
after reconstitution, in order to faci
litate the smooth and unhampered im
plementation of this development pro
gramme. The State Bank of India's 
resources are comparatively larger

an «re those of its subsidiaries; and
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the State Bank is also able to draw 
upon its Integration and Development 
Fund, which is intended specifically to 
fljiance additional and unremunerative 
expenditure of this kind. These re
sources of the State Bank, and the 
profits which it makes on its own 
siiareholding in the subsidiary banks, 
Will be available for the purpose of 
financing the subsidiaries, if necessary.
14.12 hr*.
[JflH. Dkfuty-Spcaker in the Chair}

I do not want to say anything more 
regarding the other provisions in the 
Bill, except to point out that they are 
generally based on the State Bank of 
Kidia Act, and have been drafted 
after a very detailed and careful exa- 
Ttiaatiieati ‘Ait VHscrta vtaetxmeL.

I might refer to one general point 
before I conclude. It has been re
presented to us on behalf of some in
terests, mainly I believe, by the asso
ciations and unions of the concerned 
employees, that the scheme which is 
embodied in this Bill should be chang
ed or modified, so that the banks can. 
pe merged completely into the State 
£ank, instead of being merely recon
stituted.

The brief summary of the scheme 
of reconstitution and the objectives at 
vvhich we are aiming, which I have 
attempted in this speech, is itself the 
pest answer to this criticism. Our 
scheme of reorganisation is based on 
the idea that nothing that is useful 
should be destroyed; and it is a neces
sary implication of this that no 
changes beyond those which are really 
needed should be made.

By continuing the separate character 
oi these eight institutions, we are 
helping them to maintain their exist
ing contacts and traditions, preventing 
or moderating the impact of sudden 
changes in their working methods and 
policies and are offering at the same 
time adequate incentives for the banks 
ihemselves to concentrate intensively 
on the development of their own areas. 
We are also making it possible, by 
continuing the separate character of



[Dr. B. Gopala Reddi]
these institutions, for some prominent 
local persons to be associated with and 
.to be interested in their development.

It is not clear to me why we should 
be asked to discard a solution which 
has all these advantages, and adopt, 
instead, the alternative of an irrevo
cable merger, which offers none of 
these advantages, and may add sub
stantially to the cost of maintaining 
even the existing banking facilities in 
the areas concerned; the merger of 
these institutions in the State Bank, 
instead of solving any of our problems, 
may only increase them, by adding a 
fresh and uncertain burden to those 
which the State Bank of India has 
already been called upon to bear

I would like to conclude by saying 
that in the last few years in which we 
have been considering this problem, we 
have repeatedly and constantly exa
mined this as well as several aspects. * 
The decisions which have been taken 
and embodied in the Bill have been 
reached after very careftil considera
tion and represent, in Government’s 
.opinion, the best solution in all the 
circumstances. The Bill is largely 
non -controversial. If passed,'it will 
enable us to complete the t»«lr of 
nationalising and reinforcing our 
banking system, which was begun in 
1954. The time taken in coining 
before the House with this Bill is 
Itself an indication of the careful con
sideration which has been given to the 
matter.

I would commend the motion for 
consideration.

Mr. Deputy - Speaker: Motion moved:
“That the Bill to provide for the 

formation of certain Government 
or Government-associated banks 
as subsidiaries of the State Bank 
of India and for the constitution, 
management and control of the 
subsidiary banks so formed, and 
for matters connected herewith, or 
incidental thereto, be referred to a 
Joint Committee o* the Houses
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consisting of 45 members; 80 from 
Ifeis House; namely:—

Shri C. Bali Reddy, Shri M. R. 
Krishna, Dr. Ram Subhag Singh, 
Shri'Shree Narayan Das, Dr. M. S. 
Aney, Shrimati Maniben Patel, 
Major Raja Bahadur Birendra 
Bahadur Singh, Shri Amar Singh 
Damar, Shri K. G. Wodeyar, Shri 
T. Gan apathy, Shri M. Palani- 
yandy, Shri Bahadur Singh, Shri 
S. R. Damani, Dr. Pashupati Man- 
dal, Shri Vishnu Sharan Dublish, 
Laehhi Ram, Shri Panna Lai, Shri 
Shri Kanhu Charan Jena, Shri XL 
S. Ramaswamy, Shri Ram Shankar 
Lai, Shri B. R. Bhagat, Shri Pra- 
hhat Kar, Shri P. K. Kodiyan. 
Shri J. M. Mohamed Imam, Shri 
Ram Chandra Majhi, S. H. Maha
raja Pratap Keshari Deo, Shri 
Subiman Ghose, Shri Laisram 
Achaw Singh, Shri Balasaheb 
Salunke, and Shri Morarji Desai 
and 15 members from Rajya 
Sabha that in order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make a 
report to this House by the first day 
of the next session;

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees will apply 
with such variations and modifications 
as the Speaker may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do join 
the said Joint Commitee and commu
nicate to this House the names of 
members to be appointed by Rajya 
Sabha to the Joint Committee.

Shri V. P Nayar: Mr Deputy-
Speaker, Sir, as I was going through 
the Bill, I really wondered why such 
a measures should at all be sent to a 
Joint Committee. I was doubtful 
about the possible advantage of the 
Bin being discussed by a Joint Com
mittee and now, after hearing the 
hem. Minister reading his ably 
prepared speech, I am convinced that



he has hitAseU cleared my doubts, 
because as he finished his speech, he 

that this Bill is non-con tnover- 
siaL What is the purpose of sending 
«  Bill which the Minister himself 
thinks to be completely non-contro- 
versial to a Joint Comhuttee I fail to 
understand the purpose.

Dr B Gopala Beddi: To look into 
the details of the B ill

Shri V. P Nayar: I am coming to 
that The other ponit which makes me 
feel that there will be no purpose 
served by referring this Bill to a Joint 
Committee is that this Bill has emerg
ed by and large as a result of detail
ed negotiations with the various 
banks If the toon Minister will give 
me an assurance here that he will be 
prepared to accommodate the amend
ments which may be accepted by the 
Joint Committee He is nodding 
his head saying *no’

Dr. B. Gepala Beddi: The nodding 
may be in the affirmative or other
wise

Shri V P. Nayar: He was saying
‘no’ and nodding. His *no’ also, I 
thought, was negative. According to 
him, the Bill is non -controversial. On 
the other hand, every provision of this 
Bill has been drafted after elaborate 
and protracted discussion with the 
banking interests concerned There
fore, the Governments, unless it is 
openly stated here, cannot agree to 
change one word or delete one 
comma from this BUI, because it is 
the result of an agreement which the 
Government will say is a gentlemen’s 
agreement So, far these reasons, I 
think no purpose will be served by 
referring the Bill to a Joint Commit
tee, unless it be that the Government 
wants to

Mr Deputy -Speaker. The Govern 
ment may make a gentleman's agree
ment with anybody If the House and 
the Committee think that there are 
certain modifications that are neces
sary . .

Start V P Nayar: I am only sub
mitting to the House that there is no
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case for this Bill being referred to a 
Select Committee, much less to a 
Joint Committee

Mr. Deputy-Speaker: That he may 
argue; but why does he want an as
surance from the hon Minister'’

Shrl V P. Nayar: Othewise, there
is no purpose m this Bill going to a 
Joint Committee

Mr. Deputy -Speaker - The Joint 
Committee can make any recommen
dation, the House is sovereign, here

Shri V P Nayar: It is only in 
theory, but in practice

Mr Deputy-Speaker: It is not in
theoiy, but in practice.

Shri V. P. Nayar: But in this case, 
every provision of this Bill has Aoan 
made after careful scrutiny, after ela
borate discussion and after mature 
consideration, as you find from the 
Statement of Objects and Reasons If 
after that the Bill is given some 
shape, there is no purpose, unless 
Government gives us an assurance 
that what we suggest in the Joint 
Committee will be accepted, m send
ing this Bill to a Joint Committee 
That m my first point

Mr. Deputy-Speaker: If he is able
to convince the Members of the Joint 
Committee, certainly he will succeed.

Shrl V P Nayar: What is done in 
this House need not go to the Joint 
Committee at all It <s waste of the 
time of the House We discss it here, 
send it to the Joint Committee, and 
it will be reported back end again 
discussed It is my view that in the 
peculiar circumstances of the Bill and 
the hon Minister’s attitude, as I see 
by his repeated nodding, there is no 
purpose at all in sending the Bill to 
a Joint Committee

Mr Depaiy-8peaker: The hon
Minister has Assured the hon Mem
ber that there is no significance in 
his nodding
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Shri V. P. Nayar: Then, Sir, he may 
continue his insignificant nodding; I 
do not mind.

This Bill provides another instance 
of the callous manner in which Gov
ernment try to implement their own 
decisions. I heard the hon. Minister 
refer to the All-India Rural Credit 
Survey report, and point out, as a 
justification for bringing this legisla
tion, that the Government had taken 
the decision on the recommendation 
of the Rural Credit Survey report. 
We know that it at all Government 
have taken any steps to implement 
the decision of the Rural Credit 
Survey report, it has been a half
hearted attempt.

The Government were not keen on 
implementing any of these important 
recommendations of the Rural Credit 
Survey Report Even in this case, it 
is idle to contend that it is because 
the Government took the decision in 
1954 that they are bringing this legis
lation at present.

What does the Rural Credit Survey 
Report say? What is the relevant 
recommendation? Here is the recom
mendation on page 403.

"Integration Financial, Legal and 
Legislative matters

1. Amalgamation
A. Recommendations
2. ( 1) There should be established 

a State Bank of India by statutory 
amalgamation of the following;

(a) The Imperial Bank tof India
(b) The following ten major State 

associated banks;
(i) The State Bank of Saurashtra
(ii) The Bank of Patiala
(iii) The Bank of Bikaner
(iv) The Bank of Jaipur
(v) The Bank of Rajasthan
(vi) The Bank of Indore

(vii) The Bank of Baroda
(viii) Hie Bank of Mysore
fix) The Hyderabad State Bank
'x ) The Travancore State Bank”

What is amalgamation? What is this 
subsidiary business? Even suppos
ing there is s'ome difference between 
amalgamation and converting a bank 
into a subsidiary bank of the State 
Bank of India, why is it tint all the 
Banks listed here have not been in
cluded? We know that the Govern
ment had negotiated with a particu
lar Bank which he refered to, that 
is, the Bank of Rajasthan. I find 
that, at one time, in the negotiations, 
the Chairman of the Board of Direc
tors bf the State Bank gave a state
ment from Bombay that this Bank 
will be amalgamated. At the same 
time, the managing director of the 
same Bank Shri D. L. Gupta issued • 
brief statement on 27-9-58 that the 
State Bank’s proposal, as I know 
from the statement given to the press 
on 30th of October, was acceptable 
to the Bank. Later on, they resiled. 
The Bank does not ntow want to be 
in this set up. Why? I would like 
to know, why. The hon. Minister 
said something about treasuries. Why 
is it that, when the Rural Credit Sur
vey, which had an opportunity to 
make a comprehensive enquiry, re
commended this as one of the banks 
to be amalgamated, not even controll
ed as a Subsidiary bank, it has been 
left out? That is a very important 
matter which I want the hon. Minis
ter to answer. Because I find that in 
this Bank, unusually though, 55 per 
cent of the shares are controlled by 
one family. This has been brought 
out in the pamphlet, A request to 
Government of Indie, Members of 
Parliament and other prominent 
citizens, by the Rajasthan Bank Em
ployees Union. Jaipur. This is what 
it says:

“Even today more than 55 per 
cent of the share capital of the 
Bank is owned by a particular 
family and that perhaps accounts 
for bank’s refusal to fall in line 
with other banks.”

This is a very serious matter. If we 
want to integrate the banking pattern



into something which will be mace 
useful. It is not for making money 
•lone that the banks have to be ama
lgamated or controlled by the State 
Bank. The role ai a bank has been 
understood in a very different man
ner today by the Government them
selves as we find from the control 
exercised by the Reserve Bank said 
by the State Bank. It is not a ques
tion of profit alone, while on the one 
hand the Rural Credit Survey 
makes a positive mcommendatibn that 
this is a bank which has to be amal
gamated with the State Bank, 1 think 
the hon. Minister had no case to state 
before us why this bank has not been 
included.

Take, for example, the Bank at 
Baroda. That is, again, one of the 
Bank*. recommended for amalga
mation. It may be argued that 
the Bank of Baroda is a com
mercial bank, and it is not a bank 
which i 'n  bp deemed to be a 
bank with State aid. True. Why 
is it that in 1954, this has been 
listed as one of the State-aided 
banks? I presume,—I am subject to 
correction—that after the publication 
of this report, something has been 
done by those who control share capi
tal of the Bank of Baroda to make 
some adjustments in regard to invest
ments of Government or aid of Gov
ernment. There was sufficient time 
because of the period which the Gov
ernment allowed to lapse in imple
menting this recommendation after 
they told us that the recommendation 
has been accepted in principle. It is 
because o f the lapse of 4 or 5 years, 
sufficient adjustments may have been 
made with the result that today, they 
stand up and say, we are a commer
cial bank, we are not a bank aided 
by the Government. I want tt> know 
what was the position in respect of 
Government’s aid to the Bank of 
Baroda—whether it is the State Go- 
eminent dr not, I am not concerned— 
as on the date of the publication of 
this report, or at least as on the date 
o f the acceptance of the recommen
dation. 2 am not concerned with the 
implementation o f the recommenda
tion. Therefore, when we lav* a
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Bill on which the Mover says 
♦*i«t the Government are implement
ing the recommendation of the Rural 
Credit Survey, we must be told why 
the recommendation is being accepted 
only in respect of certain banks and 
i» not accepted in respect of others. It 
is a very serious matter. If the Gov
ernment are convinced that it is 
better in the interests of banking or 
In the interests of the economy of our 
country to leave the Bank of Baroda 
and the Rajasthan Bank to themselves 
without being made a subsidiary or 
controlled by the State Bank in any 
way. I have nothing more to say. 
Whatever I say will not prevail ana 
their opinion will prevail in the pre
sent circumstances. I would, there
fore} demand from the hon. Miniatr 
an answer as to why this has been 
done.

Looking through the provisions of 
the Bill, I am very much surprised to 
find why even in the case of banks 
which are now being controlled as sub
sidiaries instead of amalgamation, 
Government have chosen to control 
them as subsidiaries. Has it been re
commended by the Rural Credit 
Survey? I do not find so. They have 
elaborately discussed the whole aspect 
of it  Then, again, we must under
stand that the Rural Credit Survey, 
when it made its recommendation, 
made the recommendation without a 
proper perspective of a socialist pat
tern of society. The role of banking in 
a socialist pattern of society is 
very much different from the role 
of banking in a society the 
pattern of which is not socialistic. 
In 1954, when the Government or 
Parliament had not accepted the 
socialist pattern of society lor our 
country, this report was made. Even in 
that context, when a recommendation 
had been made to amalgamate all these 
units into one bank and call it State 
Bank, when we have a socialist pat
tern of society as our objective and 
our goal, even that much of the re
commendation which the Rural Cre
dit Survey, after an elaborate enquiry 
into the circumstances which prevail
ed in 1983-54, made, (he Government 
are fighting thy to implement.
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■Win raiaes tame other questions If 
it is a question ot controlling the 
tM fc u  • subsidiary, private inter
ests will still have some hold. We 
'know, toe example, in the Bank ot 
Baroda, which is not a subject matter 
of this legislation now, which ere the 
industrial groups ia control We 
know also that in the other banks 
there are private interests which have 
their say. If it is the State Bank, 
they v ffl not have such controls 
According to these provisions, all 
the employees of the banks which 
are now controlled as subsidia
ries, will continue with the same pri
vileges, with the same rights, with the 

liabilities and with tte  same 
amenities As I said, when this Bank 
is converted into a subsidiary, how 
does it materially benefit the vast 
majority of the employees9 I know 
that they are guaranteed that their 
remuneration will not be below what 
they are getting now Is that the pur 
pose9 These banks are n^t being 
taken over by the Government or 
sought to be controlled by the Gov
ernment for the purpose of making 
profit alone We bave found to our 
dismay that private banks in this 
country do not fulfil the purpose for 
which banks ought to function in this 
country, in a developing economy The 
Banks were catering only to the needs 
of certain groups who control the 
share capital Thty were spending 
more money on commerce v*>ry iruch 
Jess on industry, and far too less on 
egnculture We wanted to change the 
whole pattern I am told by Shn 
Prabhat Kar that the average is 2 
per cent on agriculture, 20 per cent 
on industry and the bulk of the re
sources of the banks were ised only 
for commerce At that time, the Go
vernment became alive to the situa
tion and said, this shall not continue 
we must have the banks to spend 
more money on agriculture and more 
money on industry and less money 
on commerce in order to develop our 
economy

Therefore the question of making

profits alone by Government banks 
doas not arise. If it is not for making 
profits, I cannot‘understand why this 
measure has been brought in like 
this, because as you take over all the 
banks, change their pattern, their 
composition, their functioning and 
bnng them under the control of the 
State Bank of India the employees 
remain where they are. They are 
stationary Regardless of the ffcct 
that this ia being controlled by a 
State run institution, an employee 
working in one of these banks will 
not have the same emoluments, al
though the bank itself is controlled 
by the State, as the emoluments of 
an employee in a similar cadre in 
the neighbouring branch of the State 
Bank of India

How does it affect the officers’  I 
know there is a provision that as on 
the date of notification the continu
ance of officers becomes a matter of 
decision by the State Bank That is 
true But what does it matter? A 
large number of them will be super- 
fious if these banks an treated as 
branches of the State Bank of India 
If they had been amalgamated, you 
do not require a managing director 
on Rs 10,000 per month as pay with 
perhaps a dog allowance of Rs 200 
dS you see You do not require be
cause the head offices of these banks 
as also the various branches will 
form the branches of the State Bank 
of India At the topmost level, the 
general managers, the deputy gene
ral managers, the assistant deputy 
general managers and for everybody 
there will be no necessity at all It 
will result in considerable saving 
also I do not for a moment say that 
by the saving effected in this way 
you can compensate the 1 employees 
by raising their pay to the level 
which prevails in the matter of em
ployees of the State Bank of India 
Not at all But then it is not the 
purpose Our purpose in taking over 
control ought not to be for earning 
profits alone We want to divert



the money to proper channels even 
if it is not profitable to ua. There
fore when we know that the bank 
employees are not adequately paid 
In these bank* and when Govern
ment are assuming more and more 
control over these banks, I fail to 
understand why by-passing the re
commendations, although they make 
a claim that It is in accordance with 
the recommendations, this measure 
is brought By-passing the recom
mendations of the Rural Credit Sur
vey Report, the Government have 
instead of amalgamating the banks 
tried to assume some sort of a con
trol even after which the private in
terests will have a definite say in 
the matter of spending the funds of 
the bank.

Then there are some provisions 
which appear to me to be rather 
strange although the hon Minister 
says that they have been borrowed 
from the relative provisions of the 
State Bank of India Act Take for 
example the provision relating to the 
tribunals After all, anv dispute 
which arises out of this legislation 
has to be adjudicated upon by a tri
bunal which is said to be set up 
under the provisions of clause 15 I 
am only pointing out certain in
stances because now whether it is 
purposeful or otherwise, it goes be
fore the Joint Committee and I know 
that the Joint Committee will take 
care of these provisions Probably, 
these provisions relate only to some 
minor changes These are not 
changes which would affect the 
gentleman’s agreement between the 
Government and the banks But, 
here we know that a High Court 
Judge can be appointed from the bar 
It does not require for the appoint
ment of a High Court Judge that one 
should have retired as a District 
Judge Correspondingly, it does not 
require for the appointment of a 
Judge of the Supreme Court that he 
should have returned as a Judge of 
'the High Court What is the tribu
nal here? Here it says in clause 15

"The Chairman shall be a per- 
who is, or has been, a Judge
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of a High Court or has been a 
Judge of the Supreme Court and 
of the two other members. ”

There is no chance at all to have 
one person who is or has been a 
judge either of the High Court or 
of the Supreme Court Even for the 
appointment of a judge of the Sup
reme Court, who has certainly more 
responsibility to discharge even in 
such cases an oppointment can be 
made direct from the bar. Why is it 
that in this case it is stipulated that 
only a person who has been holding 
the office of a judge either of the 
High Court or of the Supreme Court 
is to be the Chairman7 I do not know 
The Joint Committee should certain
ly change it because it is a cha Pengs 
which has to be met

Then, if you go down, in the same 
page you will fluid the tribunal’s 
powers Why do we set up a tribu
nal7 A tribunal, I suppose, is set up 
and ought to be set up to give a feel
ing that there is proper adjudication. 
There should not be the mere admi
nistration of law but justice must 
also appear to be done What is it 
that we find here7 The tribunal, al
though it is called a tribunal and al
though under clause 16(1) it says—

“The Tribunal shall have the 
powers of a civil court while try
ing a suit under the Code of Civil 
Procedure, 1908, m respect of the 
following matters ”

up to that it is all right, but what do 
we find m the next sub-clause9 We 
find that the powers of the tribunal 
are restricted I want to know, 
why7 I find m clause 16(2) it says

“Notwithstanding anything con
tained in sub-section ( 1) or in any 
other law for the time being in 
force, the Tribunal shall not 
compel the Reserve Bank, the 
State Bank or any subsidiary 
bank—

(a) to produce any books of 
account or other documents 
which the Reserve Bank, the
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State Bank or the subsidiary 
bank claims to be of a con
fidential nature;

<b) to make any such books or 
documents part of the re
cord of the proceedings be
fore the Tribunal; or

(c) to give inspection of any 
such books or documents to 
any party before it or to any 
other person."

I am fortunate that because you 
are in the Chair I need not labour 
this point. What is the purpose of 
asking a person to go to a tribunal 
without giving him the right to in
spect the documents which the other 
side may produce? It may be con
fidential, but so long as I have a case 
that certain documents have material 
which will substantiate my case I 
have a right to inspect them. The 
tribunal is prevented from doing so. 
There is a mandate against the tri
bunal that it shall not order it  I 
can understand a permissive provi
sion here. Usually in such statutes 
we have mandatory provisions for 
positive things. Here, the tribunal is 
prevented by a mandate from either 
calling for records or for making 
them part of the records or even for 
giving the right to go through these 
records to the party who is aggriev
ed. It is justice or does it appear to 
be the dispensation of justice? Do 
you want justice to be meted out? 
I f  you want proper dispensation of 
justice, I do not find any meaning in 
this provision. It is for the Joint 
Committee to consider whether they 
would put their stamp on such an 
obnoxious provision as this.

Then there is also another matter 
which is of some concern to me. I 
wiU read the provision. But does 
not support the case for this Bill 
being discussed by the Joint Com
mittee. These are not controversial 
matters. These are matters which

can be ironed out in this House if 
we have the power. So, you should 
not presume.........

Mr. Depnty-Speaker: The prefix is 
there to the whole argument.

Shri V. P. Nayar: There is another 
provision which is contained in clause 
27(g). It reads:

"A person shall be disqualified 
to be a director of a subsidiary
bank, if .........he is, or has been,
convicted of any offence which, in 
the opinion of the State Bank, 
involves moral turpitude;"

Why should you give the State Bank 
the right to find out whether ar 
offence which is committed is an off
ence involving moral turpitude or 
not? I am raising this only because 
I heard the hon. Finance Minister, 
Shri Morarji Desai, this morning 
giving a statement in respect of an 
offence which everyone of us will 
consider to be one involving the 
greatest moral turpitude when it is 
committed by a banker himself We 
have heard this morning the case of 
Shri Shanti Prasad Jain who has been 
fined Rs. 55 lakhs. Will a bad prac
tice or will a wrong committed in 
respect of the foreign exchange law 
of this country be considered to b« 
an offence involving moral turpitude? 
I am submitting this because I an 
very much concerned with it and as 
this morning I heard the hon. Minis
ter say that the Government have no 
power to issue a directive to the 
Reserve Bank to compel the Punjab 
National Bank to throw him out of 
the managing directorship. I was 
amazed. I thought that Government 
had powers not merely to give gene
ral orders but specific orders also. 
If this is the attitude that we find 
from his senior colleague's statement 
this morning in respect of an offence 
which I would consider as involving 
the greatest moral turpitude, I do not 
know how the State Bank will de
cide whether the offence involve*
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moral turpitude or not. It U lor Gov
ernment to decide; it is for this Par
liament to decide. Why should we 
give a bank the right to decide whe
ther ifcis an offence involving moral 
turpitude or not? And the banks will 
not decide because even when the 
Government says that a violation of 
the foreign exchange regulations 
which has resulted in a flnu being 
imposed to the extent of Rs. 35 lakhs 
should be considered as one involv
ing moral turpitude, yet it is not 
being considered as one in which 
Government will be justified in in
voking the provisions of the Act or 
at least in making use of their good 
offices to compel the Punjab National 
Bank to throw him out. This being 
the attitude, we find that it is not 
being considered as a disqualification, 
because I find from the answers to 
certain questions earlier in tnis ses
sion, that there are directors of other 
banks—he is not the only person; 
there are directors of other banks— 
who have been also similarly caught 
violating the foreign exchange regu
lations. Instead of treating that as 
not merely disqualification but as 
something of a very bad type, Gov
ernment are putting a premium on 
such disqualification. At least, it 
smacks of that

Shri Prabhat Kar: It is rather a
qualification.

Shri V. P. Nayar: Rather, it seems 
to be a qualification, because Rs. 50 
or Rs. lOO crores may be the pro
perty they may hold, and probably 
they may have a feeling that as long 
as they are the managing directors cr 
some key persons in the bank, they 
can put more money. After all, banks 
want only money, qp matter whether 
the man puts the entire economy into 
jeopardy by his most nefarious prac
tices. m at seems to be the attitude. 
But for the answer given this morning, 
which I was amazed to hear from the 
hon Minister, I would not have rais
ed this point 1 do not want the 
statute that we are going to pass to 
leave such powers in the hands of 
banks, for banks would mean those 
90 (Ai) LSD.—6

who control them. Therefore, we 
must declare it by statute that these 
are the offences, and that these are 
the disqualifications.

There is one more small point, and 
I shall have done. The question 
must be seen also from the point of 
view of the employees. They have 
discussed with the bankers; they 
have discussed with the bank man
agements. When Government are 
controlling the banks in the man
ner of subsidiaries, why is it that 
they do not care to discuss with the 
bank employees' unions? Ever since 
the publication of this report I 
understand that several telegrams 
have been sent to Government. I 
understand that till now about two 
thousand telegrams have been sent 
by the employees to the Government 
of India; not one or two, but two 
thousand telegrams have been sent re
questing Government not to go this 
way, but to amalgamate the backs as 
recommended, not merely as recom
mended, but as such recommendation 
having been accepted by Government 
Today, the position is that when you 
want to take over a bank, the entire 
interest of the employees is given the 
go-by; the interest of the manage
ment is taken into consideration, 
given the fullest weight and then 
legislation is brought forward. This 
attitude should completely change, 
because the banking industry can
not thrive, whatever you may do, if 
the workers or the employees are dis
pleased. The banking Industry may 
thrive if the management is displeas
ed, because at any time you can taka 
it over. But if you have the tens of 
thousands of these employees kept in 
perpetual discord, then there is no 
chance at all of the industry per
forming the role which it has to.

The case of the Travancore B y k  
has also been mentioned. I under
stand that the Travancore Bank has a 
subsidiary under it, namely the 
Indo-Mercantile Bank. Hie hon. 
Minister has not mentioned the Indo- 
Mercantile Bank. Does it mean »Hat
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when the Travancore Bank is made a 
subsidiary, the Indo-Mercantile Bank 
would become a sub-subsidiary of the 
State Bank, or does it have any 
footing at all? I would like to get a 
clarification because the employees of 
this bank have written to all of us 
long ago that their position is ano
malous. I would once 'again request 
the hon. Minister and the Joint Com
mittee to consider whether it is 
possible to change the pattern of 
this legislation, whether it is possible 
to change the nature of control which 
is sought to be exercised under this 
legislation, so that necessary changcs 
may be brought about to control these 
banks not as subsidiaries, but as real 
branches of the State Bank by an 
amalgamation which has been re
commended as early as 1954, and 
accepted by Government shortly 
thereafter.

These are the points which I would 
request the Joint Committee to con
sider; and if the Joint Committee has 
to do something, these are the only 
possible fields where they can make 
any changes, because I know that the 
hon. Minister is not going to budge 
an inch in respect of the other pro
visions which have been evolved as 
a result of protracted discussion with 
the banking interests.

Shri Shankaniya (Mysore): Mr. 
Deputy- Speaker, Sir, Before I say 
anything about the conversion of the 
Mysore Bank as a subsidiary of the 
State Bank, I wish to make a few 
general observations. The formation 
of subsidiary banks of the State Bank 
in the banking system has been a 
noval method. The All India Rural 
Credit Survey Committee had re
commended that these ten banks 
which are either State-owned or 
State-aided or State-sopnsored should 
be amalgamated. That principle was 
accepted by Government, and the 
policy was also announced, and only 
the formal putting into operation of 
that policy had been kept pending. 
Everybody expected that Government

vould stick to that policy and see 
that these banks would be amalga
mated; and things were moving in 
that direction. I do not know what 
changed the mind of Government to 
change this policy and formulate this' 
new idea to convert these banks as 
subsidiaries. Opinion in the country 
is for the nationalisation of these 
banks. So far as the nationalisation 
of other banks, the commercial and 
bigger units, are concerned, I am not 
questioning it or for it  But so far' 
as these ten banks are concerned, the 
policy of amalgamating them into the 
State Bank has now been changed, 
and subsidiaries are proposed to be 
formed. Instead of creating an at
mosphere where these banks will 
either have independent and autono
mous working powers or will be en
tirely run by the State Bank, this 
anomalous position will create further 
troubles, which I shall elaborate when 
I come to deal with the provisions in 
the Bill.

I would, at the outset, say thai in 
the best interests of the country, it 
is better that these banks are amalga
mated. I do not know why Govern
ment have made a discrimination 
with regard to the Bank of Baroda 
and the Bank of Rajasthan. The hon. 
Minister has stated that he did not 
want to exercise any compulsion. I 
too agree with him, that there should 
be no compulsion. But taking into 
consideration the interests of the 
whole country, and the working of 
these banks, is it not necessary that 
a uniform policy should be adopted 
in all these cases?

So far as the Rajasthan Bank is con
cerned, the hon. Minister has, beat 
pleased to state that they have not 
agreed, and Government did not want 
to exercise compulsion. But, as regards 
the Bank of Baroda, no reasons have 
been given, and I do not know .why?

So far as the Mysore Bank is con
cerned, it stands on the same footing 
as the Bank of Baroda. The Govern
ment of Mysore have neither any
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shares in it not have they supported 
it, but it has Its blessing. That is why 
the Bank of Mysore has been working 
in a free and efficient manner, and it 
has built up a reputation of its own. 
While coming to the clauses, X shall 
deal with this point again.

Now, a discrimination has been 
made between bank and bank; while 
the Travancore Bank and the Mysore 
Bank have been included and all the 
other banks have been included, the 
Baroda Bank and the Bank of Rajas
than have been excluded. The pro
bable reason that may be advanced is 
that the Mysore Bank has agreed to be 
a subsidiary. As to whether it has 
agreed to be a subsidiary or not, and 
if so, under what circumstances, and 
how it has been challenged and so on, 
I shall refer to these later, because a 
writ petition is pending before the 
High Court of Mysore.

Instead of discriminating between 
bank and bank, I would submit that 
'Government would do well in pursu
ing a uniform policy with regard to 
all these banks, and the best method 
would be to amalgamate then.

Coming to the Mysore Bank, I would 
say that just as they have left out the 
Bank of Baroda and the Bank of 
Rajasthan, it would have been in the 
fitness of things if the Mysore Bank 
had also been excluded from the ope
ration of this BilL The Government 
of Mysore do not own any share, not 
even a single share, in the Bank of 
Mysore. The Bank was started purely 
by the business people, and it acted 
as the agent of file Government of 
Mysore. It has built up a reputation 
of its own, it has got a good reserve, 
its management has been efficient and 
it has been serving the commercial and 
industrial concerns very w ell I do 
not know why the position should be 
disturbed and converted into a subsi
diary, and how it is going to benefit 
the State of Mysore.

The resolution adopted by the Bank 
no doubt says that they are willing to 
become a subsidiary. Actually, the 
Directors 0C the Bank passed «  resolu

tion after the circulation of a memo
randum by the Chairman of the State 
Bank of India. Then that resolution 
of the Directors was placed before the 
shareholders and it was adopted. There 
was a writ petition in the High Court 
of Mysore, and the folly of passing that 
resolution was found and realised by 
the Management Subsequently, they 
convened another general body meet
ing where they had to place the 
general proposition before the share
holders and see that it was adopted 
That resolution is also now being chal
lenged in a court of law, and I do not 
want to offer any remarks on that 
as it is «ub jvdice.

I may say with confidence that the 
Bank of Mysore has been serving very 
well both the business and commercial 
units as also industry. The conversion 
of this into a subsidiary bank will 
affect its working to a very great ex
tent

Coining to the general operation it
self, the Bank of Mysore has several 
branches not only in Mysore State, but 
also outside where the State Bank also 
has its brandies, for example in Bom
bay and Madras. If the Bank of 
Mysore were to become a subsidiary 
of the State Bank, will there not be 
a rivalry between the State Bank 
branch and the Bank of Mysore, and 
should such a thing be allowed? Simi
larly when brandies have to be started 
to expand its activities.

Coining to the question of the 
management of the subsidiary banks, 
the hon. Minister was pleased to say 
that adequate representation had been 
given for the shareholders and non
officials also. Out of nine directors, 
only two are to be elected by the 
shareholders; the rest are to be the 
nominees of either the Reserve Bank 
or the State Bank. Out of the five 
nominations to be made by the State 
Bank, three are to be officials and two 
non-officials. Even though they are 
non-officials, they will have to be guid
ed by the State Bank and its directors. 
Therefore, if we analyse the composi
tion of the Board, we find that the 
shareholders whose interest is to the
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extent of 45 per cent have only two 
representatives as against seven* for 
the State Bank and the Reserve Bank; 
and even here, more and more officials 
are put in.

In the matter of management of 
Banks and serving the commercial and 
industrial interests, only such persons 
who have local knowledge and can 
take some risk can act efficiently. 
Banking does not merely mean lending 
credit and earning money on safe 
loans. Sometimes the directors will 
have to take greater risk in financing 
a concern under certain hard circum
stances. There may be very good com
panies—Businessmen and Industries to 
which the bank might have advanced 
money, and a stage may come when 
a further loan may be necessary to see 
that the company or industry or the 
business may not crash. In such cir
cumstances, if the local directors were 
to be there, they will, undoubtedly in 
the larger interest, advance a further 
loan and see that the company indus
try is kept alive instead of allowing it 
to crash and thereby causing a greater 
loss and injustice to the country. 
There have been several such instanc
es. But if the management is entrust
ed to the officials, this kind of flexibi
lity will become absent, this kind of 
taking some amount of risk will not 
be there, and the commercial and 
industrial interests will be made to 
suffer. The official will be interested 
only in seeing that the amount is ad
vanced with the greatest safety and 
on the largest amount of security. He 
does not want to budge an inch and 
take any risk. Thereby he will be 
jeopardising the progress of the com
mercial and industrial concerns and 
the advancement of commerce and 
industry in the concerned State.

It is the personal interest and the 
personal supervision of the General 
Manager and the staff in a bank that 
produces better results. This faci
lity will be denied when the banks are 
converted'into subsidiaries.

The provisions in the Bill are such 
that power is given to the officials to

see that the Board meeting comes to 
s stand-stilL Even one director on 
behalf of the State Bank can see that 
the meeting is adjourned or stepped 
and block the whole proceedings* 
Clause 34(4) states:

•
“Where any of the directors spe

cified in clauses (a) and (b) of 
sub-section (1) of section 25 or 
any of the directors, being an offi
cer of the State Bank specified in 
clause (c) of that sub-section is 
unable to attend any meeting of 
the Board of Directors of a subsi
diary bank, and the State Bank 
or any other such director as may 
be present at the meeting considers 
that the State Bank would not be 
adequately or effectively repre
sented at such meeting by reason 
of the absence of any such direc
tor, the State Bank or the 
director present may give notice 
in writing to the subsidiary 
bank. . . ."

If one director present there feels that 
the State Bank is not represented pro
perly, he can stop the business of that 
meeting. I can understand the State 
B*nk saying it, but a nominee or a 
director nominated by the State Bank 
wfto is present there can stop the 
meeting if he feels rightly or wrongly, 
for good or bad reasons, that the State 
Btfnk is not properly represented.

In commercial and business matters, 
time is of the essence, and if things 
are impeded and stopped, 1 do not 
know how much of hardship it will 
work on the clients of the bank. There
fore, such a provision cannot be
accepted.

Coming to the executive committee 
itself, no doubt the director who has 
been nominated in the Board can ex
ercise this power as such, but power 
is reserved under clause 85(1) pro
viso to the State Bank to depute* in 
cafe the director who is nominated to 
the executive committee is absent or 
is unable to attend, any other person 
to attend thf meeting. Particularly in
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the management of banka, particularly 
in the business field, knowledge based 
an continuity and personel knowledge, 
is absolutely necessary. If persons who 
have no previous knowledge of the 
proceedings and discussions in the 
previous meetings are allowed to go, 
and participate in the deliberations of 
the Executive Committee—because it 
is the Executive Comn l̂ttee which ex
ercises most of these powers in res
pect of advancing money, issuing of 
notices, calling for further advance of 
money, or securty etc., asking for 
lending a helping hand and all that; 
it is the Executive Committee that 
exercises greater power—if there is no 
continuity or knowledge of the affairs 
of the bank as such, and if persons who 
are deputed to attend the meetings are 
new, I do not know how the proceed- 
mgs will be in the interests of the 
bank. Therefore, such a provision is 
very unfair and unjust and it will not 
be in its interest or tor the progress of 
that bank.

15 hn.

As regards compensation, Sir, 1 would 
like to say one word. Provision is 
made here as to how compensation 
should be computed. Clause 13 speci
fies how assets and liabilities are to be 
computed as per the principles enun
ciated in the First Schedule. While 
assessing the assets of a bank, say, for 
example, the Bank of Mysore, which 
is to be converted into a subsidiary, 
the reserve funds that are built up for 
a very long time will also be includ
ed. I would like to ask the hon. Min
ister to explain whether the reserves 
built up for such a long time by the 
efficient management of the directors 
till now should entirely go to the be
nefit o f the present sharholders who 
happen to be fortunately there at the 
time of this conversion and who have 
voted for that resolution. Why should 
these reserves which have gone to the 
credit of the bank, which have been 
built up by the sacrifice of the com
mercial section, by the helping hand 
of the Government and others, go 
entirely to the benefit of these share* 
holders merely because they happen

to be the shareholders at this time of 
conversion? Why should not the re
serve fund be carried over to the new 
bank? As it is, it is not so proposed. 
The present shareholders will be get
ting greater benefit than what is other
wise available to them. They have got 
the shares. They are negotiable. They 
have got a certain price quoted in the 
share market. It irf but reasonable 
that they should get that price, and 
something more also. But according to 
the computation of these assets and 
liabilities, they will be getting far more 
than what they deserve. So why should 
not these reserves that have beat built 
up over a long period be carried over 
to the new bank? Why should these 
be distributed among the shareholders?
I would like the hon. Minister to kind
ly explain.

In this connection, I would like to 
bring to the notice of the hon. Minis
ter that when the idea at nationalisa
tion was there, there were fluctuations 
in the share market Everybody was 
afraid that the price of the shares 
would depreciate and that he would 
lose something. There were fluctua
tions in the market; there was some 

, stability afterwards. But when the 
idea of forming subsidiaries came in, 
a memorandum was circulated secretly 
to the directors. I would like to bring 
to the notice of the hon. Minister that 
when these negotiations were going an 
and when this memorandum was sent 
to the directors, they had knowledge 
as to how the banks would be convert
ed into subsidiaries and what benefits 
they would derive. There was a good 
deal of transactions. The common 
shareholder could not know as to what 
would happen. Because of the special 
knowledge that the directors and the 
few that had knowledge of the idea 
that the banks that were going to be 
converted, as subsidiaries they corner
ed some of the shares and have kept 
them in their or even others* names. 
They have taken undue advantage of 
the secret knowledge that they could 
get and many of the shareholders have 
been deprived of the chance afforded 
by that secret knowledge. The direc
tors who had been allowed to continue
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as directors have cornered the stocks 
either in their names or in different 
names. They are going to be benefit
ed. If compensation is to be paid on 
these lines, naturally they will be tak
ing advantage of their position. Would 
it be reasonable for Government to 
allow such a thing? Therefore, in the 
larger interests of the country, it is 
desirable that these reserves should be 
carried over to the new banks, so that 
the new banks may serve the country 
with greater capital and greater re
serves and stability.

Then there is another point. Under 
the Banking Companies Act, the State 
Bank or any bank in the whole of 
India is not empowered to hold more 
than SO per cent shares in any other 
banking concern. This is as per sec
tion 19(1) of that Act. I want to know 
from the Minister whether this conver
sion into subsidiaries will not offend 
this provision of that Act Here evi
dently the State Bank will be holding 
more than 50 per cent—55 per cent is 
fixed—and so it violates the Banking 
Companies Act. Unless section 19(1) 
of that Act is also amended suitably, 
this conflict will continue and the posi
tion will not be correct

Also, the Banking Companies Act 
prohibits the formation and holding of 
subsidiary banks. If the State Bank 
is exempted—or any exemption is 
given to have subsidiaries of this 
nature—will that not also offend the 
provisions of the Banking Companies 
Act? I would like a clarification from 
the hon. Minister.

With these words, 1 would say that 
either Government should make up 
their mind to amalgamate the whole 
thing or allow the banks to run as they 
are now. I am particularly speaking 
of the Bank of Mysore because it has 
got a well established reputation. It 
can serve welL It has been serving 
wen and Government would do well 
to allow it to continue as it is by re
moving it from the purview of (his 
legislation, so that it is allowed to ran 
and serve in the best interests of the 
country, commerce and industry.

Shri Mohammed Imam (Ghital- 
drug): May I seek a clarification?
Will those Members whose names have 
been included in the Joint Committee 
be. allowed to take part in the debate 
as a special case?

Mr. Deputy-Speaker: It is only in 
exceptional caSfes that they are allow
ed. Normally they are not allowed.

Shri Mohanuned Imam: There are 
not many speakers. An exception may 
be made this time.

Ch. R&nbir Singh (Rohtak): There 
are already several speakers.

Mr. Depnty-Speaker: That would
be seen later.

arcm fircft tfter ^  aft fa
ffarr *ptt ^ tftr fsrcr vt

vt I 'R  ^  snrihr
*rf & $ i wfar % at

JPjp71r fa  W
W ? I  I

w  aspftar VT WHId VTflT ff <ppft
frfarcr h tw  otr# 

j  mfa fadre -3*  qr fa v rcv r
trtr 1

msr fiw  ^  ir o  w  vt, fa*r ^
{ftnrra *? 51*1
( , Pppt an -q? | 1 W

TT iRfNT ffTT fa

fa r
fa  f&T OTB <fw r vt

1 w  fW ^ r  *  irtt 
fW %T|?ftdarftar^|fa *  vm *
m  ffe  gflfaqfog t f g fctft ywft ̂ wr-
iirtnntftiiT  l i t  ?ft wJBl VHP ^*11 

ait fflTTF *n*r fc, w w
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*rcr #  f s f W  f> i*r  
aiflpnr « fft  a f*< t w w rar g v ff fa  
* w  fr < * % aft
a m  # r w  | ,  gfpur qffcn? $  aspff $  
f i t f , ta r flT ftft $  *r » ft  $  fa rt, 
fMjtoffa $  a?nfr $  fart v^*mr arc* 
$  arrcrpft a ftr *5 fp N r s r  ftanr 
art «% *JT » a jfr ip s rtfW r
*H ft?T aff¥ t̂ RT WiT tram '8»i«i»l ?it 
IRHT T frt f>T V tf T O  ^t 4fT
t̂arr | 1

ip rft arts A 4 *  w a r if b m n  v
iT ^ n '^ rr ’̂ T̂ TTij t oTsrhm fa fa w
tn f* *  an ^  $  fsjrr $ f t  JT5
^rfw ra *ftr «rc ft  «rfonm m  i*a>
frrofrfe «TT I aw «jt£t $(ft STJff VT 
f*W  f>T JRHTT *nn fft 3*
nsr t v  v  fsrari ijfc n r # m  farcmT * r  
♦firzar <rr, f f  ?niT*r v r annr n v*4>  
wras *farr «ct »rr» *  *rg **rft*
I  %  yr^ h r^ w  Ht «rro *  h<tt-
fiw  *rf ar*<t «rr f r  w fc  ^nfp=rv 
artf sinataT ?^tt 1 frft?r v - 
apwft, ?£*• *W * t f  f t w  vr
s u iftm  m  mfrik jw r to fw ?  f h f  
ararf m?pr «rft $fcfr fc f t  v s  t *  *  
fftnrrsfitaisprw rarrt i f n̂ ry w  
aft «mcr *? *r? sro  >f5t *m  t :

"As from the commencement of 
this Constitution—(a) all property 
and assets which immediately 
before such commencement were 
vested in any Indian State corres
ponding to a State specified in Part 
B of the First Schedule shall vest 
in the Union........"

T»rtHraprTwfaf* w qftf s iwftm
^  p r ’ft f »  fl|f qfCTHSIT WW
*** w  ^  «* !*  f t  «ift ftm  |i 

^  wf fsgirr ft ipi# awF 
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«rr aftr jjr fw
$  ftam> * f  sum  f t *  m it 11
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♦v m ait tffcarnr | *»ĉ V ̂ pr nrfiwr 
11  fMĝ  fa ff s aw  aw ̂ ngr
*ft ifwwr ^yi?gg ^  t *  *  
wrt *f ansft forte w  ?fr awfr ftsitf 
*f isp  <rr :

“This is a ease of gross favouri
tism shown to the firm in question 
and a scandalous abuse of public 
money in disregard of the bank
ing and business procedure and the 
bank's position as a trustee of 
public money.”

^  *T u m  H f |  fir *53
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^ 7  famr act TfT |, T*xt m&zqs 

fft aft afr arr I 4
wmn g ft f*r ftw ft 
4> vftra1 t̂fanpnr •ftfw ^ OT5T 
«rm ^  f , f i f f *  fv «j| 4 t wwft 
alt an̂  ̂  4t aHftnv f̂v «wr 
<aiw| giftufaw♦ m f& **
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pRT «ft ift tw *t TO|
m  vtonr *wr w fm r * m r  «t * t f 
« w r  f w w  ta r ^  m * f r
«ffR «TOPft % f t  S^TT |

ffr ycr fawra $ far «pf€t 
V i t o  a v to if «rc f w  firm : »_,
Shri Aurobindo Obanl (Ulubena): 

Mr. Deputy-Speaker, before Z go Into 
the body of this Bill, I would like to 
My some words as to the importance 
of the expansion of hanking system 
in our country. Of late, especially 
since Independence, the role of banks 
is being gradually brought in the 
sphere of rural finance. This respon
sibility has devolved on banks due to 
the agricultural basis of the Indian 
economy and also due to the necessity 
of co-ordinating the credit facilities in 
the rural sector.

A  small history of the past will be 
required in order to understand the 
trend of the banking system. The 
Agricultural Credit Department was 
organised simultaneously with the 
creation of the Reserve Bank in April
1935. Before the Reserve Bank was 
created, the Central Government 
appointed Sir Malcolm Darling to 
report on various matters connected 
with co-operative finance. He submit
ted a preliminary report in 19S6 and 
a statutory report in 1937. The report 
pointed out that the entire rural fin
ancing of the agriculturist was met b> 
the moneylenders and towears and the 
assistance of co-operative societies was 
negligible. This report was directed 
to supply credit facilities to the agri
culturists in the rural sector. Since 
then the co-operative societies were 
receiving some credit facilities from 
the Reserve Bank. Thereafter, the 
All India Rural Credit Survey Com
mittee was set up and its report came 
in December, 1954. This report reveal
ed that about 70 per cent of the rural 
financing met by the moneylenders. 
The survey period was 1951-52. It 
says:

"The Committee of Dtreet:on of
the All-India Rural Credit Survey

summed up the position in regard 
to agricultural credit by saying 
that it ‘falls short of the right 
quantity, is not of the right type, 
does not serve the right purpose, 
and, by the criterion of need (not 
overlooking the criterion of credit
worthiness} often fails to go to the 
right people.’ ”

They recommended how the co
operative credit should be introduced:

‘The basis of future policy laid 
down by this Committee was tbe 
creation of conditions in which 
co-operative credit would have 
reasonable chances of success. For 
this purpose, it recommended the 
setting up of an integrated struc
tured based on three fundamental 
principles, mz., State partnership 
at different levels, full co-ordina
tion between credit and other eco
nomic activities especially market
ing and processing, and admin.s- 
tration through adequately trained 
and efficient personnel, responsible 
to the needs of the rural popula
tion. The Reserve Bank has been 
assigned a crucial role in this 
schema of integrated credit.”

On the one hand we find that the 
banks operate as the Government's 
agent in business and commercial 
affairs and on the other hand they 
will finance the rural sector to the 
benefit of the agriculturists. So, tbe 
banks’ functions are wide and varied, 
controlling the whole national life, 
including food production, plans and 
projects.

In this background the only step 
which is right and proper is the 
nationalise! on of the whole banking 
system. With thin possibility »*: the 
future of the banking system, with 
this prospect In view, tbe present Bill 
falls far sh ort o f  the expectations of 
the people and the requirements of 
the time. The Government has tried 
in ths Bin to associate certain major 
State associated banks with the State 
Bank of India. The issue of merging 
has also been kept voluntary. I  do
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not know why it is not being made 
compulsory. The Rural Credit Survey 
Committee has already recommended 
the necessity of compulsory amalgama
tion of these banks wherever neces
sary:

‘The process of statutory inte
gration which may for legislative 
purposes, be conceived as the 
enlargement of the Imperial Bank 
of India by amalgamation with it 
of the State-associated banks 
would not necessarily cease with 
the amalgamation of the particu
lar banks here specified. Forfuture 
extension of the process, as and 
when necessary and appropriate 
and subject to notification by Gov
ernment the same statute should 
contain provision for s milar com
pulsory amalgamation with the 
State Bank of India, of suitable 
relatively small banks whose 
branches are so situated as to be 
complementary in point of area of 
operation to that of the State 
Bank.”

Not only this. A well-known econo
mist, Dr. V. K. R. V. Rao, the Vice- 
Chancellor of the Delhi University and 
the convener of a sub-committee set 
up by the Congress Economic Com
mittee to go into the meaning and 
implications of socialism and other 
prominent economists have advised 
complete nationalisation of banking 
industry. Dr. Rao observes:

“It would be necessary both for 
the efficient work ng of socialist 
enterprises and preventing the 
unplanned and anarchic expan
sion of private enterprise, that 
banking ceases to be e matter of 
private ownership and manage
ment and is not only owned but 
operated by the community.”

.The Joint Committee should very 
seriously consider the compulsory 
amalgamation of these banks—not of 
this voluntary type of merging and 
bringing subsidiary statutes. In this

connection, Rajasthan Bank has been 
mentioned by my hon. friend, Shri ▼. 
P. Nayar and he asked why Rajasthan 
Bank hat not been included in this 
category. I do not know whether it is 
because one party holds move than 50 
per cent of the shares in that bank. I 
would like the Joint Comm.ttee to 
consider that also.

I would like to draw the attention 
of the Joint Committee to same 
clauses. Clause 11(1) seems to bo 
vague. It does not state if the conti
nuity Of service Will be maintain^. 
The last portion of the clause is very 
dangerous. The powers of revision or 
alteration of the terms and conditions 
of service are given to the new bank. 
Clause 11(4) is also very vague. It 
should be put in a more specific way.

Clause 20(3) (a) stipulates that the 
general manager shall be a whole-time 
officer of the subsidiary bank. In 
spite of this the provision goes on to 
say that the General Manager of the 
subsidiary bank may, with the approv
al of the State Bank and the 
Reserve Bank, be a director of any 
other inst tution. If he is allowed to 
be a director of any other institution, 
he will not be able to devote his whole 
time to the work of the subsidiary 
bank. Therefore, this provision should 
be deleted.

I would like to refer to clause 29(3)
(b). It prescribes the time-limit for 
the office of the General Manager. But 
jt is nullified by sub-clause (4) which 
entitles him to reappointment.

Sir, I have no objection if he Is 
reappointed in any other subsidiary 
bank, but it must be specified that he 
is not entitled to reappointment in 
the same subsid ary.

Clause 84(5) should be remodelled. 
Those who have interest in loans, 
contracts, should lose their director
ship. It is said that they should be 
absent in the meeting where the ques
tion of their loans would be considered.
I would like to draw tha attention of
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the Joint Committee to this provision, 
and I would like to recommend that 
this provision ahould be remodelled 
to say that those persons who will 
have vested interest or some interest 
in loans or contracts should not be 
allowed to be directors at that sub
sidiary bank.

Clause 35(4) relates to formation of 
committees. I do not think it is 
advisable. Provision has been made 
here lor forming some committees 
from among the directors and also, if 
necessary, with outsiders. I do not 
think it is adv sable to form any com
mittee of a subsidiary bank with out
siders. It should be restricted to 
directors or employers of the subsi
diary banks.

I would now like to draw the atten
tion of the Joint Committee to clause 
38(7). I want only to refer to the 
number of years provided here. It is 
a long period. I would like to sugprst 
that it should be reduced to five years 
instead of seven years.

By clause 38(8) the effect of the 
awards and other legal dues of the 
employees has been nullified. I do 
not know why the dues which have 
accrued to the employees by dint of 
some awards should be nullified in this 
way. I would like the Joint Commit* 
tee to look into this clause also.

In clause 40(3) a provision has 
been made for giving an interim divi
dend. When there is a provision for 
preparing the balance-sheet every 
year, I do not know why the provision 
for giving an interim dividend has also 
been inserted.

Then, clauses 49(1), (2) and (3) 
are quite unjustified. The employees 
who have already been promoted or 
have received increment are affected 
by these clauses. It will be unjustified 
and illegal to revert them to their 
previous positions. Secondly, there is 
provision for refund of increased 
■alary, compensation or gratuity 
received by them from the previous 
bank. To compel them to return that

will cause much hardship to the em
ployees. I would request the Joint 
Committee to consider this point also.
If you accept all other liabilities, why 
should you not accept the liabilities of 
the workers also?

Lastly, Sir, 1 would like to refer to 
clause 52. Th s is another clause which 
is quite detrimental to the interests of 
the existing employees.

Therefore, in conclusion, I would 
like to draw the attention of the Joint 
Committee to the clauses which are 
detrimental to the interest of the 
employees and say that they should 
be remodelled. I would request the 
Joint Committee to see that the em
ployees are not deprived of any of 
their dues due to any clause of thla 
Bill.

Shri T. Sabnunanyau (Bollary): 
Mr. Deputy-Speaker. Sir. two broad 
lines of approach have been taken 
with regard to this Bill. One is that 
the banks referred to should be 
amalgamated and they should not be 
given ‘ a separate entity. The next 
approach is that they should be kept 
completely independent as has been 
hitherto, that the status quo should 
be maintained, they have been do ng 
useful work and all that. The hon. 
Minister has in introducing this Bill 
taken a middle path, a golden mean,
I should say. and he has stated in his 
opening remarks that it is a process 
of rationalis ng and reorganising the 
banking system of our country so that 
it should be made a more effective 
instrument of rendering service to the 
people in our plan of progress and 
development and the basic functions 
should be performed to a greater 
degree at efficiency. That was the 
remark which he made in his opening 
speech.

Then, Sir, it is true that in some 
places fears and apprehensions are 
felt Let me frankly take the case of 
Mysore. The Bank at Mysore was 
started about 43 years ago. It has 
rendered very good service. It has 
helped many business concerns, coffee
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planters and other business houses. 
In times of crisis and difficulties It has 
gone to their help. The needs of the 
commercial community have been met 
by and large in a very satisfactory 
measure by the Bank of Mysore.

Now, no doubt, the shareholders 
have agreed, the directors have 
agreed, and w.th their full consent the 
present Bill has been introduced, and 
it is sought to be made into a subsi
diary bank under the State Bank. 
The subscribed capital is Rs. 2 crores 
out of which the State Bank will have 
55 per cent.

Sir, it is interesting, in this con
nection, to keep in our consideration 
these fears and apprehensions, and 
it is our duty to remove them. I feel 
that in the actual working of the sub
sidiary bank there will be no room 
or justification for these fears. Then, 
in this context, I would suggest that 
m Chapter VI relating to the business 
of subsidiary banks, more specific 
clauses could be brought in by which 
the fears of these people may be 
removed.

They fear that this will result in 
over-centralisation, rigidity, depart
mentalism, they will not be respon
sive to the general needs of the pub
lic, that people with local knowledge 
of conditions will not be there, others 
will be brought in and they will not 
be responsive and all that All those 
fears are no doubt entertained. But 
the hon. Minister in his opening 
remarks was pleased to say that 
people with local knowledge and 
experience will be associated with 
the working of the subsidiary banks 
and sufficient care will be taken and 
devoted for the development of small- 
scale industries and local industries. 
That must go a long way to give 
assurance to the people that such 
fears are unfounded. But still, Sir, 
by way of abundant caution I would 
request the hon. Minister, when this 
matter comes up before the Joint 
Committee, that suitable and appro
priate amendments may be made with

regard to these clauses so that the 
functions and business of the subsi
diary banks may be more specifically 
and clearly defined, and the commer
cial and industr.al interests at the 
State concerned will feel assured 
with regard to this matter.

Then there is one difficulty very 
peculiar to the reorganised State of 
Mysore, and that is this. In the old 
State of Mysore the Bank of Mysore 
has established certain branches in 
the various districts. But some dis
tricts of Bombay State, Hyderabad 
State and Madras State have merged 
in Mysore, and under the States 
Reorganisation Act it has become now 
the State of Mysore. There some 
special difficulties are likely to crop 
up. The State Bank has got certain 
branches in the other districts at old 
Bombay State, Hyderabad State and 
Madras State, but in the old Mysore 
State the Bank of Mysore has got 
certain branches. I would like to 
know whether there will not crop up 
any atmosphere or climate in which 
there will be an appearance of con
flict or controversy with regard to the 
development of these two branches, 
one, direct branch of the State Bank 
of India and, the other, branch of the 
subsidiary bank. What should be 
the attitude of the subsidiary bank if 
they want to open branches in places 
where the State Bank of India has 
got branches? I would 1 ke to know 
whether they are precluded from 
opening these branches altogether. 
Then, what should be the future pro
gress? I would like to know whe
ther their field of activity should only 
lie in places where the State Bank at 
India is not at all functioning. Of 
course, there should not be any dup
lication, controversy or conflict in 
such matters but, still, full scope 
should be given for the development 
of the subsidiary banks. That is one 
difficulty.

Then, with regard to the employees, 
clause 11 refers to safeguards that 
are to ba provided for them. It is a
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good thing. If amalgamation had 
taken place, of course, it would have 
been tetter from their point of view, 
but as the next best thing, as the 
subsidiary bank is to be instituted or 
constituted, I feel they are sufficiently 
safeguarded. But still, I should urge 
on the hon. Minister to see that not 
only should we give them all the 
facilities but that they should be made 
to feel that their interest̂  have been 
completely saved, that they have not 
been let down and that their interests 
will be fully protected by way of 
privileges as to pension, gratuity and 
other matters concerning their emolu
ments and tenure of service.

That is all I wish to Bay. I am 
glad that the hon. Minister has 
brought this Bill, and I hope that in 
the Joint Committee they will bring 
in the necessary and appropriate 
amendments which may be suggested 
to give the necessary assurance to the 
industrial and commercial public of 
all the States, concerned.
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t o  *nrar *  f t  1 sw »*o
vrtar qft wc<7 «ft 1 wrar aw fv
f*r  %v j  v n r* ^tpt^  * *w t * *
fafiwr ** ?rv ̂  armr *rf?r f *n 3*r?r 
f*r  irs rm  sptt t  fv  v rfir
^  *?y ^  «nrm  ̂ *t
H  *ft v d *  ^ n ft * v t <t ft«ft & fv^
ftRRT^W’if sir? tv *ar fcr % *s 
w i ^ n fv rd  % f?w farc% fv  jh  
rm r 'f t  arvrar fc for%  f a t  fv  ttw t 

m i w vro | srt vTfn
«ftr $s <rc tort | ifo: fara% fat fv 

qft* %ftx <jfa*r Tsfr an?ft | rnrr 
srVf fvnr arrar $ $̂rvt f*rt 
înraiT flwr %ttx «jkt ipmrsfT 

fonr *tvt*% tr ftRvt fv TTff*r 
«ftr ftwrfftfi ^  sqm stff 
^ft |, pt% *̂ vŵ  ^ w* f*rt 
ww«jvfv*ffl *Tf̂ ftŴ n«TVT̂ t 
SnirjirriitT̂  fwirvTPPiTiir̂  »if 
fiRrw %■ urtr ^ ft<rr »rv?r inMhl;
^  IPR^PT t  MftK. fW  t v  *tf 
f*rwnw *n[t ftpm wvr ^tr fv«w t %

fiw  * f  *«f fsvm r snft v r  ?rvr
fv  q f  t v  5m ? % f*r3 w
W t  1

3'TTS*TW *njt**T W  W  f  *T'̂ T 
^  q?TT v m ^ d ir t^Rrfrnr w  ^ 1  

t  1 ^srvt <Nt Tf?r T«r v r  aft 
W ff fiPTT VR1T ̂  if t r  fv^ft yTRltSTT < t
.^<fl,T f 'T .w t% ^ r tv aft ~ ^ « t ^ w r 
^frr $ *ftr  v r t  «nc.^r»rw  ^ rr  |  
^ r f  « ftt war ift  v t f  »«v ^  1 1 
wrar f*n t ^  ^  ’rft^ t  *rf
'P'Etht fv^rr |  fv  «rf r r  % v * * t

V t*irrtf2^T V t VT*ff ̂ Tf% f , 
? w m t5 rv v t^ v tT  ^  t^ f it  w rrrts n  
^ T fT f 1 w r ^ T v t w w r ^ ^ f t w ^  
t v  «ftr fw *r t v  »wfr «rfwv «n4 frer 
v r  irv^  f  ^fv*r v *  f5̂  \  l  H ra t*f  
aft 3 *v r  Tt»r T fr |  «rf w its p tv  ?nft 
|  » f r i t  t v  ^  v t f  V< v d r
vtot vhn ’r tfb r  firaT
« f t r f ? z t v v T ? f t i £ w * t v ? r * n * 5 r $  
%fv«r «rf ?ft w w < r 3® v r t *  % v < ^  
ft»rr 1 y rfirt  *»f ^ r t r  ^ f  t w t  
sr^t |  fara^t fv  3at ■3̂ % v^ rtt T»?rr 
t  » mrar >ft v t l  ^ n r  h f t  fv  
faRr OT ^  * f  V*^rtr*T ^TT ^nrf^ f  
s H v ttflv ^ fo n a iT v  TOar fv  f f f  *»f 
jp (^  fe m ir arm fv  * if  aft t v ^ ^ m  
»if ff fgreiM  % fvFnft % qsnrt % f t i t  
v m  v tn  «ftr ff*4 « iw  % f^^if*it f% t
T^TT CTUT ?*T faRT^t w4<(*t «WVT 
 ̂?rrfv ff^ww % *rf aft sm  

*Tfr  ̂«Rnr »r*rH ift | «rf ir?*r ft 1 
u r ra n r? w |fv fR [  i w i « n  u > is  
a v  ***.%  v d »  tw t v r «wnr ftjp : % 
vrrtrr ^ irt?: w  w rtw

v ^ r  iq t  qflr f * r t  <rf$r»l *r 
?ft ^ «nfvw f iw n  t^ T  an i 

^  aiTSRT ^Tfm  jr fv  ^vr*%  ^
fUrt % fvWRT aft %RW 7?T'»T VT^ 
I  tftK Wt fv  «;«», * \  SrfOTSRTf « fk
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fapTW fv  fs> ifr to  W  ^ f n r |

v m  *Tf^ * t «tt w rr
x r f f t f  « f t r  q* x* «TT M i f f *  
?rrf% t o ^  %  f w r  «r f* w  «rer t a r  

^ t * % i

'WT IRT  ̂ ĴT *? fMT<t STVPC
%  ^  in m n r  |  f v v r o t f
rrr t& fr*  m  ihrmv | «frr 33*
ITTT *ff T O ^ fT ^  V*tf * ?T  VTTSTTCT 
«PTPTT if tX  ^ 3 %  *T fT  lT5fft?T 

*htt^ ^ t|  <fr fVm r tr  HTT'^nr 

STTT Vt e TTffT fe r r  ^TRrr |  ?ft

J p j  Vf»TT H I ftr 
1PTC 3? p ft $ •  ^fNr 3 *  V T T W R  
V T  ■ ?  *T?T W T  T̂RTT

^  ?ft •3?RT W H  < l f^  %  fWH f t *  
3fTcTT £  I f T  pMTHT VT 5 W  *T fT  Jflft 

V^RT $ tflx arr̂ T % V*TT̂  *HM % 
f r  *rf «ft f i r  in r a n r  *>0< v t u t  
f a & f f  » f '  tfaRt i  3 *W t ^mtmt |  I 

f*PFt ?u«apr f t a r  £  f*r M r i^ w r  <fbniT 
%  * F 5 T  %5B £ o  <T>0* W T T  *TTTOT
v fx w ^ r  «Jt**r %  *rc%- fr e r  * *  

f o r r » * i #  a *n ro T  f v  u f  A r t  * m -
5W *pjf t o  TO Ir *r5R!T ^  <rVt P ^ r n t  %  
m *t v f s ft fc ft  m  afcnr w t  v c r r  

| j twrff ovum  ??» * 0 «  w  
% *R TT W4l?<ft t  ^  fV  *r*W 

4 s * T f T  I t  *t*TR WWW *T ? w m  
$  « m  * f  vm  f ?  it  f t w  3 tp t * r t r  
f * r  * f r  <rr «RTsr v t  j w  w i t  
«¥ j ^pn?r T n T ^ T fT ^  £«> « r r t?

t o t  fc ir  f  art ftr w r f a r  |  i 

W t  ?fr qwift m r  |  f v  1p ^ ?  
VWT *H[t v t  ^  P w r  ^T*r

?nt^r t  w p f t  ^ r n :  i ? t ^
^  «RT®r %  *rrq%r 3  p r r w r t t  

f t  « rw  t f t r  v% n *  ‘F t t f  v w r  aft
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f*nrr ft *m faWf  ̂wrw *#*nt 
% fW r̂ar anrn & *mr k  ft «% 
«frc *rf t o t  t o  %*r ¥t vr# 
% arr m fa t o  ^
m f t  % * f w f  m « f t r  ^ f f
<TT V T W ^  3|T i

n m n  n ^ ln  : w  ’ trrtk  
fro - % w r w  ?rob w

m̂f 1
<̂to t«nftr Rif : «Tf wt ̂

« r#  vc f e r r  f v
vi fsrrm t̂ | f«ww vt
jf «n# f e r ^  w r t o t  f  to#  fr
f irw  *rfr wgnn w  1̂ ,r 
^ f% & s tmf t o  ̂  ̂  f®ra% 
% f*r *>f ̂ r̂rftrrr % ’ft nft 
TOfff v* 1

^rr * r r  # f ^ ? r  £ €  5TT?r |  
%ftx 4Pw»rtr 4finr faf*ra f t *  
?• *rvtr fi  ̂« wmfft
V *^ l'4 i ft< $ 9 ^  4 + «  *PT ftr fR T

WT 4F-d̂i ftrTT  ̂ ’pTT >Tf
dftr fx r̂4 |̂ r ^ *&ft % otst 

f  t frrfl’ infNr frsrar t * f*nrr 
n̂rr ?ft J?f | ftr f*r vhrntsn vt

*TT*? ^  3TRT ^ ^flRT VSY 4 v  ¥ t
« n ^ f t  *» f t  %  ^ f  f » n t  v t w ^ p r v t  
• W t ^ g ^ f r r ^ r f f T t ' 4  ^ T f m  i  f%  f n r  

TO «*r > farê  ftff TO 
¥t art <nf»TF sftfir | f̂ f*?rft 

f t  *1%  1 * p f r * f f  T f  T f  V T  
fT C * T T  ITT? W Rft |
% faffWf % TOT Wf* **& W 
wsr ftwr «rr, war TOT 
*nfr v* <n*rr 1 1 ^tfwm|fr b’wA1 
$3 mffiqt ff 1  ̂MTfm j( % Pwr
*nn̂ nr >ft «*n*r to <ftr ftw
iimnr tv ̂ t
?te tv % fan̂ r aft vnr «nfT |



fs n n ft  f a  >nr? %  qn? aft w f a v
fnrrffjff ^  w?»t <«rr̂r | gr*r «rc

& s*r anr *rff i *7t 
' «ftr «rrsr vjjtt 11 xnf*?: * ith 

it; wrerr | fa  ots t * f  av  $■
<*W ^tnr, *f? v  aft *rtfr t *
£  *» n ? t * f r  f*rer » r t f  w s r r  ip r r  v r  
* * n f  « t «v»fr « f t r  a ft * n f  s r t f  %  m f a v  
«frc «Tf**£t t  ^  vramr v*
3 ? * tftr  aft ^ r f f r  *ft *rt*r f t  
m  x ft | swv ijTTfav * fT rfr vr* 
v t # * t t  ^Nt ?nfv »tt> t v  fcr % t v  
CT am? 1

*ptt *r*fafrrflr tf*r ^  |Fw 
vr ?nrr5r, <ft t=rr t f rtrj-r
** vt q̂ Rr tv 5Tfrr% vr jpwt 
fqrt *rm ^if|t i ir4 
V t fa W  % ^ T T  ^Tff'T fv  vn * 
l* r  w v t  *nft ?.v 7^  f  % f^  wr»t
&  ?5T t<W V t #V  3PTPTT |  I
f̂t *r§ srryfj f^ ^ a  vt v* tf- *rft 

%% T̂nrr mar % fa* smrr $r i
fcfV* «Tlf*T t  OT ffF«ff VT SfTTr- 
?F<uft vr fr f̂ »rr otht ?rt«rr *rtt 
*tw ptot | fv fprr* aft ft? tv srtr 
afr OT*T '5 5TTTT TT VF7
v*»r i

16 hrm.
Mr. Deputy-Speaker: Any other

hnn. Member who may not be on the 
Joint Committee? . . . None. Then 
Shn Shree Narayan Das.

Shrl Shree Narayan Das (Darhban- 
ga): Just a minute. Sir. 1 will go
to my seat.

Mr. Deputy-Speaker: Hon. Members 
should be in their own seats.

Shrl Shree Narayan Das: Mr. De
puty-Speaker, Sir, this measure is one 
step forward in the drection of one 
strong, integrated. State-sponsored. 
State-partnered oommercial banking 
institution with some effective force. 
The Al|>India Rural Credit Survey 
Committee recommended some years 
SO LSD—?.
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ago that the then Imperial Bank o f 
India and other State-associated banks- 
should be made one State bank, th al
ls, the State Bank of Ind'a. The sug
gestion that was made was made with 
a view that the banking system in 
India shou d be so organised that 
they should meet the requirements of 
rural credit that w ll be required in 
the wake of developmental activities 
all round. But the Government ac
cepted the recommendation with 
regard to the Imperial Bank of India 
and it was nationalised, The State 
Bank of India was formed. But all 
these banks which are now going to 
be made subsidiary banks of the State 
Bank of India were left out altogether 
As ha* been pointed out by the hon. 
Min ster that the Government was just 
trying to bring about some sort of a 
compromise or that they should ba 
brought under the purview of lh» 
State Bank of India with the conscnt 
of those banks concerned. Theretora 
it took some time. Better late than 
never. I think this measure is a step 
in the right direction.

I would just like to refer to some o f  
the clauses. As has been pointed out 
by my hon. friend a'so. I do not ju$£ 
real se why all these banks are not 
going to be amalgamated with the 
Stats Bank of India. These banks am 
going to be subsidiaries, maybe, to att 
intents and purposes they w 11 iust b% 
supplementing the work of the Statfr 
Bank of India. But even then somt 
anomaly w:ll exist. It would hav% 
been better if all these State associate 
ed banks were made the branches o f 
the State Bank of India. In that way 
some of the difficulties that will b* 
confronted hereafter may not havf 
been there. I would Just like the hon. 
Minister to consider that. I do not 
know whether by the agreements that 
have been reached with mutual con* 
sent, these provisions have been fram
ed, but it would have been better i f  
the whole scheme as recommended b*  
the Rural Credit Survey Report wag 
accepted and all these banks went 
made the branches of the State Bank 
of India.

The framers of the Report of 
All-India Rural Credit Survey maife-
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<11 these suggestions specially with 
regard to the Imperial Bank and other 
State-associated banks with the inten
tion that all these banks with their 
branches all over the country should 
meet the requirements of the co-ope
rative structure that was going to be 
there. Now, as this hon. House has 
accepted by a Resolution the whole 
country is going to be covered by co
operative societies and in course of 
time there will be co-operative farm
ing. Therefore it is all the more neces
sary that the banks should have their 
branches all over the country.

In this connection I would like to 
mention that the intention with which 
this State Bank of India was formed— 
It was suggested and a programme was 
drawn up—was that the State Bank of 
India should open its branches all 
«ver the country specially in rural 
areas to meet the banking require
ments of the rural population, special
ly the agriculturists and small-scale 
industries. Although some progress 
has been made in the direction of 
opening branches in the rural area*, 
much progress has not been made. I 
know that sometimes though the State 
Bank itself is not very enthusiastic 
about opening some branches wher
ever they are required, but the State 
povemments also do not co-operate 
and when suitable sites or suitable 
bu'ldings are required by the State 
Bank of India to open its branches the 
State Governments are not forthcom
ing with the full co-operation that they 
Should. Therefore much of the pro
gress in this direction has been retard
ed-
, I know that some of these State- 
associated banks have their branches 
even at present I think with these 
banks having been made as subsidiary 
banks of the State Bank of India, some 
of those areas where these State-asso- 
eiated banks’ branches exist will be

Such benefited. All these banks 
:isted in the previous native States 
and they have, I think, more branches 

than the State Bank of India itself, 
"therefore I feel that the rural popula
tion of those areas will be much bene- 

4ted.

Then, I would refer to some of the
clauses.

Ch. Ranbir Singh: Only the com
mercial people have benefited.

Shri Shree Narayan Das: A i has
been pointed out by one of my hon. 
friends here Just now, for the share 
of the State Bank in all these subsi
diary banks a limit has been fixed, 
that is, not less than 55 per cent o f 
the whole capital to be owned by the 
State Bank of India. This is the mini
mum. The State Bank of India can 
hold more shares. I wou'd like to sug
gest that at least 75 per cent, of these 
shares of the subsidiary banks should 
be held by the State Bank of India. 
That will give more strength and the 
private individuals may be allowed to 
hold shares in these banks. That is 
necessary. But I think there should 
be less of them.

As has been pointed out by the hon. 
Member, Shri Ram Knshan Gupta— 
he also said that those who hold shares 
at present or who hold the posts of 
directors in these subsidiary banks if 
they are allowed to be there again in 
the new subsidiary banks that is not 
4uite healthy. Therefore, for the full 
growth of these banks new blood 
shou'd be brought in and those who 
have been associated with them, al
though they might have some experi
ence of the working of the banks, even 
then they will not just . . .

Ch. Ranbir Singh: They may be
transferred to some other branches.

Shri Shree Narayan Das: There is 
no question of transfer. But I would 
like to suggest that the intention with 
which these banks are going to be 
nationalised so to say is that such 
persons should be kept as are in sym
pathy or quite in tune with the ideas 
with which these banks are going to 
be re-constituted.

There is a clause here in which some 
disqualifications have been laid down 
for being a director of the reconstitut
ed bank. We say that Government 
servants should not be there. I would 
like to suggest that not only govern
ment servants, but also those servants



who are serving In undertakings In 
which the Centra] Government has a 
majority share, that is, the State 
undertakings, should be disqualified. 
There are so many State undertakings. 
Although in the strict sense of the 
term, these people are not government 
servants, even they enjoy the privi
lege. Therefore, those servants who 
are serving in the State undertakings,
If they are dismissed by those organi
sations, should not also be allowed to 
be directors. That should be mention
ed there. That is my suggestion.

In'clause 27, sub-clause (3), it is 
stated that the directors, when thrv 
are elected to the Parliament or !a y,
Jative Assembly, will cease to be dir
ectors. I would like to suggest that 
no directors should be allowed to con
test the ejection. If they want to con
test the election, they should resign 
from directorship and then contest the 
election. Otherwise, they may misuse 
the DOS’ tion that they enjoy. Members 
of Parliament are not allowed to be 
directors. If Members are nominated 
or elected to be directors of any of 
the banks, they will have to resign 
within two months.

Ch. Ranbir Singh: They can be.

Shri Shree Narayan Das: Those who 
are already directors, if they want to 
contest the election, should resign first 
and then contest the election.

Dr. B. Gopala Reddi: If they are
not elected?

Shri Shree Narayan Das: They will 
take a risk. When they are there as 
directors of the bank, if they want to 
contest the election, they should take 
> risk, they shou'd resign first and 
then contest the election. Why should 
facilities be given to persons holding 
responsible posts in such undertakings 
where the Government have sufficient 
control? These directors should con
test the election on their own risk. 
That is my suggestion.

Ck. KaaMr Stuck: Be applies to the 
■Paging director.
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Mr. Depaty-Speaker: Order, order
The hon. Member has to say many 
things. But, he stopped.

Shri Shree Narayan Das: There is 
provision in clause 25 with regard to 
representation of shareholders: “two 
directors to be elected in the prescrib
ed manner by the shareholders, other 
than the State Bank:” In this regard, 
it his been said:

Provided • that if the total 
amount of the holdings of all such 
shareholders registered in the 
books of the subsidiary bank three 
months before the date fixed lor 
election is below five per cent of 
the total issued capital . .

Then, they will not be elected, but 
they will be nominated. I would, like 
to suggest that the percentage fixed 
here—five per cent—should be raised. 
This is verv low.

With regard to clause 19 regarding 
restriction 011 individual holdings, I 
would like to suggest that it should 
be 100 shares. At present, the provi
sion is 200 snares. It is said that no 
individual should be allowed to take 
more than 200 shares. I would like 
it to be 100 shares so that a larger 
number of non-official individual 
members may be shareholders of these 
banks. With these words, I support 
the Bill

Shri Mohammed Imam (Chital- 
drug): I always dislike too much of
legislation. Legislation is always meant 
to improve the existing state of affairs 
or to remedy some defects that have 
been noticed.

Mr. Deputy-Speaker: Then, why 
should the hon. Member have come to 
Parliament?

Shri Mohammed Imam: I said that 
I dislike too much of legislation. We 
need legislation in all important and 
necessary matters, but to have leg’sla- 
tion where it is not necessary seems 
to me to be rather superfluous, because 
too many laws always create disres
pect among the masses.
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(Shri Mohammed Imam]
Thu Bill seeks to create banks of on 

amph bian character, which neither 
beloig to the public sector nor to the 
private sector, where there is dual res
ponsibility or there is no responsibi- 
lty  on anyone II this Bill had been 
brought forward in pursuance of the 
nationalisation policy, and if the hon. 
Minister had been able to nationa ise 
all the banks, I would have been the 
first to support it But this Bill creates 
banks partly under the public sector 
and par Jy under the private sector 
Again, if this Bill had covered all the 
important banks m the whole country, 
we would have supported it But we 
find that differentiation has been made 
between bank and bank Some banks 
which have been function ng very 
well are proposed to be made as 
subsidiary banks of the State Bank; 
and some banks have been excluded 
What I am submitting is that the 
pol cy of Government must be uniform 
throughout the country, it must app y 
to all I think no discrimination should 
be made As I said, ultimately, it 
muat be the policy to nationalise them. 
Bu.. the present system which Govern
ment are proposing namely that the 
banks should be partly m the public 
Sector and partly in the private sector, 
I am afraid, will not work properly, 
because the management will not be 
respona ble either to Government or 
to the shareholders under the present 
arrangwment

I have had some experience of such 
Concerns in the State of Mysore, some 
concerns which were started there 
part y by Government aid and partly 
by private aid For example, I may 
cite the ca*c of the Mysore Spun Silk 
Mills and the Vegetable Oil Mills, in 
which Government took some shares, 
and some shares were taken by the 
public U)t mately, the result was that 
those concerns did not work satisfac- 
torily, and now they are about to close 
down. That is because there is no 
fixed responsibility on anybody Gov-» 
eminent do not exercise any vigilance 
because they think that the concern

is net theirs, the shareholders do not 
exercise any v gilance because they 
think that it a  not their respons biit>. 
Ultimately, the concern comes to grief,

1
As regards the question of nation* 

alisation, I suggest that the present 
system of bank*, as they exist in tne 
various States, if they are working 
properly, may be retained, instead of 
trying to make them subordinate unit* 
of the State Bank

Mr Depu y.Speaker: If the hon.
Member was so opposed to this Bill, 
wny snould he have accepted memoer- 
snip on the Joint Committee?

Shri Mohammed Imam: I am not
opposing u exactly, but I am only just 
suggesting this

Mr. Deputy-Speaker: That is the 
d fficulty, because so far as I can see, 
he may have to pres de over the deli
berations* of the Joint Committee

An Hon Member He is the prospec
tive chairman

Shri Mohammed Imam Regardjig 
the BanK of Mysore, many representa
tives from Mysore are not quite will
ing that that bank should come wittun 
the purview of this B 11 It is quite 
true that many people from Mysore 
do not like it, firstly, because the Bank 
of Mysore na» gat its own charm and 
second y, because it has got its own 
traditions It was started 43 years ago 
by Sir M Visvcswaraiya It is not a 
very big bank It is a bank that caters 
to the needs of the middle class peo
ple and the small industrialists It 
has been functioning very well and is 
being managed by people who have 
got an intimate knowledge of the local 
conditions and local needs, and it looks 
sad that the individuality of this bank, 
which has got such a tradit on, which 
has capered to the needs of Mysore for 
such a long tune and which has help
ed the industrialists and merchants till 
now, should be effaced Many of us 
would be glad if it ware to become a 
first class bank, but the very fact that



It is going to become a subordinate 
bank hurts the feelings ©f many indus
trialists and merchants who have been 
connected with it.

It is true that it has served the 
need3 of many people, it has served 
them in times of exigency and in many 
critical situations. I may give one 
example.

Mysore has a number of coffee plan- 
tations. Once upon a time their posi
tion was very bad. and other banks 
refused to advance them money. No 
bank perhaps would have advanced 
money taking into consideration the 
conditions existing at that time, but at 
that important tim'1, the Bank of Mysore 
went to their rescue, and it is because 
of the Bank of Mysore that all the 
coffee plantations revived and regain
ed their former position.

I may give you another example. 
There are one or two textile mills 
which were about to be closed. They 
would have c osed but for the timely 
help rendered by the Bank of Mysore.

So, this bank has been rendering 
very useful service in the State of 
Mysore. What the people there appre
hend is that if it is made into a sub- 
sdiary, it will come under the manage
ment of people who are not familiar 
with local conditions, and thus the 
local people may not receive as much 
sympathy or understanding as the 
present bank has been giving them. 
That is the'r difficulty. It is there that 
the question of management comes in.

Under the present Bill it is proposed 
to displace the management The dir
ectors shall have to go; the .managing 
director and the general secretary will 
have to go; and their places will be 
taken by representatives of the Reserve 
Bank and the State Bank. The repre
sentatives of the shareholders will be 
nominated, and their number will be 
one or two. So, the apprehension of 
the psople there is that the new 
‘management may not be in a position 
to understand the local situation pro
perly. They feel that the merchants 

the ihlddhf cfiut people may suffer,
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and that they may not receive as much 
aid as they were receiving till now. 
That is their apprehension.

The hon. Minister must have receiv
ed many representations from the local 
people. All these things must be con- 
s dered by the Government. If the 
Government feel that they are going to 
improve the present position or if the 
statu3 of the bank is going to be im
proved and that it is going to serve the 
needs of ihe local people in a much 
better way, then I should have no 
objection. But it i3 felt by the local 
people that ihs changeover may work 
to thr* r prejudice. After all, it is a 
bank that caters to the needs of the 
middle class people and the smal. mer
chants and industrialists, and they 
must not suffer. So, I submit in the 
new management, local representation 
must be given. Local people with 
intimate knowledge of the local condi
tions must be associated with the 
management, and monetary help must 
continue to be rendered in the same 
w<*y as has been done till now.

Regarding management and other 
things, I think we would have oppor
tunity in the Joint Committee where 
I am going to suggest some changes. 
But my contention is that before tak
ing a definite step regarding this Bank, 
it is desirable to assess local opinion, 
the opinion of the pub ic. It is true 
the shareholders have passed a reso- 
luton to the effect that it may be taken 
over. But it is not the shareholders? 
interest that has to be considered; local 
interests have also to be considered. 
Msny local people, merchants and 
others, say that their interests may 
suffer, they may not receive such aid 
as they used to till now. So their 
opinion must also be t^ken into consi
deration and a decision arrived at

I request that all these points may 
be considered and a definite conclu
sion arrived at

Dr. B. Oops hi Redd!: I am really 
happy that me Bill has been wel
comed by tne Houre. All those 
mattes i  of detail whioh have been
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raised will certainly be examined m 
greater detail by the Joiur Com
mittee.

I am reminded of the days when 
integration, of the States was effected 
There were some States which also 
pleaded for a little autonomy. They 
wanted to have their own entity, to 
be left to themselves. In the matter 
of States reorganisation also, there 
were some States which wanted to 
be left out as they were I remem
ber there was a strong feeling in 
Mysore that it should not have 
Coorg, the Kannada-speaking portion 
of Bombay, the Hyderabad portion 
and all that. Mysore wanted to be 
left alone when the reorganisation of 
8 tates was undertaken If we go on 
consulting so-called local opinion, 
sometimes it becomes very difficult 
to proceed. The local people will 
try to force on Government or on the 
authority of Government that they 
represent the local opinion Certain
ly, it is not so. If it 1." really desir
able in the national interest, a parti
cular thing ought to be taken up, 
because I know there was a strong 
feeling in Coorg that it should not 
go with Mysore and it must have its 
own autonomy Rut ve have sur
vived all those times and those 
apprehensions. Today Coorg is a 
part of Mysore State and I hope that 
public opinion has fully been recon
ciled to the Mysore State

Therefore, in a matter like this, we 
should realise that it is in sequence 
with the integration arc’ recrganisa- 
tion of States; it is also in SRqujnco 
with the nationalisation of the Im
perial Bank of.India and things like 
that All those banks which were 
State-sponsored or which were doing 
treasury work in part B States are 
being taken over by the State Bank 
of India. But the main point made 
out is: why not straightway amal
gamate, as was recommended in the 
Report of the Rural Credit Survey? 
Why these subsidiary banks? That is 
the main point which Shri V. P. 
Nayar and some other hon. Members

also have raised. This matter has 
been considered at great length. Zt 
is not as though we are unaware of 
the recommendation in the Report of 
the Rural Credit Survey. We a n  
fully aware of the proa and coils at 
retaining them as subsidiary banks, 
and what follows from the integra
tion of these banks with the State 
Bank of India. All these matters 
were considered and we thought that 
we should negotiate with them and 
whatever was acceptable in a friend
ly way, without disturbing much of 
their local character etc. should be 
agreed upon. This will serve our 
purpose; the State Bank is going to 
have 55 per cent shares. It is going 
to be the dominant partner in the 
reorganised banks Therefore, with
out losing our control or authority 
we also want to associate local expe 
nence, local talent, local character, 
local traditions etc. in the new set-up. 
If you merely merge them with 
the State Bank of India, they lose 
their identity and th<* tradition that 
was claimed for the Mysore Bank 
will be lost It is not as though the 
Mysore Bank alone has got j  tradi
tion. There are other banks also 
which art- equally good It may be 
that one or two bank3 have not be
haved welJ m the past few years. 
Bu', by and larae, they have built up 
their o.vn tradition? though they 
\*ore in little States The Statc- 
sponso’vd banks havi been doing 
ti' lsu.y work and :hey have been 
carrying on very well in trying to 
help the industrialist* and commer
cial people and things like that 
Therefore, I am reallv sorry that 
hon. friends from Mysore alone have 
taken a different view this time. They 
want that the Mvsoro Bank should 
be left alone It has been doing good 
work and it has been helping..........

Shri Basappa (Tlptur): Why have 
the Rajasthan Rank and the Baroda 
Bank been left out? (Interruptions).

Dr. B. Gopala M i l :  Z am coming 
to that It is a really creditable



thing. Some of mv bon! friends have 
been managing directoi* and direc
tors. I am really happy that hon. 
friends from Mvsore have spoken 
very well of the Mvsore Bank. But 
it is not as i f  w p  must leave alone 
•11 good banks and take up only bad 
banks. The State BanK of India 
cannot take over only the bad banks 
and leave (he food banks alone. They 
must take the good and bad. If the 
Mysore Bank is good we must take 
it; if the Patiala Bank is bad we 
must also take i t .  fInterruptions)
It is our policy that the State-spon
sored Banks or those who have been 
doing treasury work should be taken 
over—whether it is good or bad. 
Therefore, the Mysore Hank has also 
to come into the scheme and the 
Patiala Bank too has to come into the 
scheme and other banks have to come 
into the scheme.

Amalgamation might have certain 
advantages; but, it has certain dis
advantages also. This Bill, u  it is 
contemplated, carries the goodwill of 
the directors, of the shareholders and 
of the loral governments aiso

In this connection. I may say that, 
perhaps, the idea was mooted by the 
Kerala Government itself. (Interrup
tions). I am not twitting you; but I 
am telling the House for their infor
mation that when we were thinking 
m terms of comple'e merger of all 
theie banks with the State Bank of 
India, perhaps, the idea came first 
from the Kerala Government

Shri V. P. Nayar: When was it*

Dr. B. Gopala Reddi: After Shn
Nambudripad took 'iver. They said, 
why take over a'l the shares? Whi'e 
completely merging with the State 
Bank of India why not you letain 
<he local character of it; why not 
you get the experience and the local 
traditions instead of completely 
taking them away7 Why not you 
allow us to retain some shares? The 
idea came from the Kerala Govern
ment. I  am not twitting you. We 
*111 alio consider about it
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There has been the ease of iht • 
Patiala Rank. The Punjab Govern* 
ment has also pleaded for it. For the- 
Saurashtra Bank the Bombay Gov
ernment has been pleading for some 
sort of freedom and things like 
that. We get the cooperation of the 
State Bank; wherever'it is necessary 
we get the cooperation of the other 
managing directors and directors 
and shareholders also. So, the 
advantages of getting a subsidiary ' 
bank are there. We need not have- 
the same pattern as in the case o f 
the State Bank with regard to the - 
Part B State Banks also.

There are certain considerations as. 
Mr. Subramanyam had said By re
taining them as subsidiary banks w r  
can allow these banks larger expen
diture. than by merging. If people 
are transferred and some other people 
are brought say, from Bombay or 
Bihar, the whole tradition is lost 
Today we have the advantage of re
taining the old personnel 

Sometimes people say that the pre
sent directors should not he there. II 
mav be that some of them are good 
and their services also must be util
ised. We cannot aay all of them at* 
bad and. therefore, they must be r»> 
placed

There are certain advantages and 
we have to consider carefully all 
these The greatest of the advant
ages is that we have the goodwill of 
these 8 banks. It is a £rcat asset in* 
deed that with their full cooperation 
we are trying to have this raoigan- 
isation of these banks. We should not 
lose sight of it 

The next controversial point that 
was ra.sed was- Why has the Bank 
of Baroda been given up m the 
scheme and why has' tbe Rajasthan 
Bank also been allowed to keep outt 
Shri Nayar has referred to this quu»> 
tion particularly.' This was recom
mended not by any political party or 
anything like that. Hie Rural Credit 
Survey Committee llae made this 
recommendation. It is true that in 
1984 or so the. Bank et Baroda wav 
carrying on some treasury woriC 
They ware not perhaps willing t* ’
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Came into ihe picture and subae- 
fluently thajr bave toft away the
treasury wore. They have become 
just like other banks—Punjab Na
tional Bank or the I^ank ot India or 
ihe Indian Bank, pureiy commercial 
banks. They have shed oft all their 
treasury transactions. Many thingu 
have happened aince 1954 and today 
the Bank of Baroda is like any other 
commercial bank. No Government Is 
hav ng any shares in it. So, it can
not come uato the scheme of things

As regards the Rajasthan Bank, it 
£1 still carrying on some little 
treasury work at 1 few places. This 
is the smallest of these banks We 
hive gone into the share capital and 
Che deposits they have received for 
the last two or three years. It is a 
tiny little thing and wr> need no* 
dompel it If it Is unwilling to come 
Into the picture. As soon a-> ttus xiiil 
is passed, we propofe advising the 
Rajasthan Government not to allow 
It to carry on even this very little 
treasury work. We think it is not 
worth while compelling it v,hen w« 

all the goodwill of the eight 
big banks. So, Vhv shou d we com
pel it and say we shall nationalise it 
After all. there is no erna* adv^ntige 
tn nationalising it. If it is a very 
big bank. Serving a big area, per
haps we <*oul3 have thought of t  
But it is such a m all thing and with 
its share capital, deposits and types 
of transactions being what they are. 
it is not worthwhile competing it. 
So. it was left init  The Bank of 
Birotia was left nut for other reasons. 
All the other big banks *nch as 
ft'ds~Bbad Bank, the Mysore Bank, 
♦h- Travancore Bank, the Patiala 
Bank. etc. are cm lng in tor this 
fwrpose.

Sbri B u M  Obasdra Matbsr
CPa’ i): There may be a wrong im
pression thit it eaten to the whole 

Rajasthan though In fact it Is a 
'•mailer bank. The Bikaner Bank 
•nd the JJrifrar ftM fc.ite the main 
banks.

Da. B. Gepala Beddi: When X want
to Rajasthan, I went into *hit qu^a- 
tion. My hon. fnend is perfectly 
right; it does not cater to a big 
area; After this Bill is rassed. ther* 
will not be any private bank which 
will be carrying on the treasury 
work.

The State Bank is of course going 
to take 65 per cent of the things and 
45 per cent. w.U of course be thdore* 
tically held by shareholders. The 
Governments also might retain some 
shares. The Kerala Government 
would Like to retain some shares; 
likewise the Punjab Government 
would like to ret&ui some shares in 
the case of the Patiala Bank. I do 
not think there will be any great 
danger that the 55 per cent directors 
will be overawed by the presence of 
the minority representatives. Wher
ever the holding is less than five per 
cent, they will not be al owed to 
elect their represents vcs; they will 
be nominated by the StJlf Govern
ment If there are more than five 
per cent, they fan certainly elect 
them Even the State Bir.k of India 
is not coxnplc ely nationalised The 
Reserve Bank has got a large num
ber of shares. There are some pri
vate shareholders also today in the 
State Bank of India Of course, it is 
true the Reserve Bank has got today 
92 per cent of the sharo* and only 8 
per cent are in the hands of a few 
people like Tata and others If they 
elect about two peop e f~am Bombay 
circle, they pome and sit with the 
other d rectors. It adds to the rich
ness of the directorate instead of im
pairing or hampering 01* obstructing 
it in its po’ icy that it wants to pur
sue. Therefore, there are certain 
advantages in retaining these rubsi- 
d ary banks instead of amalgamating 
and we achieved what we wanted <6 
achieve but retain the local charac
ter a’so and trv to get the coo^will 
of the banks. This process of takfoff 
over or reorganisation of the banka 
is not necessarily to give any pneeti* 
cular advantage to t#»e emrta****: 
The employee* should oat nan—  
sarily get mgr advantage. TNtf



should not also be unnecessarily put 
under any disadvantage. Simp y 
because we want to reorganise some 
of the S.at3 Banks, t s'uou'd not be 
•aid that all the employees should 
have the sca’e? of pay obtaining in 
the Stale Bank of India. The Tra
vancore Bank has been gc ting on 
beautifully well with their run 
scales of pay.* Because ve  have 
passed some legislation here, why 
shou d they suddenly go uo by 50 
per cent or 100 per cent and be on a 
p3r with the Stir? Bar k employees.
It is not ne^essa^y. Thnt does not 
follow at all. It is not to give higher 
p ulumenu to thi State bank em- 

loyees that we are passing th s Bill, 
ut it is in pursuance of a bi? na

tional policy that the Sixte Bank 
should have full control o1 them, it 
must expand and it must help the 
co-opera ives and thing': like that. It 
is i i  pursuance of a general policy 
thit this is be ng done and not to 
help the emp'over*. minagiiig direc
tors and things like that.

Sir, this is not the ‘h ;t time that 
m y hon friend, Ch. Ra-ibir Singh 
complains that <he agriculturists do 
not got any help. The State Bank is 
certa nly trying to help. Whenever 
a land mortgage bank is started, 
especially a preferential lyre. they 
take a certain percentage of deben
tures shares—‘en per cent or so— 
invariibly. They are trying to give 
a helping hand to the land mortgage 
bank?. Whatever is possible within 
their own purview to help the agri- 
cu’turists th»y are do ng. The agri
culturists must get their finance from 

I the local credit socjetie*. the land 
mortgage banks and things like that.
1 am sure when these land mortgage 
banks and credit societies ore formed 
u> larger numbers the igriculturisU 
win certainly be benefited.

Then, Shri V. P. Nayar asked, why 
*hould there be a serv ng High 
Court Judge or • retired High Court 
■Judge, why shou'd not there be any 
number of the Bar. We wanted to 
*,v® a sort off prestige to the Tribu- 

aatf tlxnifnra we said ttaft »  re-
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tired High Court Judge or a serving 
High Court Judge v/ould be better. 
Otherwise, Shri Nayar himself would* 
say: "Oh! they are gcing to appoint 
a lawyer or anybody clso wh> is in 
their party, serving their interests 
and things like tnat. ’ It was in 
order to allay such misapprehensions 
we wanted to see th3t sjm'*b*idy vtho 
has not been with the Government 
and who has been holding a high 
post previously alone should be the 
Chairman of the Tribunal

Shri V. F. Nayar: Neither tbe
High Court nor the Supieme Court 
has such restrictions.

Or. B, Gopala Reddi: A man who
is a Judge in the High Court has a 
disciplined mind, a judicial mind.

Shri V. P. Nayar; The fact that a
man is selected to the Bcncn either 
in the High Court or in the Supreme 
Court does not in anv way suggest 
that he is incompetent.

Dr. B. Gopala Reddi: On the other 
band, the bu.k of the Judges are re- 
cru ted from the Bar and the de
mand is that the number must be 
raised. Certainly, if they are eleva
ted to the Bench and thev are them 

,for a number of years, they get a 
little detachment, develop a judicial 
mind and lend dignity to the office 
they hold Therefor', the Tribunal 
also will be served we*l by such 
eminent people.

Sir, the other points may be consi
dered at the Joint Comm t ee stage. I 
am generally happv that it has re
ceived the approval of various sec
tions of the House.

Mr. Deputy-Speaker: Tbe question
is:

‘That the Bill to provide for the 
formation of certain Government 
or Government-associated banks as 
subsidiaries of the State Bank of 
T«di, and for the constitution^, 
management and eontrol of the 
subsidiary banks so formed, and



CMr Deputy Speaker] 
for nutters connected therewith, ox 
incidental thereto, be referred to a 
Jolrtt Committee of the Houses 
-consisting of 45 members, 30 from 
this House namely

Shri C: Bali Heddv, Shri M R 
Krishna, Dr Earn Subliag Singh, 
Shri Shree Narayan Das, Dr M S 
Aney, Sushri Maniben Patel, Major 
Raja Bahadur Birendra Bahadur 
Sngh, Shri Amar Smgh Damar, 
Shn K G Wodeyar, Shri T Gana- 
pathy, Shri M Palaniyandy, Shri 
Bahadur Singh, Slin S R Damani,
Dr Pashupati Mandal Shn Vishnu 
Sharan Dublish, Shn Lachbi Ram, 
Shri Panna L<al. Shri Kanhu 

rQt&ran Jena, Shn X  S Rama* 
Shri B. R Bhagat, Shn Prabhat 
Kar, Shn P K Kodiyan, Shn J M 
Mohammed Imam, Shn Ram Chan* 
dra Majhi, H H Maharaja Pratap 
Keshan Deo, Shn Subiman Ghose, 
Shri Laisram Achaw Smgh, Shn 
Balasaheb Salunke, and Shri 
Morarji Desai, 

and 15 members from Rajya 
Sabha,
that m order to constitute a sitting 

of the Joint Commi'tee the quorum 
shall be one-third of the total 
number of members of the Joint 
Committee, •

that the Comm ttee chall make a 
report to this Hou->' by the first 
day of the next session,

that in other respects the Rules 
of Procedure of this House relating 
to Parliamentary Committees will 
apply with such variations and
mod flcations as t'ie Speaker miy
make, and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the
names of members to be appoint
ed by Rajya Sabha to the Joint 

•Committee *’
The rrtotum w u  adopted
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M.45 fem.
SUSPENSION 0 7  FIRST PROVISO 

TO RULK 74

Tim Minister of Ravenae a t  Civil
fcxpenditnre (Dr. B. Gopala M i l ) ;
1 beg to move:

"That the first proviso to 
74 of the Rules of Procedure and 
Conduct of Business in Lok Sabha 
in its application to the motion 
for reference of the State Bank 
of India (Amendment) Bill, 1959, 
to a Joint Committee of the 
Houses be suspended"

Mr. Depnty-Speaker: The question

“ That the first proviso to Rule 
74 of the Rules of Procedure and 
Conduct of Business in Lok Sabha 
in its application to the motion 
for reference of the State Bank of 
India (Amendment) Bill 1959, to 
a Joint Committee of the Houses 
be suspended”

The motion was adopted

16.46 his.
Sta t e  b a n k  o f  in d ia  (am en d 

m en t) BILL
The Minister of Revenue and Civil 

Expenditure (Dr B. Gopala Reddi).
X beg to move

“That the Bill further to amend 
the State Bank of India Act, 1955, 
be referred to a Joint Committee 
of the Houses consisting of 45 
members, 30 from this House, 
namely

Shn C Bah Reddy. Shri M. R. 
Krishna, Dr Ram Subhag Singh, 
Shn Shree Narayan Das, Dr M S. 
Aney, Sushri Maniben Vallabh- 
bhal Patel, Major Raja Bahadur 
Birendra Bahadur Singh; Shri 
Amar Smgh Demar, Shri K G. 
Wodeyar, Shn T. Ganapathy, Shri 
M Palaniyandy, Shri Bahadur 
Singh. Shri & R. Damani, Dr. 
Pasnupan ptandal, Shri Viahnu



Sharan Dublish, Shrl Lachhi Bam, 
Shrl *Panna Lai, Shri Kashu 
Charan Jena, Shrl K. S. Rama- 
swamy, Shrl Ran Shanker Lai, 
Shrl B. R. Bhagat. Shrl Prabhat 
Kar, Shri P. K. Kodiyan, Shri 
J. M. Mohammed Imam. Shrl Ram 
Chandra Majhi, H. H. Maharaja 

Pratap Keshari Deo, Shri Subl- 
mam Ghpse, Shri Laisram Achaw 
Singh, Shri Balasaheb Salunke 
and Shri Morarji Deaai;

and 15 Memberi from Rajya 
Sabha;

that in order to constitute a 
sitting of the Joint Committee the 
quorum (hall b# one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the first 
day of the next session;

that in other respects the Rules 
o f Procedure of this House rela
ting to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appointed 
by Rajya Sabha to the Joint 
Committee."

16.4S hrs.
(S hri Moham m ed  Im a m  m  the ChairJ

I do not think that it is necessary 
for me to make a long speech on this 
Bill. It raises no major or contro
versial issues and only seeks to amend 
the State Bank of India Act, in order 
to facilitate the interpretation at 
some of its existing provisions.

Apart from purely verbal amend
ments which are of a drafting nature, 
the amendments of substance are only 
four or five. X will briefly indicate 
their purport

X4I2 I State Bank VAISAKHA

The existing constitution of the State 
Bank of India provides for a Central 
Board consisting of twenty members 
and for four local boards in addition. 
Bach of the four local boards is com
posed of the members of the Central 
Board, elected or nominated, who are 
ordinarily resident in the-area covered 
by the local head office, but includes 
besides four other members of whom 
one is elected, while the other three 
are nominated. There is a provision 
in the Act preventing an officer of the 
State Bank itself from being appointed 
to serve on any of these boards or 
their committees, but the Chairman, 
the Vice-Chairman and the two 
managing directors have been specifi
cally  exempted from the operation of 
this disqualification.

It is now proposed that a legal or 
technical adviser, who draws a regular 
salary from the bank should also be 
enabled, like the Chairman. Vice- 
Chairman and the managing directors, 
to be a member of the various boards. 
The object in view is to enable the 
Central Government, in consultation 
with the Reserve Bank, to 
nominate, where this proves to be 
necessary, a qualified lawyer, econo
mist, investment adviser or other 
technical officer to any of the boards, 
notwithstanding the fact that he may 
be drawing a salary from the bank. 
The appointments in pursuance of 
this amendment, I need hardly add. 
will only be made, where the merits 
and standing of the person in question 
clearly justify such a course.

The original Act establishing the 
State Bank of India provided for the 
establishment of pension and super
annuation funds for its employees. It 
is proposed, in pursuance of these 
powers, to frame regulations for the 
purpose of providing retiring pensions 
to the fresh entrants to the bark's 
service after the 1st July, 1955, and a 
pension fund will be separately con
stituted for this purpose. In view of 
the fact that the employees concerned 
will be making certain regular contri
butions to this pensiqn fund, the fund 
may be held to be a fora  of lift

8, 1881 (SAKA) of India (Subtt- 1412*
diary Banks) Bill



[Dr. B. ^Gopala Reddi] 
insurance, within the meaning of that 
expression as defined in the Insurance 
Act, 1988. On the strength of this 
interpretation, it may also be held 
that the business of constituting and 
managing such a fund will have to be 
entrusted to the Life Insu-ance Cor
poration. The draft amendment seeks 
to overcome this difficulty, and will 
make it clear that the State Bank of 
India can estab ish a pension fund a* 
originally contemplated.

Section 35 of the State Bank of 
India Act provides for the acquisition 
by thp State Bank of India of the 
business of other banks, if the 
terms and conditions of such 
acquisition are acceptable to the 
Central Board of the State Bank and 
also to the management of the insti
tution transferring the business, and 
if the scheme for transfer has m addi
tion been approved b> the Reserve 
Bank and sanctioned by the Govern
ment of India.

A scheme for the transfer to the 
State Bink of the business of the 
Cooch-Behar Bank was sanctioned 
under this section in December, 1957. 
Another scheme in relation to the 
Man'pur State Bank was sanctioned 
in May, 1958. We have now under 
consideration the question of taking 
over the business of some eight or 
nine other minor-associated banks, 
and as the provisions contained in 
section 35 can be used m relation to 
any bank, it is possible that some 
banks which are not associated with 
the State may also have to be dealt 
with in future under this section.

In the light of the experience gained 
in regard to the nature of the pro
blems encountered in utilising tbe 
provisions of section 35, it appears to 
be necessary to slmplif>, in some 
respects, the procedure contemplated 
by this section. The draft amend
ments contain several minor proposals 
from this point of view. The legal 
validity of a scheme sanctioned under 
this section will hereafter be absolute. 
The transfer and vesting of the busi
ness Jit accordance with the schemes 
will ids* W  automatic, in *  easfrlopees
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of th^aoncerned banks, who are being 
taken over by the State Bank in 
pursuance of a scheme of transfer, 
will not derive an unintended benefit, 
at the expense of the bank or its: 
depositors and shareholders, bj reason 
only of the fact, that on a technical 
interpretation, their conditions of 
service may be less favourable 
because of the loss of any particular 
amenity or condition of service which 
they might previously have enjoyed.

The procedural formal ties under 
the Companies Act and tHe Banking 
Companies Act, for the winding up of 
banking companies, will also be relax
ed or waived in future, in order to» 
facilitate the liquidation of the insti
tutions which have made over the 
who e, or practically the whole, of 
their business to the State Bank, and 
have merely to be struck off from the 
Register of Companies thereafter.

These amendments, it is hoped, wilt 
eliminate delays in formulating and 
implementing schemes under section 
35 and will in addition save uneces- 
sary expenditure for the institutions 
concerned.

The House will'reco'lect that the 
State Bank of India and its proposed 
subsidiaries have been or will be 
entrusted with several functions, 
which may not be remunerative from 
a purely commercial point of view. 
Section 36 of the State Bank of India 
Act according y provides for the esta
blishment of an Integrat’on and Deve
lopment Fund, to finance the losses, if 
any, involved in undertaking these 
functions. The fund is fed bv the 
dividends received on the statutory 
minimum of 55 per cent of the State 
Bank of India’s shares, which the 
Reserve Bank is required to hold at 
any time.

The Integration and Development 
Fund of the State Bank of India 
amounted as at the end of December, 
1968 to Rs. 1*79 erores and the yearly 

to it is now of the order « f  
its. 90 lakhs. The expbndttsre deriv
able to the Fund, according te lbs



arrangements which were arrived 
between the Reserve Bank and the 
State Bank in 1968. to the low which 
hat been incurred by the State Bank 
en the new branches established in 
accordance with the requirements 
under section 16 of its Afct. This loss 
is to be shared in accordance with a 
formula, which provides that only the 
excess of tbe estimated loss, if any, 
4ver a minimum figure will be debit' 
ab'e to the Fund, the losses within 
this minimum being borne by the 
State Bank of India itself finally and 
-without any reimbursement

It has not been necessary under 
these arrangements to reimburse to 
the State Bank any sum towards the 
losses incurred by it on its new 
branches in respect of the period upto 
the end of December. 1956. But in 
respect of the j ear 1957. a sum of Rs. 
■8-95 lakhs has been pam in February, 
1959, and it is possible that further 
sums m iv be payable to the State 
Bank in future.

The amendment of section 36, which 
has been included in the present Bill, 
provides that these payments to the 
State Bank will not be treated as 
income profits or gains for the pur
poses of taxation. There is abundant 
justification for this amendment Any 
attempt to realise taxes out of this pay
ment on the ground tha( it is income, 
will aonrectabit reduce the amount 
which is actually reimbursed to the 
State Bank, and in is obvious that 
this has never been the intention. 
The amendment proposed will clarify 
this intention.

Sir, as I have already pointed out 
at the beginning of this speech, I have 
nothin*; to say in regard to the other 
amending provisions in the Bill.

I move.
Mr. Chairman: Motion moved:

"That the Bill further to amend 
the State Bank at India Act. 1955, 
be referred to a Joint Committee 
of the Houses consisting of 48
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members; 36 from this House, 
namely:

Shri C. Bali Reddy, Shri M. R. 
'Krishna, Dr. Ram Subhag Singh, 
Shri Shree Narayan Das, D '. M. S. 
Aney, Kumarl Maniben Vallabh- 
hhai Patel, Major Raja Bahadur 
Birendra Bahadur Singh, Shri 
Amar Singh Damar, Shri K G. 
Wodeyar, Shri T. Ganapathy. Shri 
M. Palanij andy, Shri Bahadur 
Singh, Shri S. R. Damani, Dr. 
Pashupati Mandal, Shn Vishnu 
Sharan Dublish, Shri Lachhi Ram, 
Shri Panna Lai, Shri Kinhu 
Charan Jena, Shri K. S. Rama- 
swamy, Shri Ram Shanker Lai, 
Shri B. R. Bhagat, Shri Prabhat 
Kar, Shri P. K. Kodiyan. Shri 
J. M. Mohamed Imam, Shri Ram 
Chandra Mai hi, H. H. Maharaja 
Pratap Keshari Deo, Shri Subi- 
man Ghose, Shri Lais'am Achaw 
Singh, Shri Balasaheb Salunke 
and Shri Morarji Desai

and 15 members from Rajya 
Sabha;

that in order to constitute a 
sitting of the Joint Comm’ttee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall 
make a report to this Abuse by 
the first day of the next session;

that in other resnects the Rules 
of Procedure of this House rela
ting to Parliamentary Committees 
will apply with such variations 
and modifications as tbe Speaker 
may make; and

that this House recommends to 
Rajya Sabha that Rajja Sabha do 
join the said Joint Committee and 
communitcate to this House the 
names of members to be appointed 
by Rajya Sabha to th? Joint 
Committee."

Any hon. Member wishing to sp?ak? 
I do not find any, so I shall put it to 
vote.
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8hxi Sarendnaath Dwlredy
(Kendnpara): Probably hon. Mem
bers will like to apeak on it 
tomorrow.

Mr. Chairman: No, now. There are 
five minutes more. If they are anxious 
to speak, let them take part in the 
debate now.

Shri Naushlr Bharucha (East 
Khandesh): In that ease, I shall
speak.

Mr. Chairman: All right

Shrl Naushlr Bharucha: Sir, I have 
got nothing to urge by way of 
opposition so far as this Bill is con
cerned but I would like to know from 
the hon. Minister as to in what 
manner so far as clause 6 is concern
ed, namely, the question of taking 
over the banks, the procedure is 
likely to tie simplified. If we turn to 
the notes on clause 6, which have 
been circulated, we find that so far 
as clause 6 is concerned is this:

“Section 35 of the State Bank 
of India provides for the acquisi
tion by the State Bank through 
negotiation of the business of any 
existing bank. It has, however, 
been found from actual experi
ence that the procedure for 
acquisition which is now pres
cribed is elaborate and time-con
suming and it is proposed accor
dingly to re-draft the clause to 
simplify the procedure.”

Now, if you turn actually to this 
clause 6, jou  will find that there is 
hardly any simplification of the pro
cedure for taking over. Take for ins
tance the question of negotiations. I 
think there is nothing in the new Bill 
which is going to shorten the negotia
tions. Negotiations have got to take 
place and if the negotiations take place 
then it is bound to take time. All that 
it seeks to do is that it shortens the 
procedure by saying that the neces
sary documents may not be prepared.

May I point out that this will land 
us in some difficulties. The first diffi
culty is this. Now let us see exactly 
what clause 8 lays down. The
procedure it lays down is that the 
terms and conditions relating to such 
acquisition if agreed upon by the 
Central Board of the State Bank and 
the Directorate or management of the 
banking Institutions concerned and 
approved by the Reserve Bank shall 
be submitted to the Central Govern
ment. So, in the preliminary stage 
nothing is shortened. The negotia
tions may drag on and both the 
Boards of the State Bank as well as 
the bank taken over may agree. Then 
the thing is submitted to Government.’ 
Government will take its own time 
to decide whether it approves of this 
or not. Then further procedure 
follows:

“Notwithstanding anything con
tained in this Act or any other 
law for the time being in force 
or any instrument regulating the 
constitution of the banking insti
tution concerned the terms and 
conditions as sanctioned by the 
Central Government shall come 
into effect from the date specified 
by the Central Government in this 
behalf in the order of sanction 
and be binding upon the State 
Bank and the banking institution 
concerned as well as upon the 
shareholders also,* as the case 
may be or the proprietors of the 
banking institution.’*

I do not think that in this way you 
can short-circuit the taking over of. 
the bank because.........

Mr. Chairman: The hon. Member 
would perhaps like to resume his 
speech tomorrow.

Sh*J Nsnshlr liharacha: Yes. Sir.
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Mr. Chairman: Now, the House will 
take up the half-an-hour discu sion. 
Shri Harish Chandra Mathur.

8hrl Harlih Chandra Mathur
(Pali): Mr. Chairman, Sir, this half- 
an-hour discussion arises out of the 
unsatisfactory answers given by the 
Ministry of External Affairs to my 
question regarding the border raids 
on Rajasthan on the 3rd April, which 
I asked. When the hon. Parliamen
tary Secretary replied, he said that 
certain dacoit, who was getting a 
refuge in Pakistan along with certain 
Pakistani accomplices entered our 
territory.........and came right into...

17 hn.

Mr. Chairman: The concerned
Minister is not here.

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
I am here; he is coming. The hon. 
Member may go on.

Mr. Chairman: I thought the Fin
ance Minister had gone.

Dr. B. Gopala Reddl: The Home 
Ministry is going to reply for the 
External Affairs Ministry.

Shri Harish Chandra Mathur: 
I could appreciate some arrangement 
between the Home Ministry and the 
External Affairs Ministry so far as 
border incidents are concerned.

Dr. B. Gopala Reddi: Finance It 
•Iso concerned.

Shri Chandra Mathur: I am
very glad that Finance is also taking 
» little interest in the matter.

Then I asked the Parliamentary 
Secretary, how is it that the dacoits 
came so much into the interior as to 
reach the Jodhpur district, because

Jodhpur district is not a border 
district. I could understand if it was 
Banner or Jaisalmer district. Jodhpur 
is not a border district I asked, 
could he explain how the dacoits 
came so much into the interior and 
reached Jodhpur district and kidnap
ped persons like that He had no 
answer to give. My further questions 
also, whether they had any policy In 
this matter, and whether the Centre 
accepted any responsibility in the 
matter, he failed to answer. Then I 
asked, has the Centre fixed up any 
arrangement and whether they have 
come to any agreement with the State 
Government in setting up proper 
enforcement divisions. He said, he 
did not know. He wanted notice to 
that also. I asked a third question as 
to what happened about the scheme 
which had been submitted by the 
State Government of Rajasthan to 
enforce border arrangements. Also 
to that question, he had no answer to 
give. There were further supplemen- 
taries asked whether they had taken 
the villagers living in the border into 
confidence and whether they had 
been armed. That question was 
dodged. He stated that it was a larger 
question and cannot be answered in 
the ordinary course of a question. , 
This raises very serious doubts in 
our mind.

The unsatisfactory nature of the 
State of affairs will be gauged by > ou 
when you know that these border 
incidents are growing every day. Even 
the Ministry of External Affairs, in 
their annual report, have found it 
expedient to make a mention of the 
deterioration in the situation because 
of the border incidents. They have 
stated that if we can take care or if 
Pakistan paid better attention to these 
border incidents, if there was better 
response from that side, the other 
relations would improve, and border 
trade might develop—what is going- 
on today is Just smuggling, not border 
trade—and better understanding could 
develop, and all that sort of thing. 
What is our Government doing about 
it at all?

*Ifalf an hour discussion.
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[Shri Harish Chandra Mathur]
This is such a large question. I will 

not take advantage of this to cover 
the whole ground. I shall* restrict my 
remarks oaly to the border incidents 
between Rajasthan and Pakistan. The 
situation has deteriorated very consi
derably. I night sumbit that even* 
du~ing the last four months, there 
have been as many as 62 such ino
de its. That is. on every alternate 
day, there is one incident or the other, 
only on the Pakistan-Rajasthan 
border, confined to that area. I am 
leaving out the eastern border alto
gether. The s'tuation has deteriorated 
*to this extent. Almost every alter
nate da}, there is an incident. Only 
the other day or day before, answer
ing a question, the External Affairs 
Ministry have given us figures. What 
are the reasons* Why is it that the 
situation has deteriorated to this 
extent? Mai I know what steps have 
been taken by the Government m 
this matter? Even the President of 
Pakistan has, during the recent few 
days, given expression to very strong 
feelings. He desires that there should 
be friendly relations between the two 
countries. Whatever our differences 
with the Pakistan Government may 
be, it could be said to the credit ct 
th?t Government that the present 
regime has injected a certain amount 
of efficiency and integrity into the 
administration

The Deputy Minister of External 
Affairs <Shrlmat! Lakshmi Menon);
Is that the reason why there are so 
many more dacoities now?

Ch. Ranbir Singh (Rohtak): That is 
a material point.

Slwi Harish Chandra Mathur: The
hon. Minister may be a l.ttle patient. 
If that efficiency and integrity is to 
be reflected in the sincerity, regard'ng 
the stopoing of these border inci
dents, then there should be no border 
incidents. But it appears to me that 
In spite of this efficiency, the border 
incidents have increased. I wish the 

'hon. Deputy Minister would under
stand my point. If the desire is

there to stop these border incidents, 
if there is the sincerity, to stop these 
border incidents, have not the least 
doubt that the administration at the 
other end would be capable of stop
ping these incidents, but as it is, it 
on y reflects that there is no desire 
on the part of the Government on the 
other side to call off these incidents. 
I wish it is pointedly brought to the 
notice of the administration in Pak
istan. They are talking about the 
efficiency and integrity of their 
administration. I understand it is 
reflected in certain matters. But why 
is it that it is not reflected in the 
border incidents? Why is it that after 
this regime, the number of border 
incidents has increased so consider- 
ably7 It is only natural that when 
the number of border incidents rises 
like this, and people are kidnapped 
and held to ransom, thsre 13 a deep 
concern on our part. It is not panic; 
I know the people in Rajasthan .ire 
steady and calm, and there is no 
panic on our side of the border. But, 
definitely, we do feel very much con
cerned that such things have been 
haopening, and we have been very 
ineffective in our arrangements, and 
we have not been ab e to deal the 
situation as effectively as we ought 
to have done.

I wish, m the first instani t*. that 
we should appeal to the Government 
of Pakistan, we should approach them, 
and we should esk them to stop those 
border incidents, but if they are in 
no mood to be helpful in this matter, 
if they are in no mood to call off 
these incidents, if they are, on the 
contrary, in a mood to encourage 
these people, if they are only wanting 
to give refuge to these dacoits, if they 
permit these dacoits to go with the 
looted property and take no action 
against them, I think this Government 
owes a certain responsibility to the 
people in general and to those people 
who live in these border areas to give 
them proper protection. It may be 
said: What can this Government do? 
The State Government a n  having
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their police and their patrol*. My 
pointed complaint if that so far as the 
Rajasthan-Pakistan border is con
cerned. there are no proper arrange
ments from our aide. The reaaon for 
my laying so is this.

Let the hon. Minister's attention be 
pointedly drawn to this fact that dur
ing these seven months or so, ao far 
aa the Punjab-Pakistan border ia con
cerned, there have been only seven 
incidents: as against these seven in
cidents, during the same period, there 
have been as many as 62 incidents 
on the Rajasthan-Pakistan border. 
Why is that so? It clearly indicates, 
ao far as I can see, that our arrange
ments on the Rajasthan-Pakistan 
border are not at all adequate. My 
complaint gets reinforced further 
when I know well that the Rajasthan 
Government have been asking for 
certain assistance from the Central 
Government; they have submitted 
alreadv certain schemes, and they 
want that those schemes should be 
countenanced: and they want that
something should be done to reinforce 
the arrangements on the Rajasthan- 
Pakistan border. I do not wish that 
the Centre and the State should not 
be able even to arrive at an agree
ment in such a minor matter. It 
is no good telling the Rajasthan 
Government that it is their respon
sibility, that police is their res
ponsibility, that law and order is 
their responsibility, and the Centre 
cannot go bevond a particular rigid 
formula. Let us face facts, and the 
fact* are that while on the Punjab- 
Pakistan border there have been only 
seven incidents during this period, 
th*p» have iw i  88 incidents T»n the 
Rajasthan-Pakistan border, and 
almost every alternate day, as I have 
'ubmKted already. I  cannot over
emphasise this point: I have sufll- 
^•ntlv pin-oointed the matter and 
T have underlined that the ansnte- 
mont* on oar irfrte are also not ade
quate and the Centre should under
stand their resoonslbflltv iq& Oils 
m"ttar. Thev should be able to tell 
WAD U U X—8

us what adequate steps they have 
taken, what the fate of the scheme 
submitted by the Rajasthan Govern
ment is, and why is it that they are 
not able to give them the necessary 
assistance?

Ch. Ranbir Singh: It may be
due to the efficiency of the Punjab 
Government and the inefficiency of 
th» Rajasthan Government.

Shrl Barlsh Chandra Mathor: It is
a very pertinent question, that possi
bly the Rajasthan Government’s police 
administration is not very efficient. I 
will give a fitting answer to that by 
saying that th« Rajasthan Govern
ment has dealt with the dacoity situa
tion in the entire State, except for a 
pocket in Dholpur. effectively. They 
have completely liquidated the dacoits. 
It was such an immense problem be
fore. and during the last three or four 
years they have completely liquidated 
the dacoits and the situation is com
plete under their control, and we fed  
absolutely safe in moving from any 
place to any other place in the State.

When the hon. Home Minister paid 
a visit to Rajasthan, a complete 
account of the achievement of the 
State Government was given to him. 
The internal administration of Rajas
than was exceptionally good and the 
hon. Home Minister spent about 1} 
hours distributing prizes to the people 
who had done an excellent job of 
work. So, I do not think that the 
Rajasthan Government could be ac
cused of inefficiency so far as the 
police administration is concerned. Tt 
is only the border that is our trouble. 
Possibly they have not got the means, 
they arte not being given a free hand. 
The policy is dictated, it may be a 
w«ak policy at tile Centre. Z do not 
know how the matter stands. It is for 
th*» hon. Minister to explain how it is 
that the Rajasthan Government which 
ha* been able to control the law and 
order situation so actively in the other 
sector has failed to take any effective 
stem so far as the border is concerned.
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[Shri Harish Chandra Mathur] 
and every day thane is a harder in
cident which is definitely a natural 
concern of all of us.

Shri Achar (Mangalore): On a
point of order, Sir. Are we too entitled 
to discuss the police administration of 
Rajasthan or Punjab and compare the 
one with the other?

Mr. Chatman: The hon. Mover's 
complaint is that no proper arrange
ments are made for the Pakistan- 
Rajasthan border, and he wants the 
Central Government to make the 
necessary arrangements In that bor
der. It is not about the internal ad
ministration. Ther« is no point of 
order.

Shri Harish Chandra Mathnr: An
other very important factor is that 
the people are not taken into confi
dence. I do not know why it is so. 
I have a strong feeling that if the 
people of the border area are taken 
into confidence and if certain people 
are armed, they will be able to look 
«iter themselves very well.

I speak with a certain amount of 
personal experience in this matter. 
Immediately after independence we 
had certain trouble over the Jodhpur 
border which also runs over 300 miles. 
We had one Incident, a second. The 
Jodhpur Government reported the 
matter to the Centre, notes were ex
changed, nothing was coming oat But 
then the Jodhpur Government took 
certain measures, very strong mea
sures, with the result that for six 
months there was not one sftigle in
cident. I want the hon. Minister to 
check up from records whether it is 
not a fact that for six months not a 
single incident took place on the en
tire border of Jodhpur Stale with 
Pakistan which extends a n t  800 
miles.

Skrteafl TiaWmd Menon: And alter 
that?

Shri Harish Chandra Mathur: It is
simply because we could take certain 
very strong administrative measures, 
and I might even go to the extent of 
saying now, after these ten years, that 
I absolutely ignored the policy and 
the feelings of the Centre in this 
matter, and I had made arrangements 
about it  I still feel that if the people 
are taken into confidence, this thing 
c*n be done. As a matter of fact it 
is the weak policy of this Govern
ment which is responsible for this 
attitude. The Rajasthan Government 
also moves with a certain hesitation. 
The people do not go with any con
fidence, they have a certain hesita- „ 
tion. I think if you can take away 
that hesitation, the people w ill be 
able to do the needful in this matter.

As I submitted, I speak with a cer
tain amount of confidence in this 
matter and with a certain amount of 
practical knowledge on this subject 
Why is it that we have not been able 
to put an end to this state of affairs? 
Any weak policy does not help any
body. It is not appreciated in that 
area: it is not appreciated on the other 
stde: it is not appreciated ahywliere 
Let us understand this. We may be 
very friendly, but friendliness does 
not mean tolerance of such a state of 
affairs. Let us give a feeling to the 
people on the other side that it is 
not paying to come and do all these 
things this side. This feeling must be 
created, that it is not advantageous to 
dp all these things and that it is not 
a paying business. Only if we can 
create that sort of feeling, only if 
Government can create that sort off 
feeling or our people are permitted or' 
encouraged to create that sort of feet- 
inff. that it is not a paying business, 
that it is not a proper thing and it 
is not to their advantage to cross the 
border and do aU these things, that 
these things will come to a stop.

Shri C. K. Bhattacharyya (West
Dtnajpur): In this matter* 7 feel the 
opinion of Ralasthan ought to be as
certained. Why !s K that that Gov
ernment which has tackled Btedfly
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within the State so effectively i» tail
ing to control the situation on. the 
borderT The opinion of that Gov
ernment itaeU ought to be ascertained. 
What do they think about itr

Shri Harish Chandra Mathar: I
presume he has done it.

The Minister at State la the Minis
try af Home Affairs (Shri DttarJ: My
bon. friend who wanted to raise fhia 
discussion is entitled to praise himself 
for his work while he was a Minister 
tn Jodhpur...

Shri Hartah Chandra Mathur: I was
not a Minister.

Shri Datar: I will say, ‘while he 
was in an important position in a 
former Indian State*. He is also entitl
ed to praise the efficiency and work of 
the Rajasthan Government. I would 
agree to a large extent with what he 
has said so far as the latter question is 
concerned. But I fail to understand 
why after praising himself and the 
Rajasthan Government, he has gone to 
the extent of criticising us without 
any justification at all. I would point 
out how in this particular case we 
are not responsible at all for what
ever has unfortunately happened.

Shri D. C. 8hanna (Gurdaspur): He 
was not praising the Rajasthan Gov
ernment so much as the Jodhpur Ad
ministration.

Mr. Chairman: There is an element 
of truth in it

Shst Datar: I accept the correction.

"shH Harish Chandra MaAmr: I
wish they learn something from it

Shri Datar: So far as this parti
cular incident is concerned. I 
W e fib* tecta that we are there. But 
before I do so, may X point out to my 
tan. Mend that he has highly ex- 
't t u iM  ftc  situation there? The

whole thing has almost been over- 
coloured, perhaps unconsciously, but 
whatever he has said is. to a! large 
extent, far from truth.

Take, for exmaple, his statement 
that there have been such kidnappings 
or dacoities almost every alternate 
day. That statement is entirely in
accurate. May I point out to him that 
from the 1st of January, 1999 to the 
end of the March, 1959, that is, during 
the last three months, there had been 
only six cases of dacoity so far as this 
border is concerned: We have to
take that fact into account Other
wise, according to him, there ought 
to have been at least 45 or 50 cases 
of d f e c o i t y .  That is not correct at alL

Now, we should take into account 
the circumstances in this particular 
case. What happend was that then 
is one village known as village Seedha, 
where the first case of kidnapping took 
Placfe. One Shn Ramchander Mahajan 
was kidnapped. It is at a distance 
of 80 miles from the Indo-Pakiatan 
border. That may be noted because 
he Wanted to know the distance. After 
kidnapping this particular person in 
the afternoon of one day and while 
they were going back, they kidnapped 
another person on the way, in a 
jungle. That should be stated. That 
was near village Sevra, where one 
Shri Bhawan Singh was kidnapped, at 
a distance of 50—80 miles from tbe 
border.

Therefore, so far as both these cases 
of kidnapping are concerned, they 
wer* about 50 miles away from the 
border.

The next point is that 90 far as 
Rajasthan is concerned, we have a 700 

border. That also is a circuiu- 
stanfee which should he noted. Fur
ther, what happens is this. There are 
certain difficulties of terrain. There 
ore about 50 to 180 miles of desert on 
both sides and there are no good 
road* also. All the same, may I point' 
out that we maintain a large num- 
ber of check posts? It ^ould not be
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n  public interests—and my boo. 
frtooH will also agree that I should 
not—mention the actual number of 
check posts so far as this border is 
concerned. We have got a number of 
check posts.

Then, the Rajasthan Government 
have maintained what u  known as the 
Rajasthan Armed Constabulary. A 
number of these persons are all along 
the border. That also is a circum
stance which should not be forgotten. 
Under these circumstances you will 
find that the Rajasthan Government 
have their own ordinary police ma
chinery also in addition to this These 
have been stationed at various im
portant points along the border This 
is the position so far as actual facts 
are concerned

This is a law and order question 
and, ordinarily, under the Constitu
tion, it is the duty of the State Gov
ernment to maintain the police be
cause the border is also a part of 
the State—the Rajasthan State This is 
the constitutional position

It may also be stated that this is 
not a border incident as such There 
are dacoits on this side and there are 
dacoits on that side, and, gSneraUy, 
these dacoits collude together In this 
particular case, we have an Indian 
dacoit accompanied by a West Pakis
tani dacoit They colluded together 
and kidnapped these persons

Shri Harish Chandra Mathur: They 
came from Pakistan and went back 
to Pakistan.

Shrlmatt Idikshml Menem: Not
from the border. ,

Shri Dmtar: I may tell the House 
that of the two persons kidnapped 
one has been released and came back.

Skrimatf IdilrsftwU Menoa: On pay
ing a ransom at Rs. 5,000

Sbrt Datar: That should not be 
forgotten.

Though the constitutional obliga
tion in respect at avoiding ail thcM 
incidents like dacoities and kidapping 
or maintaining law and order, even 
along the border, is on the Rajasthan 
Government, may I point oqt~ hare 
that the Government of India have 
been helping them very substantially, 
continuously from lBSd onwards, in 
public interests I cannot enumerate 
exactly the various types "Ot astistencte 
including monetary assistance that 
we have given to the State Govern
ment Whenever the State Govern
ment had some difficulties, they have 
approached the Central Government 
and we have helped them.

Only recently, this question was 
taken up by the Rajasthan Govern
ment and there was a meeting We 
discussed all these questions and a 
certain formula of further help to be 
extended to than, if necessary, is 
also being evolved. That is a pout 
which should also be kindly noted.

Then, my hon friend made an un- 
forunate and wrong allegation that 
people are not being taken into confi
dence So far as the villages on or 
near the border are concerned, here 
has been a more or less free isstie of 
fire-arms to the villagers If this cir
cumstance is noted, my hon fnend 
will agree that in tins particular case 
there is nothing of which we can be 
afraid There is nothing which would 
give cause for anxiety

I am prepared to accept this posi
tion that the Rajasthan Government 
have a tough time so far as these 
questions are concerned But, they 
are trying their best to handle these 
questions as efficiently fes possible. 
I would agree with my hon. friend. 
They are trying their best for the 
solution of such questions and fur the 
maintenance of law and order. As 1 
have stated on a number of occasions 
the Government of India had tof con
sider the request for financial grant* 
so far as these matters wave concern
ed. You are aware that w» had a
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Second Finance Commission. There 
aiso, when the requirement of the 
State Government* had to be. fully 
ascertained, this particular point that 
they had a 700 mile long border with 
West Pakistan was also considered and 
their requirements w en fully -taken 
into account and then certain arrange
ment* w en evolved by the Second 
Finance Commission. This factor 
would show that the Government of 
India are anxious to help the State 
Government even though—I may re- 
peat^-there is no constitutional obliga
tion on our part to do so. After all 
Rajasthan is a State Government and 
it has to contend with a number of 
problems. There is this long border 
and therefore, the Government of 
India came into the picture and help
ed them in numerous ways including 
financial assistance. If all these cir
cumstances are taken into account, 
you will agree that there is no rea
son for entertaining any misgivings, 
much less any panic in this respect 
In general, the number of dacoities 
in Rajasthan are gradually coming 
down. In the year 1956, there were 
91; in 1957 there were 61 and in 
1958, there were 75. These are the 
cases of dacoities in respect of the 
whole of Rajasthan area. Let not my 
friend make exaggerated allega
tions. ..

Shri Harish Chandra Mathnr: You
are worsening the siutation.

Shri Datar: They are entirely 
wrong. I have got here figures even 
for the previous years. The number 
was not so much as the hon. Mem* 
ber would have this House to believe 
If there aw six cases of kidnapping, 
u it an abnormal circumstance, es
pecially against 700 miles of border. 
May I point out that there is no sub
stance in this particular contention 
and even in respect of this particular 
unhappy incident, one man has come 
back. 80 tar as the other idhn is con- 
p«*rned, he is there. I may also say 
that whenever international gangs of 
facoits operating in India and Pakis
tan do such thfaisi. In every case,

we have taken up this matter: first 
the officers of the corresponding locali
ties or districts take this up. They 
often meet and come to certain con
clusions. Scondly, we have taken this 
up on a dipiamauc level aiso with tbe 
Pakistan Government through our 
High Commissioner at icarmhi and 
we expect that would release such 
kidapped persons. In the circum
stances, I would inform the hon. 
Member through you that there is no 
substance in his contention that the 
situation is very bad and calls tor an 
urgent enquiry and further help from 
the Government.

F tiJ t Thakor Dae Hhargava
(Hissar): The hon. Minister told us
that the villages were armed. May I 
know whether the village from which 
these two villagers were kidnapped 
was Also armed?

Shri Harish Chandra Mattrar: Let
him answer both questions together.
I would like him to correct himself 
because this particular incident about 
which we have held the discussions is 
not a case of daeoity. It is an incident 
of kidnapping. LA him remember it  
When I cited this incident, I gave 
the figures from the statement placed 
on the Table of the House only the 
day before and here is this statement 
in my hand which shows that during 
these four months, there have been 
62 incidents on the border of Rajas
than. He has particularly chosen to 
say about the dacoities; it does not 
include all the Instances. Here is a 
statement I have got and it gives 
figures. From nowhere else did I 
get these figures; it was placed on the 
Table of the House. There were 82 
incidents during these four months. 
Sven Incidents were mentioned in the 
Punjab border. I thfat it was not fair 
on the part of the hon. Minister to 
say that I had made a wrong state
ment I have not stated that there 
had been 62 daeoity cases. The parti
cular case which I am referring to is 
one at kidnapping.. ■ (interruptions.)

Shri Datar: There are many more 
things. They need not be depended
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span. He tag Irob|U In all Hie 
figures Ja respect of all possible 
offences coaoatitted on the bonier.

81d HtfMi C hnfek Matter: I
znay mention that X am referring 
to the statement placed by him on the 
Table of the House. What more speci
fic proof does he want?

Shri Datar: So Jar as kidnapping is 
concerned. Sir, I may tell you that 
21 persons were kidnapped during the 
year 1958 of whom 16 have been re
leased. This is the correct Edition.

Pandit Thaknr Baa B h u g m : The 
ban. Minister has been pleased to 
mention that as a matter of precau
tion they have aimed these villages. I 
wanted to know whether this village 
has been armed.

Shri Datar: Sir, it ihoold also be 
taken into account that this & an in
terior village. So far as border

villages are concerned, I have already 
stated that the Government ct  
Rajasthan are following a liberal 
Policy in the issue of firearms to 
villages on the border.

Shri C. K. Bhattaeharyya: These is 
one point. Sir, in the hon. Minister's 
statement which evoke some curiosity. 
We heard him say that dacoits on 
both aides could agree among them
selves to disturb the ordef of the 
State. How is it that the administra
tion on both sides cannot agree to 
maintain the order?

Sferi Datar: That is what we are 
trying our best to do. We are trying 
our best to agree, both at the district 
level and also at the national level.

17.** krs.
The Lok Sab}ta then adjourned till 

Eleven of the Clock on Thursday, 
April 30, 1959/Vatsafcha 10, 1881
(Safca).
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TOf'RAL ANSWERS 
QUESTIONS 

g.Q. Subject
No.

2099A. Survey of India 
mrty in Nepal

2100 College for Delhi
Villages

2101 National institute 
for Audio-visual 
education

aioa Requirement* of Fo- 
reign Experts for 
Bhilai Steel Plant

DAILY DIGEST
[Witbmday, April*?, i9S9fV»sakha 9, z88i (Sakf))

WRITTEN ANSWERS 
QUESTIONS—contd.

S103 Contract system 
M.E.S.

M04 Indian Council ft»r 
Cultural Relation*

atoj

aio6
*107

u o l

2III
axxa

«*4

*115

2114
J i f f

Development works 
for Andaman and 
Nicobar Islands 

Mechanised plough 
Scientific Civil 
Service

Misappropriation of 
nee in Tnpura 

Mysor? Gold Muies 
Allotment of grants 
for next Olympics 

Reservation for Ba
ckward classes in 
Engineering Coll* 
ges .

Dacohv in Chura- 
chandpur 

Naga hostiles 
Assessment of tec
hnician' for Third 
Five Year Plan

1109

mo

»»3
aiig

»«o

Counevs

13909—5*
TO

SJST.Q.
No.
30 Violation of Foreign 

Exchange Regula
tions .

WRITTEN ANSWERS TO 
QUESTIONS 

SQ.

Polytechnics la the 
Smith

Indian School of 
Mines and Applied 
Geology, Dhanbad 

NeyveU lignite 
National Academy 
far Training of 
CM! Servants 

VHlan Authorities 
ia Manipur

*3909—xa

*39**—*4

139*4—16

13916—20 

13930-22 

13922-23

139*3—*5 
13925-26

139*6-27

13927-28
*39*8—34

13934—37

*3937-4*

13941-42
13942—44 

13944- 47

*3947 -  5*

*395*—94

*395*

*395*-53
*3953

*3953*54

*3954

No.
2121

2X22

ai23

2124

Subfeet 
$

Excavations at Na» 
gttjuna Konda 

Purchase of same 
sculptures and 
Coins by Arts pur
chase Committee 

Central Advisory 
Board of muse
ums .

Distillation of illicit 
liquor in Delhi

V.S.Q.
No.

3637 Social Welfare Cen
tres in Punjab

3638 Foreign Investments
in Iron and Steel 
Industry

3659 Oil drilling trainees
sent abroad

3660 Urban Welfare Ex
tension Projects

3661 Rifle shooting clubs
in Punjab and Raja
sthan

3662 Foreign aid by
India

3663 Land Custrms
3664 Quarters for Army

Personnel 
3663 Educational Institu

tions in Himachal 
Pradesh

3666 Social Service
Camps in Punjab

3667 Income-tax cases •
3668 Archaeological sur

vey in Bombay .
3669 Ancient temples in

Bombay State
3670 Courses in nuclear

adences and nuc
lear engineering .

3671 Production ofmaga-
nese and mica

3672 Bombay Customs
Office .

3673 Manganese ore
3674 Stadium in Calcutta
3675 Review applications
3676 Extension of terms

of deputation of 
officer* in Mani
pur

<4146

Common

*3954-55

*3955-5#

13956

*3956-57

*3957

*395*

*395*

*3359

13939

*3959-6°
13>*>

*39

13960-61

1396*
13961-62

13962

1396a

*3960-63

*3963
93963—65

13965*66
13966

13966-67

13967-68
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WRITTEN ANSWERS TO 

QUESTIONS—contd.

TRuly Snagnl MI.• 4
WHITTEN ANSWERS TO 

QUESTIONS—corrtd.
UJS.Q. Subject

No.
3<77 Government D. M. 

College, Imphal .
3678 Decennalisatirm of

work in Defence 
Administration

3679 Advisory Commi
ttee for Tripura .

3680 Social Education
3681 Education of the or-

thopaedically han
dicapped

3682 Siqpggiing
3683 M karie' for wo

men and children 
in Punjab .

3684 Survey of Juvenile
delinquency in 
Madras

3685 Rockets
3686 Special steels
3687 Metallurgical coal
3688 Grants for elemen

tary education
3689 Iron ore deposits

in Punjab .
3690 Foreign capital in.

vestments
3691 Taxes collected in

Jatnmu and Kash
mir

4692 Grants to Punjab 
University .

3693 Bharat Sevak Samaj
3694 Grants for primary

education to Orissa
3695 Cantonment Board,

Ferozepur ,
3696 Grants to Social

Welfare Organisa
tions in Madras

3697 Purchase of equip
ment for Police 
Force in Andamans

3698 Primary Co-oprarfve
Societies in Nico- 
bar Islands

3699 Andaman and Nico-
bir Islands

3700 Wealth Tax and Ex
penditure Tax

3701 Election petitions
3702 Briquette brick manu

facture at Neyveli
3703 Kolar Gold Fields,

Mysore.

Columns U.S.Q.
No.

Subject Qoldmm

13968
' 3704 Training and Re

search in Geology

13968
and AppUed Geo
logy 13980

1968-13969 3705 Sale of Fem-manca- 
nese by M/t.13969 Khandelwal Ferro 
Alloys 13980-81

13969-70 3706 Sale of Ferrn- manga
nese by M/s. Cam-

13970 batta Ferro- Man
ganese Ltd. 1398*

13970 3707 Extension of services i 398t
3708 Recruitment of Sche

duled Castes
13970-71 candidates in De

1397 fence Services

*3971
(avil) .. 13982

1397* 3709

3710
State Bank of India 

Falling of fans in
13982-83

1397a cinema houses of 
Agartala 13983

13972-73 37i i Craft schools in

*3973
Manipur 13983-84

37« Suspension bridges 
in Manipur 13934

13973*74 3713 Science teachers of
Camp College,

13974
Delhi. 13985

3714 Taxes from Non
13974 resident Indians 139*5-86

13974-75
3715 Stone image at Kurab 13986-87
3716 Development of mar

ket in Kamalpur
13975

3717
(Tripura) 

Multipurpose schools
139̂ 7

13975
in Punjab 139 7

3718 Crude oil 13987-88
3719 Iran pillar at Dhar 13988

13976 3730 Small Savings Scheme 1398s-89
37*1 Social Welfare Target 13989

1397«-77
37M Transport depart

ment, Ddhi 13939-90

13977-78 3723 Welfare of scheduled
castes in Punjab . 13990

139/8 3724 Shortage of trained 
teachers in Hima

*3978 chal Pradesh *3990-91

13979
372s Educated uncmpoty- 

ment in Punjab . I399I
3726 Removal of nmaadi-

13979 ability in Punjab . <3991



WRITTEN ANSWERS 
QUESTIONS—eontd.

V.S.Q. Subject 
No.

3727 KoTdwar-Hsrdwar
Laldhang-Fcdua
Road

3728 Hotels in Himachal
Pradesh

3719 All India Services
3730 Propagation of Sans-

3731 Basic Education in
Public School*

PAPERS LAID ON THE 
TABLE

The following papers were 
laid on the Table :
(1) A  copy of the Second 

Annual Report of the 
State Trading Corpo
ration of India Limit* 
ed for the period end
ing the 30th June, 
1938, along with the 
Audited Accounts 
under sub-section (1) 
of Section 639 ,of the 
Companies Act* 1956

(2) A  copy of the Bombay
Khar Lands Develop
ment Board (Recon
stitution) Order, 1959, 
published in Notifi
cation No. G.S.R. 367 
dated the 26th March, 
1959, under sub-sec* 
non (5) of Section 4 
of the Inter-State 
Corporations Act.
»957- •

(3) A copy of each of the
following Notifi
cations tinder sub-sec
tion (4) of Section 
43B of the Sea Cus
toms Act., 1878 :—
(0  G.S.R. No. 441 

dated the 18th 
April, 1959.

(ft) G.S.R. No. 442 
dated the 18 th 
April, 19S9> 
making certain 
further amend
ment to the Cus
toms Duties 
Drawback (Brand 
Rates) Rules, 
1958.

(m) G.S.R. No. 443 
dated the iSth 
April, i9S9i

» (Ai)LSD—9.

14*49

PAPERS LAT9 ON THE 
TABLE—contd.

making certain 
further amend
ment to the 
Customs Duties 
Drawback (Fixed 
Rates) Rules,
195*

(tv) G.S.R. No. 444 
dated the 18th 
April, 1959,
making certain 
further amend
ment to the Cus
toms Duties
Drawback (Brand 
Rates) Rules, 
1958

MESSAGE FROM RAJYA 
SABHA

Secretary reported a message 
from Rajya Sabha that 
Rajya Sabha had no re
commendations to make 
to Lok Sabha in regard 
to the Finance Bill, 1959* 
passed by Lok Sabha on 
the 22nd April, 1959.

STATEM ENT RE. DE
M ANDS FOR EXCESS 
GRANTS FOR 1955-56. .

The Minister of Finance 
(Shri Morarji Desai) pre
sented a <rtatement show
ing Demaids for Excess 
Grants in respect of the 
Budget (General) for 
1955-56

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS 
BILLS AND RESOLU
TIO NS PRESENTED

Forty-Fourth Report was 
presented

REPORT OF ESTIMATES 
COMMITTEE PRESEN
TE D  . . . .

Fifty-fourth, Fifty-fifth and 
Sixtieth Reports were 
presented

REPORT OF PUBLIC 
ACCOUNT'S COM
M ITTEE PRESENTED

Seventeenth Report was 
presented.

TO

CoLUxon

X399X-9*

*3993 
*3993-94

13994

*3994

*3994-95

tDft&YBttM]

C o l u m n s

14X50

13996

*3996

13996

*3996-97

>399?



COLUSĈ n

*»97

*3997—*4̂ (0

*4131

PETITION PRESENTS*
Dr. P. Subbarayan presen

ted a petition sigMd by 
19 petitioner* mftrding 
the Report of the Com
mittee of Parliament on 
Official Language, 1958.

BILL PASSED .
Further discussion on the 

motion to eocuider the 
Reserve Bank of India 
(Amendment; BUI con
cluded. After the clause 
by-dause consideration 
the Bill was pasted

SUSPENSION OF RULE 14040-^
The Minister of Revenue 

and Civil Expenditure 
(Dr. B. Gopala Reddi) 
moved the motion rt 
suspension of First Pro
viso to Rule 74 of the 
Rules of Procedure and 
Conduct of Business in 
Lok Sabha in its applica
tion to the motion for re
ference of the State Bank 
of India (Subsidiary 
Banks) Bill to a Joint 
Committee- The motion 
was adopted.

d W s w w * .]

MOTION TO REFER BILL 
TO JOINT COMMITTEE 
ADOPTED. .

The Minister of Revenue 
and Civil Expenditure 
(Dr. B. Gopaia Reddi) 
moved that the State 
Bank of India (Subsidiary 
Banks) Bill be referred to 
a Joint Committee. The 
motion was adopted

SUSPENSION OF RULE
The Minister of Revenue 

and Civil Expenditure 
(Dr. B. Gopala Reddi) 
moved the motion rt sus
pension of die First Pro* 
viio to Rule 74 of the

1404 s— X4»?

Opuatin
SUSPENSION OF RULES-cootd.

Rules of Procedure and 
Conduct of Business in 
Lok Sabha in in appli
cation to the motion for 
reference of the State 
Bank of India (Amend
ment) Bill to a Joint 
Committee. The motion 
was adopted

I4»5»

MOTION TO REFER BILL 
TO A JOINT COMMITTEE

The Minister of Revenue 
ancf Civif Expenditure 
(Dr. B. Gnpab Reddi) 
moved that the State 
Bank of India (Amend
ment; Bill be referred to 
a Joint Committee The 
discussion was nut con
cluded.

HALF-AN HOUR DISCUS
SION

Shri Hansh Chandra Ma- 
thur raised a half-an- 
hour discussion on points 
arising out of the answer 
given on the 3rd April, 
'959 to Starred Question 
No. 1649 regarding raids 
by dacoits from Pakistan

The Minister of State in the 
Ministry of Home A ffairs 
(Shri B. N. Datar) re
plied to the debate.

AGENDA FOR THURS
DAY, APRIL, 30, 1959/ 
VAISAKHA 10, 1881
(SAKA)

Further discussion at the 
motion to refer the State 
Bank of India (Amend
ment; Bill to a Joint 
Committee and conside
ration and pausing of the 
Bengal Finance (Sales 
Tax; (Delhi Amend
ment; Bill.

14130-38

14139-44




